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gKBgACE

The objective of this volume is to provide an 

analyaio of the work dori(. by the Sixth Lok Sabha in 

fields during the years 1977-79. The information 

regarding the activities of the Sixth Lok Sabha has been 

presented through statements and statistical tables 

and supplemented by brief introductory nates. Some 

of the statements draw a comparative picture of the 

work done by the previous lok Sabhas as also the 

Central Legislative Assembly since 1929* The study 

provides some vital information pertaining to the 

members of the Sixth Lok Sabha and the contribution 

made by them.

A noteworthy feature of the Sixth Lok Sabha 

was that Office of the Leader of the Opposition was 

recognised for the first time and he was also extended 

certai : facilities.

This publication, it is hoped, will be found 

uafcX'ul ana of xnfcerest by all those desiring to study 

the achievements of Lok Sabha.

AVTAR SINGH RIBHY 
Secretary

„ Lok Sabha.
New Delhi
December 7 t 1979.
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SIXTH LOK 3ABHA 

A General Survey

After ihp Sixth General Elections held in 

February 1977 under Articl*’ 81 of the Constitution, 

the first sitting of the Sixth lok Sabha was held on 

March 25» 1 977. The five-year t -“rm of the Lok Sabha 

was to expire in March 1981. It was, however, 

dissolved on August 22, 1979. The Sixth Lok Sabha 

was thus in existence only for a period of 2 year®,

4 months and 28 dnys. T h e re  were in all 9 sessions of 

the House covering a period of 378 days; the numbfr 

of days on which the Hous<̂  actunlly sat was 267.

Compared to the times of the Central Legislative 

Ar embly and the Cone itucnt Aosomblr (L'-'if^islative), 

there has be->n a marked increase in the number of 

actual sittings of the House and their duration from 

19 5 1  onwards, revealing an upward trend in the 

legislative and ieliberative activities of Parliament, 

Thus, from 1951 to 1979 the average annual duration 

of the sittings was 115.68 days as against 70,56 

days between the years 1929-1950.

During its span, the Sixth Lok Sabha* held 

267 sittings with a duration of 1753 hours as against

♦ the life of the Sixth Lok Sabha was only 2 y'^ars,
4 months and 28 days as ageinst normal term of nearly
5 years in the case of First, Second and Third lok 
Sabhffî  4 years for Fourth Lok Sabha and 6 yeers for 
Fifth Lok Sabha.



615 sittings of about 4»071 hours during the Fifth 

Lok Sabha, 469 sittings of about 3»029 hours duration 

of the Fourth Lok Sabha, 578 sittings of about 3f753 

hours duration of the Third Lok Sabha, 567 sittings of 

about 3,651 hours duration of the Socond Lok Sabha 

and 677 sittings of about 3,784 hours duration of 

the First Lok Sabha. The average duration of a 

sitting during the Sixth Lok Sabha comes to 6 hours 

and 33 minutes, as compared with 6 hours and 38 

minutes of the Fifth Lok Sabha, 6 hours and 15 minutes 

of the Fourth Lok Sabha, 6 hours and 27 minutes of 

the Third Lok Sabha, 6 hours and 26 minutes of the 

Second Lok Salaha and 5 hours a.nd 25 minut‘ds of the 

First Lok Sabha.

Bac'  ̂-round of Memb' ra

Educational Background; Percentage of graduates 

was 38.8 and that of post-graduates 25; 1.1 per cent 

of the membership held Doctoral degrees; Matriculates 

formed 25 per cent and Under“!''Iatriculates 9.8 per cent 

of the membership of the Sixth Lok Sabha.

Occupational Pattern* In th.̂  membership of the 

Sixth Lok SabhB, agriculturists constituted the 

bigg<^st single sector with 36 per cent of the to^r.l; 

it was 33.2 per cfmt in the Fifth Lok Sabha and 30.6 

per cent in the Fourth Lok Sabha, Lpwycrs constituted



the maximum percentag of 35.6 and 30.3 in the First 

and Scoond Lok Sabha respectively. However, this 

category came down during the Fourth and Fifth and 

Sixth Lok Sabha to 17.5 percent, 20.5 per cent and 

23.4 per cent respectively. Political and social 

workers increased their representation by occupying 

20 per cent seats in the Sixth Lok Sabha as against

19 in the Fifth Lok Sabha.

Among other categories which slightly increased 

their membership in the Si,xth Lok Sabha were teachers 

and educationists, medical practitioners, and former 

rulars as compared to the Fifth Lok Sabha,

Age Distribution; Und<=r the Constitution the 

minimum age laid down for membership of Lok Sabha 

is 25 years, though ti ''r(- is no constitutional 

requirement for an upper age limit. On the day of 

the first sitting of Sixth Lok Sabha, the youngest 

member was 27 years old and the oldest 82 years. The 

average age for the whole House was 52 years 1 month 

as against 49 years 2 months for the Fifth Lok Sabha,

48 years 7 months for the Fourth Lok Sabha, 48 years

10 months for Third Lok Sabha, 46 years 4 months for

Second i,ok Sabha and 45 years 8 months for First 

Lok Sabha.
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In the Sixth Lni- Sabha, the mt-ximum number

of mem'bcrs fell in the age group of 46-55 years, 

same as in the Fifth Lok Sf.bha whereas the age groups 

41.-45 and 46-50 years claimed maximum number in 

the Fourth and Third Lok Sabha respectively. In 

the Second Lok Sebha, the maximum number fell in 

the age group of 36-40 years as against 51-55 years 

in First Lok Sabha,

President's Address to the House

Under Articlo 87(1) of the Constitution the 

President addressed the two Houses of ParJiament 

three times viz . . in the first, fourth and seventh 

sessions of the Sixth Lok Sabha, The matters 

referred to in the President's Addresses were discussed 

in detail on cach occroion on a Motion of Thanks,

The total time devoted to these discussions was 

45 hours 48 minutes or 2,59 per cent of the total 

time taken.

Time taken on various kindr. of Business

Of the total time, 1753 hours 6 m in u t n s  taken 

by the House, legislative business (excluding Budget) 

claimed the maximum, i ,e . 412 hours 28 minutes or 

2 3 .5 1  per cent as against 27.55 P'^r cent in Fifth 

Lok Sabha, 22,08 p-'r cent in the Fourth Lok Sabha,

23 per cent in the Third Lok Sabha, 28,8 per cent in
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tb Second Lok Sabha pnd 48.8 per cv'nt in the First 

Lok Sabha.

The time involved In discussion on Budget was 

40 1 hours 11 minuti-̂ f? r- 23.26 per C2.at of the total 

in the Sixth Lok Sabha as againtit 21.64 per cent in 

the Fifth lok S.?.bha, 19.13 p<̂ r cent in the Fourth 

Lok Sabha, 25 P^r cent in the Third Lok Sabha, 20,9 

per ccnt in the Second Lok Sfibha and 18.5 p-̂r cent 

in the First Lok Sabha.

The P‘ rcc-ntage of time taken on questions 

during the Sixth Lok Sabha was 13.70 per cent as

against 12.61 per cent in Fifth Lok Sabha, 15.94
i

per cent in Fourth Lok Saha, 15.1 per cent in Third 

Lok Sabha and Second Lok Sabha, and 14.6 p-r cent 

ir) the First Lok Sabha.

The per centage of time taken on Resolutions 

in thr Sixth Lok Sabha was 3.72 per cent or 66 hours 

►03 minutes as against 5.17 per cent In the Fifth 

Lok Sabha, 6.45 per ccnt in the Fourth Lok Sabha,

5 .9  per cent in the Third Lok Sabha, 5.5 per cent 

in the Second Lok Sabha and 6.3 per cent in the 

First Lok Sabha. The time taken on Motions in the 

Sixth Lok Sabha was 188 hours 12 minutes or 10.70 

per cent as against 6.55 per cent in the Fifth Lok 

Sabha, 9.22 per cent in the Fourth Lok ^bha , 13.2 

per cent in tho Third Lok Sabha, 13.7 per cent in the 

Second Lok Sabha and 7.'1 p:̂ r ccnt in the First Lok Sabha,
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The remaining t e -rao taken or Adjournment 

Motions, Calling Attention Kotices, Half-an-hour 

Discussions, Short duration discussions, Statement 

by Ministers and othe?. itens as shown in the 

re s pe ct ive st at enent s.

Legislative Work

During the Sixth Lok Sabha, legislative 

measures pertaining to matters administrative, 

financial and economic, commerce, industry and 

labour etc, were brought on the statute book.

A total number of 130 enactments on various 

subjects were passed, out of X'̂ hich 53 related to 

financial subjects alone. This became necessary 

on account of the Status ( Tfanil Nadu, Nagaland, 

Mi'^oram) and Union Torritories (Pondicherry, Goa 

Daiaan and Diu) being the Prosi'-.ont• s Rule and

Parliament having had to pav̂ s the financial 

legislations relating to the said States and Union 

Territori cs. Seven Constitution Amendment Bills 

vrero introduced, out of which two namely, the 

Constitution (F o r t y - F o u r t h  A m en d m e n t ) Bill 1977 and 

the Constitution (Forty-fifth Amendment) Bill 1978 

were passed which respectively were renumbered as 

the Constitution (Forty-third Amondment) Act, 1977 

and the Constitution ( F o r Lj- i'ouvbh  Amondtuont.)

1978.

6:-



/imong the importpnt pnactracnts in f.dministrative 

fields, montion may be made of the iXiaintenance of 

Intornal Security (Rcpopl) Act, 1978, and the Delhi 

Police Act 1978 repopling the old Act of 1890,

In the social wrlfart fir:ld, important enactments 

passed were ChiH-rn (Amendracnt) Act, 1978; the 

Suppression of Immoral Traffic in Women and Girls 

(Amendment) Act, 1976; the Fmploymont of Children 

(Amendment) Act, 1978, the Child Marriage (Restraint) 

Amendment Act, 1978; the Working Journalists and other 

Newspaper BmployoGs (Conditions of Service) and 

Miscellaneous Provisions (Amendment) Act, 1979 and 

the Intor-State Migrant Workmen (Regulation of 

Employment and Conditions of Service) Act, 1979«

In the logal and parliamentary fields, 

n-'table pieces of leg: ;?lation were f  e gpecial 

Courts Act, 1979; the Parliamentary Proceedings 

(irottction oi Publication) Act, 1977, the Salary 

ana Allowances of Leau re of Oppoaition. in Parliament 

Act, 1977; the Disputed I!lcctlo.,a (Prime Minister 

and Speaker) Act, 1977; The Salary, Allowances and 

Pension of Memb̂ ’rs of Parliament (Amendment) Act, 1979 

and the Selaries and Allowances cf Mlniotviu (

Act, 1977. Somf other Important pieces of Legislations 

enfteted during the life of the Sixth Lok Sabha were:

The Celtex (Acquisition of Sharce cf Caltex) Oil Refining 

(India) Ltd. and the Und'-rtakinge of India Caltex (India)
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Ltd. Act, 1977t thr Smith Stainstr-et & Company 

Ltd. (AoQ.uiBition& Transfnr of Undertakings) Act 

1977, the Indian Iron & Steel Company (Acquisition 

of Shares) Amendraert Act 1977; the Hindustan 

Tractors ltd. (Acquisition & Transfer of Iftid or takings) 

Act 1978; the Public Sector Iron and Steel Company's 

(Restructuring) and Miscellaneous Provisions Act,

1978; the Kesamgas Company (Acquisition of Undertakings), 

Act, 1979; the Parel Investments and Trading Private 

Ltd, and Domestic G-as Private Ltd. (Taking over of 

Management) Act, 1979 and the Lady Hardings Medical 

College and Hoepital (Acquisition) Miscellaneous 

Provisions Act, 1977.

Ad.ioumment Motions

During the sr—n of the Sj.xth Lok Sabha, notices 

of 295 adjournment ;Q0ti0ns were received of which 

44, representing ;8.30 per,cent of the total, 

were brought before the House, 0\-'t of these,

6 were admitted and discussed for a total time of

20 hours and57 mi/iut' S .  Some of the subjects rai»f»d 

throiigh the Adjournment motions related to the 

failure of the Government to give protection to the  ̂

voters, especially the Harijans and other weaker 

sections to exercise their right of franchise freely; 

large scale * rigging' in the bye-elections in U.P. 

end Bihar; brutal and unwanranted Lathi charge on some
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Members of Parliament in U .P ,, incorrect information

furnished to the Lok Sabhr. about the death of Shri

Jaya Prakash Narayan; armed attack on the Aligarh

Muslim 'Univereity student's coming by train to Delhi;

failure to handle the problem of demands of the CRP and

CISP personnel in time and effectively. After 
discussion^ one of xhese motions was wltndraun by 
leave of the House and the other 5 wero’ negativod 
by the House.

No-Confidence Motion '

During the span of the Sixth Lok Sabha, notices 

of three motions of No-Confidencc were received. Of these, 

two motions were brought before the House: one was 

discussed and negatived while on the other the discussion 

was not concluded.

A Motion was also moved by Shri C.M, Stephen under

Rule 191 of Rules of Proc~dure and Condr'^t of Business
■ \

in Lok Sabha regarding disapproval of the conduct of the 

Minister of Home /affairs. The motion vras discussed in the 

House on August 4 and 5» 1977 and was nc'Tatived.

Calling Attention Notices

As many as 12,049 Calling Attentioji Notices, under 

Rule 197 of the Rules of Procedure and Conduct of Business 

in Lok Sabha, were received during the Sixth Lok Sabha.

Of these, 1481 were admitted representing 12.29 per cent 

of the total. ^  response to the notices admitted,

165 statements were made before the House by the Ministers 

concerned. -
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Moticns

Several discussions on matters of public importance 

were raised during the Sixth Lok Sabha through motions 

under Rule 191 (Mo-day-y. t-named Motions)! Rule 193 

(Short duration discussions on matters of urgent 

public importance); Rule 342 (for taking into consideration 

a policy or a situation or a statement or any other matter) 

and Rule 55 (half -an-hour discussion on a matter of 

sufficient public importance arising out of answers to 

Questions put by Members),

Fourteen motions under Rule 193 and thirty-nine 

motions under Rule 191 and 342 were discussed. The number 

of Half-an-hour discussions held under Rule 55 was 58.

Some of the important discussions reised under 

Rule 193 related to the ollowing: Dotf'rioration in law 

and order situation in several States; Employment of 

Scheduled Castes and Scheduled Tribes in services against 

reserved quota; Chinese i.ivasion on Vietnam and the 

subsequent threat to the freedom of nations in Asia;

Alleged payment of foreign money for elections in India 

by the American Government as discussed by Mr, Moynihan 

in his book 'A Dangerous Place'; situation in Jamshedpur; 

and hijacking of Indian Airlines Boeing on Plight from 

Calcutta to Delhi, Of th-̂ other important matters raised 

under Rule 191 and 342 mention may be m?de of the following^ 

Enshrinement of right to work In the Constitution aid giving



subsistence allowance to all the momployed, invalid and 

old people; Price rise -in the country; Misuse of mass- 

media during thp Intomal Emergency; Rail accidents; 

Removal of economic baclcwardness of the four districts 

of U, P . ; Pov erty and b"dc’-rardnoss of Sunderbans in 

West Bengal; Atrocities being committed on Harijans 

in various States; Draft Piv<^-year Plan,» Language 

Policy of the Southern States; Int:.'rim Reports I & II 

of Shah Commission; i-utonomy for Akashvani and 

Doordarshan; Communal riots in different pr.rts of the 

country; and the Reports of the Commissioner for 

Scheduled Castes & Scheduled Tribes.

Resolutions

Tn all, 36 resolutions were discussed during 

the Sixth Lok Sabha as against 140 in the Fifth 

Lok Sabha, 79 in the F urth, 84 in th- Third, 83 in 

the Second and 67 in the First Lok Se.bha, Of the 36 

resolutions, 9 wori Gov'mment Resolutions including 

thrive proposed by th' peakor, which •'.-■re adopted.

All the 9 Statutory Resolutions vrcre adopted. The 

resolutions, moved by the Speaker related to the 

providential escepe of the i’rime Minister in an air 

crash and loss of life and property on accomt of 

cyclones. Out of 18 Private Members Resolutions,

4 were adopted. These related to subversion of 

democratic norms by the former ■‘■"rime Minister; 'steps 

to improve the economy and reducing inequalities of

-:11



incomG; reclamation of barren and fallow land for 

distribution to landless porsons and ban on cow slaughter.

Questions

A total of 1,37,045 notices of Questions were 

received from Members during the Sixth Lok Sabha* as 

against 2,52,700 during the Fifth Lok Sabha; 2,64,742 

in the Fourth Lok Sabha; 1 ,62,-334 during the Third 

Lok Sabha; 1,33>328 during the Socond Lok Sabha and 

71,907 during the First Lok Sabha, Out of the notices 

received, 51,209 Questions representing 37.35 per cent 

of the total, were admitted. The corresponding 

figures for the Fifth, Fourth,Third, Second and First 

Lok Sabhae were 98,606 or 39.02 per cent; 95t538 

or 35.3 per cent; 58,440 or 35 per comt; 62,800 or 

47 pf̂ r cent and 43,350 or 61 per cent of the total 

received and admitted.

Of the total Questions admitted 46,094 or 

90.02 per cent were un,starred; 5,052 or 9.86 per cent 

were starred; and only 63 or 0.12 per cent were 

short notice Questions.

The Ministers to whom the largest number of 

Questions were addressed were those of Railways (5»578)» 

Finance (4 ,854); Agriculture and Irrigation (4,715) 

and Industry (4,614).

^ The life of the Sixth Lok Sabha was only 2 years,
4 months and 28 days.
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Activities of Parliamentary CnmmittKpR

During the Sixth Lok Sabha, various standing 

Committees of Parliament held a total of 960 sittings, 

the three Financial Committees accounted for as many 

as 425 sittings.

The Committee on Public Accounts held 122 

sittings of 250 hours duration. The Committee 

constituted 14 Sub-Committees/Study Groups and 

visited 86 offices during their tours. The Committee 

presented 149 reports.

The Committee on Estimates held 118 .sittings 

of 224 hours duration. The Committee constituted 

28 Sub-Committees/Study Groups and presented 45 reports. 

The Committee also visited 118 establishments/ 

organisations during their tourse

The Committee on Public Undertakings held 185 

sittings of 374 hours duration. The Committee 

constituted 12 Sub-Committees/Study Groups and visited 

63 establishments/organisations during thrir tours.

The Committee presented 55 reports.

The Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes held 58 sittings of about 176 

hours duration. The Committee constituted 6 Sub­

Committees/Study Groups and visited 94 places during 

their tours. The Committee presented 73 reports.



3even Bills were rf^ferred to the Joint Committ'r'es 

which held 98 sittings and presented 3 reports.

The Joint Committee on the lokpal Bill had 25 

sittings while the Joint Committees on the 

Multi-State Co-operative Socitics B ill, the Mental 

Health B ill, the Air ■'Prevention & Control of 

Pollution Bill and the Khadi and Village Industries 

Commission (Amendment) Bill held 15» 14» 13 ?̂ nd 

15 sittings respectively. The three Bills namely, 

the Industrial Relations B ill, the Hospitals and 

Educational Institutions (Conditions of Service 

of Employees & Settlement of Employment Disputes)

Bill and the Employees Security and Miscellaneous 

•‘Provisions' (Managerial Employees) B ill, after 

having been adopted by the Lok Sabha for reference 

to the Joint Committee, were not passed by ^

the Bajya Sabha, As such these were not finally 

referred to the Joint Committee,

Points of Order

During the Sixth Lok Sabha, 624 Points of 

Order were raised out of which 118 were uphold by 

the Speaker taking 43 hours 38 minutes of the. 

total time of the House,

Leave of Absence

Under the Rules of ■Procedure of the Lok Sabha, 

a member desiring permission of the House to remain



absent from the sittings thereof under Clause (4) 

of Articlc 101 of the Constitution, is required 

to make an application in writing to the Speaker, 

mentioning the specific period indicating also 

the date of commencement and of termination for 

which leave of absence is required; such leave of 

absence applied for at aryr time shall not excood 

a period of sixty days. All such applications are 

referred to the Committee on Absence of Members. 

The Committee makes its recommendations to the 

House from time to time. The decision of the 

House on the recommendations of the Committee is 

conveyed to the Member concerned.

During the span of the Sixth lok Sabha,

45 Mehbers sought permission to remain absent from 

the sittings of the House and they were granted 

permission by Lok Sabha on the recommendations 

of the Committee,

Services to Members

As in the previous Houses, the Members 

of Parliament continued to be assisted by the 

Library & Reference, Research, Documentation and 

Information Scrvice (LiiRRDIS) in meeting their 

information requirements in connection with 
%

their parliamentary work. During the period of 

the Sixth Lok Sabha, as many as 5,192 references/
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were received from Mombors and information 

material supplied. In addition, information was 

furnished to Members on the spot in response to

1 ,530 rrfcrenccs. Further, in order to keep the 

members abreast of current e-vents and developments 

LiiRRDIS continued to publish a number of periodicals, 

namely, the Journal of Parliamentary Information 

(Quart-■'rly); the Digest of Central Acts (Quarterly); 

the Digest of legislative & Constitutional Cases 

(Quarterly); the Diary of Political Events (Monthly); 

Abstracts of Books. Reports and Articles (Quarter^y); 

Documentation Fortnightly (Fortnightly); and the 

Sansadiya Patrika (Hindi Quarterly). Besides, 

a number of other ^  hoc publications like 

Brochures, Background Not-^s, Booklets, Monographs, 

Information Folders and Documentation Lists were 

also brought out. Parliament Library Bulletins 

were issued regularly to keep Members informed 

about latest additions to the Parliament Library.

In order to keep the members informed of 

the latest news in the national and international 

fields, arrangements were made to display 

teleprinter news during sessions at short 

intervals near the Groxmd Floor Library.



Leader of the House

Article 74 of the Constitution of India 

lays down that there shall be a Council of 

Ministers with the Prime Minister at the head to 

aid and advise the President in the exercise of his 

f\mctions. The Leader of the House is defined in 

the Rules of Procedure and Conduct of Business 

of the Lok Sabha as "the Prime Minister, if he is 

a member of the House, or a Minister who is a 

member of the House and is nominated by the Prime 

Minister to function as the Leader of the House,”

The Leader of the House draws up the 

programme of official business to be transacted 

in a Session of Parliament. He has the right to 

address the House whenever he likes.

During the Sixth Lok Sabha, Shri Morar,ii 

Desai was the Leader of the House from March 25,

1977 to July 2, 1979 and Shri Charan Singh from 

July 28 to August 21, 1979.

Leader of the Opposition

As defined under the "Salary and Allowances 

of Leaders of Opposition in Parliament Act, 1977" 

the Leader of the Opposition moans that Member of 

the Rajya Sabha or Lok Sabha, who is, for the 

time being, the Leader in that House of the 

Party in opposition to the Government having the 

greatest numerical strength-and recognised as such by



Chairman nf the Rajya Sabha or the Sp-akor of the 

Lok Sabha.

The Leader of the Opposition in the lok Sahha 

and the Rajya Sabha were accorded statutory 

recognition and given salary and certain other 

facilities and amenties under the "Sr.lary and 

Allowances of Leaders of Opposition in Parliament 

Act, 1977."

During the span of the Sixth Lok Sabha,

Shri Y.B, Chavan was recognised by the Speaker as 

the Leader of the Opposition from Iferch 25» 1977 

to April 12, 1978 and from July 10 .to July 28, 1979 

Shri O.H. Stephen from April 12, 1978 to July 10, 

1979 anĉ  Shri Jagjivan Ram from July 28 to August 

22, 1979. As leaders of the Opposition Shri C.M, 

Stephen and Shri Y.B, Chavan moved two No-Confidonce 

Motions against the Govomment on May 10, 1978 

and July 11, 1979 respectively.

Training Courses & Progranmes

The Bureau of Parliamentary Studies and 

Training was set up on January 1, 1976 in the 

Lok Sabha Secretariat with a view to institutionalise 

the various training programmes in pf'rliamentary 

procedure and practice* '



The Bureau held 7 Seminars and 6 Discuasicn- 

Sc'ssions under the Orientation Prograamc fcv nevr 

Mr'tabers of Parliament. A notable feature of these 

Seminars was that cheso were attended by not only 

Members of Parliament bux also Ministers, ^residing 

Officers ar.d 1 'gislators from a number of States. 

These Seminars threw up a number of useful ideas. 

Some of the laportant thenes of such Seminars 

were ”The Piaancial Committees of Parliament” , 

**Privil,oge^ of the Legislatures” , "Amendments to 

the Constitution” , ”Budgct\\ry -̂ r̂ocoss” , etc.



II

CONSTITUTION M D  COMPOSITION OF LOK SABHA 

Blections

The Constitution of India, which came into 

force on January 26, 1950. empowered Parlianent to 

make laws in regard to elections. Two major acts, 

v iz* the Representation of the People Act of 1950 

and 1951 were accordin^y enacted by Parliament for 

the purpose. Statutory rules were formulated under 

these Acts for the condut* of elections.

The Constitution also provides for reservation 

of seats for Scheduled Castes and Scheduled Tribes.

In the Sixth General Elections to the Lok Sabha held

in 1977, 78 and 38 seats were reserved for the
/■

Scheduled Castes and Scheduled Tribes respectively# 

However, in addition to the reserved se.ats, one 

Scheduled Caste and 8 Scheduled Tribes members were 

elected from the General Constituencies-.

Statement 1 shows State-wice ntomber of seats 

reserved for Scheduled Castes and Scheduled Tribes 

in the Sixth General Elections.

Since the commencement of the Constitution,Iadia haa 

held six general elections to the Lok Sabha 

based on universal adult franchise. The First 

General Elections were held in December l951*^obruary 

1952, the Second in February-March, 1957, the Third 

in February 1962, the Fourth in February, 1967 and
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the Fifth in March 1971. The Sixth General Elections 

were held on March 16, 18, 19 and 20, 1977. Statement

2 shows the programme of the Sixth General Elections, 

Political Parties

In the Sixth General Elections to the Lok Sabha, 

candidates of five National Parties, fifteen State 

parties and fourteen other registered parties contested 

elections. Statement 3 shows the parties that took 

part in'the Sixth General Elections.

Swearing-in by Members

The Sixth Lok Sabha was constituted on 

March 23, 1977. It  comprised 544 Member - 542 

elected and 2 nominated under Article 331 of the

Constitution. Of a total of 544 Members, who took the 

oath ot affirmation under Article 99 of the Constitu­

tion, 264 Members took oath in Hindi, 164 in English,

33 in Bengali, 29 in Tamil, 12 in Marathi, 10 in 

Punjabi, 8 in Urdu, 6 in Sanskrit, 5 each in Oriya and 

Zannada, 4 in Tclugu and 1 each in Gujarati, Assamese, 

Kashmiri and Malayalam^ Statements 4 and 5 show the 

numeric^ composition of the Sixth Lok Sabha and the 

language used by Members while taking the oath. 

Bve-Elections ,

During the Sixth Lok Sabha, in all 16 bye- 

♦lections were held. Elections for 2 seats were held 

in 1977. In 1978 and 1979 elections were conducted
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for 8 and 6 seats respectively. Statement 6 gives 

details about these bye-elections*

Party Position

Before the actual polling took place, the 

Congress Party secured two parliamentary seats un­

opposed - one from Sikkim and the other from Arunachal 

Pradesh, The actual polling took place for 540 seats. 

Of the 540 seats the Jand:a Party secured 271 seats and 

its ally, the Congress for Democracy, 28 seats, making 

a total of 299 seats. The Congress Party secured 153 

seats. The Communist Party (Marxist) secured 22 seats 

and All India AIMK 19 seats.

Statement 7 shows the party-wise position in 

the Sixth Lok Sabha as on 25.3.1977.

Speaker. Deputy Speaker and Panel of Chairmen
i

The Sixth Lok Sabha was convened for the first
I

time on March 25, 1977. Shri D,N, Tiwary was nominated 

by the President as Sepaker pro-tem. On March 26, 1977, 

Shri N, Sanjiva Reddy was unanimously elected Speaker 

of the Sixth Lok SaWia, However, on election of 

Shri Reddy as President of India, Shri K .S, Hegde was 

unanimously^ected Speaker of the Lok Sabha on July 21,
I

1977, On April 1, 1977 Shri Godey Murahari was un­

animously elected Deputy Speaker. Statement 8 indicates 

names of Speakers, Deputy Speaker and Panel of Chairmen.
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Seating arrangement for Members

The Chamber of the Lok Sabha is semi-circular 

in shape. The Chair of the Speaker is place conspicu­

ously at the centre of the diameter connecting the two 

ends of the semi-circle. In the pit of the Chamber

just below the Speaker* s chair is the table of the

Secretary of the House,

The Chamber has a seating accommodation for 

550 Members. The seats are divided into six blocks, 

each with eleven rows. On the right of the Chair of

the Speaker are Treasury Benches and on the left are

seats for the Opposition Members.

A chart showing the seating arrangement in 

the Lok Sabha Chamber is appended.

-23-
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STATEMENT 1

RESERVED SEATS FOR SCHEDULED CASTES & SCHEDULED TRIBES

States/Union Territories

Andhra Pradesh 
Assam ’
Bihar
Gujarat
Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka
Kerala
M.P.
Maharashtra
Manipur
Me^alaya
Nagaland
Orissa
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura
U.P.
West Bengal 
Andaman & Nicobar 
Arunachal Pradesh 
Chandigarh
Dadra & Nagar'Haveli
Goa, Daman & Diu
Lakhadweep
Mizoram
Pondicherry
Delhi

Total

1977
General Election

ital Seats ST

42 6 2
14 1 3
54 8 5
26 2 4
10 2 0
4 1 0
6 0 0

28 4 0
20 2 0
40 5 8
48 3 3

2 0 1
2 0 0
1 0 0

21 3 5
13 3 0
25 4 3

1 0 0
39 7 0

2 0 1
85 18 0
42 8 2

1 0 0
2 0 0
1 0 0
1 0 1
2 0 0
1 0 1
1 0 0
1 0 0
7 1 0

542 78 38
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STATBMENT 2 

PROGRAtME OP THE SIXTH GENERAL ELECTIONS

5.No. Prograjame Date

1. Date of issue of notification, 10.2.1977

2. Last date for making nominations 17.2,1977

3. Date of scrutiny of noninaticna 18,2,1977

4 . Last date for withdrawal of 21,2,1977
candidatures.

5* Dates on which Poll was held 16,18,19 & 20
March,1977

6, Date on which Sixth Lok Sabha was 23«3«1977 
constituted.

Note: 1. In the snow bound area of ‘Mnndi Pj^liamentary 
Constituency (Himachal Pi’adesh)’ - poll was 
held on 10,6.1977.

2 . In Perozepiu:' Parli,amentary Constltnpncy (I'nn.inb) 
poll was held on 26,4.1977.

3. In L a d a k h  Parliamentary Constituency (J&K) poll 

was held on 3»7.1977,

Sixth Lok Sabha was constituted on 23.3.1977 and 
its first session was convened from 25.3.1977.



statement 3

POLITICO P,\RTIES IN THE SIXTH GENER.'Ji ELECTIONS

-26-

S.No, National Parties

1. Indian National Congress INC

2. Bhartiya Lok Dal BLD-

3. Communist Party of India CPI

4. Communist Party of India (Marxist) CPM

5. Indian National Congress 
(Organisation)

NCO

B,

1. Vishal Haryana Party VHP

2- Jammu & Kashmir National 
Conference

JKN

3. Kerala Congress KEC

4. Kerala Congress (Pillai Gtroup) KCP

5. Muslim League ^ MUL

6. Muslim League (Opposition) MLO

?• Revolutionary Socialist Party RSP

8. Peasants & Workers Party PWP

9. Manipur People's Party MR? ■

10. United Democratic Front UDP •

11, Shiromani Akali Dal SAD
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12. Dravida Munnetra ICazhagam DMK

13. All India Anna Dravida Munnetra 
Kazhgam

ADK

14. All India Forward Block FBL

15. MaJtiarashtrawadi Gomantak M4G

C. Other Registered Parties

1. Republican Party of India (Khobragade) RBK

2. Republican Party of India RPI

3. Akhil Bhartiya Ramrajya Parishad RRP

4. Akhil Bharatiya Hindu Mahasabha HMS

5. Socialist Unity Centre of India SUCI

6. Revolutionary Communist Party of India RCI

7. All India Jharkhand Party JKP

8 . Jharkhand Party JKD

9. Bihar Prant Hul Jharkhand PHJ

10. Soshit Samao Dal (Akhil Bhartiya) SSD

11. All India Shiromaiii Baba Jiwan Singh 
Mazabi Dal.

JMD

12. All India Labour Party ILP

13. Tripura Upayati Juba Samiti TUS

14. All India Gurkha League IGL



STATEMBNT 4
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NUMBER OF MEMBERS ELECTED/ 
NOMINATED TO THE lOK SABHA

i) Members elected to Sixth Lok Sabha 542

ii) Members nominated under Article 2
331 of the Constitution*

i i i )  Total composition of the Lok Sabha 544



STATEMENT
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L/JJGUAGB-WISE NUMBER OF MEMBERS WHO 
TOOK OATH OP APFIRMaI’ION.

Num
Mem

Hindi 264

British 164

Bengali 33

Tamil • 29

Marathi 12

Ptinjabi 10

Urdu 8

Sanskrit 6

Oriya 5

Gujarati 1

Kannada 5

Telugu 4

Assamese 1

Kashmiri 1

Mai ay al am 1
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BYB-BLBCTIONS HELD DURING SIXTH LOK S-̂ ĤA

Name of Member

1 . Shri Chiman Bhai Hiralal 
Shukla*

2. Shri Balwant S in ^
Ramuwalia.

3. Shri P. Venkata Subbaiah

4. Shri Gandhi Mallikarjun
Rao

5. Siri Mohinder S in ^

6. Shri Kaiho

7. Smt* Mohsina Kidwai

8. Snt, Indira Nehru Gandhi

9. Shri Ajit Kumar Mehta 

Shri Syed Liaquat Husain

11. Shri P . Shiv Shanker

12. Shri Nandi Yelliah

13. Shri Kushabhau Thakre

14. Shri Ravinderam Singh

15. Shri S. Singaravadival

16. Shri K. Murugaiyan

Constituency 
and State.

Rajkot ( Gujarat)

Date of oath/ 
nomination to 
Lok Sabha.____

19.12.77

Paridkot (Punjab) 22 .12.77

Nandyal (A .P .) 

Warrangal (A .P .)

Karnal (Haryana)

6 .3 .78

6 .3 .78

6 .4 .78

Outer Manipur (Manipur) 
(ST)

Azamgarh (U .P .)

Chikmangalur
(Karnataka)

8 .5 .7 8

11.5.78

20.11.78

Samastipur (Bihar) 4 .12 .78

Fatehpur (U .P .) 8 .12 .78

Secunderabad (A .P .) 19.12.78

StLddipet ( SC)(A .P.) 20 .2 .79

Khandwa (M .P .) 20 .2 .79

Sidhi (M .P .) 9 .7 .79

Thanjawar (Tamil Naf^n) 9-7.7V

Negapatnam 
(Tamil N5idu)(S.C.)

9 .7 .79
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STATBMENT 7

STRENGTH OF THE POLITICilL P^jiTIBS 
IN LOK SABHA AS ON MARCH .25>1977.

Janata Party 269

Congress 152

CFD 28

CPI(M) 22

AIADMK 19

Shiromani AkaH Dal 8

CPI 7

Peasants & Workers Party 5

RSP 3

Muslim League 2

N.C. 2

Kerala Congress 2

Maharashtrawadi Gomantak 1

UDP 1

DMK 1

Independents 17

*In 3 segnents of the Mandi Parlianentary Constituency 
(Himachal Pradesh) and Ladakh Parliamentary Constituency 
(j&K), the poll was taken on 10 June, 1977 and 16 July,
1977 respectively. In Perozeptir Parliamentary Constituency, 
Punjab, the repoll was held on 26 April 1977.



STATBMENT 8
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NAMES OF SPBAK15R, DEPUTY SPEAKER AND PANEL OF CHAIRMEN

From

Pro-tem Speaker

Shri D.N, Tiwary 25.3.1977 26.3.1977

Shri N, Sanjiva Reddy 26.3.1977 13.7.1977

Shrl E.S* Hegd-e 21,7.1977 to-date

Deputy Speaker

Shri Godey Murahari 1.4.1977 22.8.1979

Panel of Chairm«ji

Shri Digvijay Narain S in ^ 25.3.1977 26.3.1977

Shri Tridib Chaudhari 25.3.1977
. and

29.3.1977

26.3.1977

15.3.1978

Shri K. Ra^uramalah 25.3.1977 26.3.1977

Shri Dhirendranath Basu 29.3.1977 8.7.1979

Hl0» Abha Haiti 29.3.1977 13.8.1977

Shri S.D. Patil 29.3.1977 13.8.1977

Shri M, Satyanarayan Rao 29.3.1977 22.8.1979

Shri Dw-arika Nath Tiwary 29.3.1977 15.3.1978

Dr, Sushila Nayar 23.11.1977 8.7.1979

Shri N.K. Shejwalkar 23.11.1977 22.8.1979

Stot. Parvati Krishnan 16.3.1978 22.8.1979

Shri Rao Murti 16.3.1978 8.7.1979

Shri B.P, Kadam 9.7.1979 22.8.1979

Dr. V.A. 3®yld Muhammad 9.7.1979 22.8.1979

Shri Jagarmath Sharma - 9.7.1979 22.8.1979
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SESSIONS OF LOK SABHA

Parliament is the supreme legislative body-of 

a country. Our Parliarneiit coir.priees the President 

and the two Houses - Lok Sabha (House of the 

People) and Rajya Sabha (Council of States). The 

President has the power to summon and prorogue 

either House of Parliament and to dissolve the Lok 

Sabha•

After coming into force of the Constitution 

of India on January 26, 1950 and following the 

First General Election held under the Constitution, 

the first elected Parliament was constituted on 

April 17, 1952. The F in t  Lok Sabha met for the 

first time on May 13, 1952 and was dissolved by 

the President on April 4, 1957, thirty-eighth days 

earlier than its normal.life. The Second Lok 

Sabha, which held its first sitting on May 10, 1957, 

was dissolved on March 31» 1962, forty days earlier 

than its normal life. The Third Lok Sabha held its 

first sitting on April 16, 1962 and was dissolved 

on March 3, 1967, forty-four days before the expiry 

of its term. The Fourth Lok Sabha met on March 16, 

1967 and was dissolved on December 27, 1970, one 

year and seventy-nine day?̂  before the expiry of 

its term.

' -53-
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The first oittxug of 'Ghe i'ifoh Lok Sabha 

was held on ^3, 197'! The t'rrn of the Fifth

Lok Sabha, vrhich was to expire on March 18, 1976, 

was ertended by a period of one year, upto March 18, 

1977 by the House of People (Extension of Duration) 

Act, 1976. Again, the term was extended for a 

further period of ohe yeai-*, upto March 18, 1978, 

by the House of People (Extension of Duration) 

Amendment Act, '1976- Hcvjevor, the House was 

dissolved on January 18, 1977 after having been 

in existence for a period of 5 years. 10 months 

and 6 days.

The Sixth Lok Sabha met for the first time 

on March 25, 1977 after the Sixth General Election. 

The normal term of Lok Ss. ha, was restore to five 

years under the Constitution (Forty-fourth 

Amendment) Act, 1978. Thj House was, however, 

dissolved on August 22, 1979 after having been 

in existence for a period' of two years, four 

months and 28 days.

Sessions of Lok Sabha

Normally, three sessions of the Lok Sabha

are held in a year as follows:

1) Budget session..............February, March,
April and May.

2) Autumn or Mansocn..........  August and
session September.

3) Winter session........November and December.



The Sixth "Ic> 3"h> held sesnioi.s covering 

a period of 376 days and number .f dayts in which 

the House actually sat vas 267. Statement 9 

gives the dates of comme. cement p,nd termination 

of sessions of the Sixth Lok Satha

During its span, the Sixth Lok Sabha devoted 

1753»06 hours to varioue kinds of business 

transacted by it in 267 (Sittings.* In comparison, 

the Fifth Lok Sabha heir’ 615 sittings of about 

4»071 hours' duration; the Fourth Lok Sabha held ' 

469 sittings of about 3029 hours duration; the 

Third Lok Sabha 578 sittlngeof about 3»733 hours' 

duration; the Second Loic Sabha 567 sittings of 

about 3>651 hours' durati on and the First Lok 

Sabha 677 sittings of ab '̂ut 3»784 hours* duration. 

The average duration of oituinge during vhe Sixlih 

Lok Sabha 6 houro 33 miKut'^n ar oorrpared

with 6 hours and 38 minutes of the Fifth Lok 

Sabha; 6 hours and 15 minutes of the Fourth Lok

Sabha; 6 hours and 27 minutes of the Third Lok

Sabha; 6 hours and 26 minutes of the Second Lok

Sabha and 5 hours and 25 minutes of the First

Lok Sabha.

Compared with the o irliei* periods of the

Central Legislative Assembly Wttdithe Constituent

♦the Life of Sixth Lok Sabha war oniy tvro yofirc7 
four months and twenty-eight dnyc*
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Aesembly (Legislative) chere has been a marked 

increarc- in the- au.:;b'.:r annual sittings and 

their duration from 1951 onwards, revealing an 

increasing tempo in the activities of the House 

during these years. Thus from 1951 to 1979, the 

average annual duration of the sittings was 

115*68 days as against 70.36 days between, the 

years 1929 and 1950. Statement 10 shows the 

number and duration of aimual sittings of the 

House from 1929 onwards.

Time taken by various kinds of business

Statement 11 give; , in a chronological 

order, the iiaporbant items of business transslcted 

by the Sixth Lok Sabha, while statement 12 gives 

the time involve'^, on v-arous kinds of biisiness.

Of the total tine of 1753 hours arl 6 minutes 

taken by the House, Legxclative business 

(excluding Budget), claimed the maximum of 412 

hours and 28 minutes or 23.51 per cent as against 

27.55 per cent in Fifth Lok Sabha, 22.08 per cent 

in the Fourth Lok Sabha, 23 per cent in the Third 

Lok Sabha, 28.2 per cent in the Second Lok 

Sabha and 48.8 T>er cent in the First Lok Sabha.
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The tima iuvolveu in discusoionc on Budget 

'̂ras 2 3 .2 6  per cont of the- total in the Sixth Lok 

Sabha as against 21 .64 per cent in the Fifth Lok 

Sabha, 19.13 per cent in the Fourth Lok Sabha,

25 per cent in the Third Lok Sabha, 20.9 per cent 

in the Second Lok Sabha and 18,5 per cent in the 

First Lok Sabha. -

The percentage of the tine taken on 

questions during the Sixth Lok Sabha was 13.70 

as against 12.61 in the Fifth Lok Sabha, 15.94 in 

the Fourth, 15.1 in the Third and the Second and

14.f in the First Lok S-' bha.

The percentage of time taken on resolu­

tions in the Sixth Lok Sabha v;ent dovm to 3*72 

froir 5 . 1 7  in the Fifth J c Sabha; it wr 6.45 

per cent in the Fourth lok Sabha while in the 

Third Lok Sabha it was 3 .9 ,in the Socond Lok 

Sabha 5.5 and in the First Lok Sabha 6.3 per cent. 

The time taken on motions in the Sixth Lok Sabha 

was 10 .70  per cent as against 6.55 per cent in 

the Fifth Lok Sabha, 9.22 per cent in the Fowrth 

Lok Sabha, 13.2 per cent in the Third, 13.7 per 

cent in the Second and 7.1 per cent in the First 

Lok Sabha. The remaining time was taken on ad­

journment notion^, calling attention notices, half-



an-hour dlsou.eion., .hort-duration discussions, 

debates on President-e Aadresses, state„,ents

by Ministers, points of order and .isoollaneous 

items.
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STATBMEKT 10

NUMBER AND DURATION CSF ANNUAL 
SITTINGS OP THE lOK SABHil*

( a Comparative Study)

Year No. of 
sittings

Duration of 
sittings 
(in hours)

1929 62 ^ 295.00

1930 55 261 .00

1931 83 394.00

1932 68 396.00

1933 109 ' 510.00

1934 89 423.00

1935 66 206.00

1936 86 409.00

1937 78 468.00

1938 99 468.00

1939 59 280.00

1940 52 •247.00

* Figures relate to Lck Sabha from 13th May,1952 
onwards. In respect of the earlier period, 
these relate to either the Central Legislative 
Assembly (from 1929 tp the 3rd February, 1947), 
or the Constituent Assembly (Legislative)
(from the 17th November, 1947 to the 28th 
November, 1949) or the Provisional Parliament 
(from the 28th January, 1950 to the 5th 
February, 1952).
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(1) (2) (3)

1941 46 219.00

1942 41 194.00

1943 67 319.00

1944 52 247.00

1945 41 194.00

1946 75 356.00

1947 68 323.00

1948 74 352.00

1949 79 362.00

1950 go 496.00

1951 150 987.00

1952 123 880.00

1953 137 749.00

1954 137 716.00

1955 139 859.00

1956 151 1026.00

1957 106 668.00 ,

1958 125 781.00

1959 123 792.00

I960 - 121 798.00

1961 102 668.00

1962 116 730.00

1963 122 787.00
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(1) (2) (3)

1964 122 753.00

1965 113 730.00

1966 119 810.00

1967 110 699.00

1968 120 801.00

1969 120 747.00

1970 119 782.00

1971 102 616.20

1972 111 699.35

1973 120 814.25

1974 . 119 853.10

1975 63 441.45

1976 98 645.04

1977 86 568.10

1978 115 767.50

1979 66 417.06



STATEMENT 11 

CHRONOLOGY OF IMPORTANT EVENTS

1221
26*3.77 - The Prime Kini::ter^s motion for election

of the Speaker (Shri N, Sanjiva Reddy) 
adopted unanimously.

28 .3 .77  - The President's address to both Houses of
Parliament assembled together,

-Railway Budget (1977-78) Presented.

- General Budget (1977-78) Presented.

- Tamil Nadu Budget (1977-78) Presented,

- Nagaland Budget (1977-78) Presented,

- Pondicherry Budget (1977-78) Presented,

29 .3 .77  - The Appropriation (Railways)
Vote on Account B ill, 1977 - Passed.

(By Hajya .'.abha 31 .3 .77 ;

President’ s assent 3 1 .3 .7 7 ) .

- The Appropriation (Railways) Bill, 1977 - 
Passed,

(By Kajya Jabha '31.3.77;

President's assent 3 1 .3 .7 7 ) .

2 9 . 3 .7 7  - Discussion on the Adjournment Motion
, moved by Dr, Karan Singh (withdrawn).

3 0 . 3 . 7 7  - The Appropriation (Vote on Account)Bill
1977 “ Passed,

(By Rajya Sabha 31 .3 .77 ;

President's assent 3 1 .3 ,7 7 ).

- The Appropriation Bill, 1977 - Passed.

(By Rajya babha 31 .3 .77 ;

P re s id e n ta sse n t  31 .3 .7 7 ).
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- The Tamil Nadu ^pcropriatlon (Vote on 
Account) Bill, 1977-78. Passed. >

(By Rajya Sabha 3 K 3 .7 7 ;

President's assent 31.3*77).

- The Tamil Nadu Appropriation Bill, 1977 
Passed.

(By Rajya Sabha 31.3»77;

President's assent 31 .3 .7 7 ).

- The Nagaland Appropriation (Vote on 
Account) Bill; 1977. Passed,

(By Rajya Sabha 31 .3 .77 ;

President's assent 31 .3 .7 7 ).

~ The Nagaland (Appropriation) Bill, 1977 
Passed.

(By Raoya Sabha 31 .3 .77 ;

, President's assent 31 .3 .77 ).
i

' - The Pondicherry Appropriation (Vote on
Account) Bill, 1977. Passed.

(By Rajya Sabha 31 .3 .77 ;

President's assent 31 3 .77 ).

- The Pondicherry Appropriation Bill, 1977 
Passed,

(By Rajya Sabha 31 .3 .77 ;

President's assent 31 .3 .77 ).

-:44

31 .3 .77  - Sliatement by the Minister of Communication
-fui some aspects of Postal & Telecommunica­
tion Services.

- Statement by the Minister of Railw^s 
regarding derailment at seven stptions 
of Southern Railway,

- Finance Bill 1977 - Passed,

(By Rajya Sabha 4 .4 .77 ;

President's assent 6 .4 .7 7 ).
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31 .3 .77  - G-eneraJ- DiscvTsion on the Me jion of
1 .4 .77  Thanks (Adopted).
4 .4 .77
5 .4 .77

1 .4 .77  - Election of the Deputy Speaker,

- Statement by the Minister of Parliamentary 
Affairs & Labour regarding the question of 
fixation of interim rates of wages in 
respect of working journalists and non­
journalists newspaper employees.

5 .4 .77  - Statement by the Minister of Education,
Social Welfare & Culture regarding 
Government policy on (i )  universalisa- 
tion of literacy; (ii )  improvement of 
secondary education; (i i i j  research;
(iv) political victimisation in the 
Department of Education and Culture;
(v) removal of restrictions on election 
to student unions and review of similar 
institutes issued during the emergency.

- Discussion on the Statutory Resolution 
on the continuance of the Proclamation 
in respect of Tamil Nadu moved by 
Shri Charan Singh. - (Adopted).

- Discussion on the Statutory 
Resolution on the continuance of the 
Proclamation in respect of Nagaland moved 
by Shri Charan S:.ngh. (Adopted).

- The Caltex (Acquisition of Shares of Caltex)
Oil Refining (India) Limited & of the 
Undertakings in India of Caltex (India) 
Limited B ill, 1977 - Passed,

(By Rajya Sabha 9 .4 .7 7 ;

President's assent 23 .4 .7 7 ).

^ ,4 ,77  “ The Petroleum Pipelines (Acquisition of
Right of User in Land) Amendment B i l l ,1977- 
Passed.

(By Rajya Sabha 11 .4 .77 ;

President's assent 18 .4 .77 ).
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- The Prevention of Publication of Obje­
ctionable Matter (Repeal) Bill, 1977 - 
Passed. -

(By Rajya Sabha 9»4»77;

President's assent 18 .4 .77 ).

7 ,4 .77  - Statement by the Minister of Home Affairs
on the proposal of the Government to 

■ order an Inquiry into the excesses
committed during the period of emergency.,

- Statement by the Minister of Hô ie Affairs 
on the proposal of theGovernment to order 
an inquiry into the death of dardar dingh, 
dacoit in the custody of Delhi Police.

7 .4 .77  - Statement by the Minister of Information
and Broadcasting on "SAMACHAI^" .

- Statement by Shri D.N»Tiwary, Chairman 
House Committee on the allotment of houses 
to MPs,

- Statement by the Minister of Tourism & Civil 
Aviation regarding the DC-3 Aircraft Accident 
Hear Ongole in A.P.

- The Parliamentary Proceedings (Protection of 
publication) Till, 1977 - Pa sed,

(By Rajya dab ha 9 .4 .77 :, .
President's assent 18 .4 .77 '

- Statement by the Minister of Home Affairs 
regarding enquiries against the Association 
of Voluntary Agencies for Rural Developments 
(AVARD) and some other organisations.

- Discussion on the statutory Resolution on the 
notification issued under the Customs Tariff 
Act 1975 - moved by Jhri H,M^Patel.(Adopted),

- The Government of Union Territories (Amendment) 
B ill, 1977 - Passed,

rBy Rajya Sabha Not passed (Lapsed),
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Delhi Administration (Amendment) Bill, 
1977 - Passed.

By Rajya Sabha- Not Passed (Lapsed):

- The Disputed Elections (Prime Minister and
Speaker) B ill, 1977 - Passed.

(By Rajya Sabha 11 .4 .77;

/ President's assent 18.4»77).

- The Pood Corporations (Amendment) Bill,
1977 - Passed,

(By Rajya Sabha 4 .4 .77 ;

President's assent 11 .4 .77).

- Discussion on the Statutory Resolution to 
Increase the limit of guarantee in respect 
of the Central Cooperative Banks and the 
Tamil Nadu State Cooperative Bank - moved 
by Shri Prakash Singh Badal. (Adopted).

11.6.77 - Statement by the Minister of Railways
regarding train accident of Northern 
Frontier Railway.

- Railway Budget (1977-78) Presented.

13.6.77 - Statement by the Minister of Home Affairs
regarding police fiting in Bihar on the 
first day of polling for elections to 
State Assembly.

15*6.77 - Discussion on deterioration in Law & Order
Situation in several States under Rule 193 
raised by Shri B.P. I'iandal.

17.6.77 - Statement by the Prime Minister regarding
his participation in the Commonwealth Prime 
Ministers' Conference in London.

- The Speaker informs the House about relin­
quishing of the office of Secretary-General 
by Shri S.L.Shakdher and his appointment as 
Chief Election Commissioner.

- The Speaker also announces the appointment 
of Shri Avtar Singh Rikhy as Secretary,
Lok Sabh* w .e .f . 18 .6 .77.



- The Appropriation (Railways) No*,2 Bill, 1977 
Passed,

(By Rajya Sabha 20 .6 .77;

President's assent 23 .6 .77). .

- General Budget 1977-78 (Presented).

18*6,77 “ Discussion on the Resolution on Road Deve­
lopment regarding the continuance of the 
Central Road Fund. --  (Adopted)*

- Discussion on the Statutory resolution on
the notification issued under Customs 
Tariff Act, 1975. (Adopted). ' -

- The Additional Bmolujnents (Compulsory - 
Deposit) Amendment Bill, 1977 - Passed,

(By Rajya Sabha Lapsed ;

President’ s assent - ).

- The Presidential & Vice-Presidential Elec­
tions (Amendment) Bill, 1977 —  Passed.

(By Rajya Sabha 28.6.77? 

President’ s assent 5 .7 .77 ).

20.6.77 - Statement by the Minister of Energy on
Power Shedding in Delhi and the closure 
of Unit No. I in Badarpur Thermal Power 
Stations.

23.6.77 - The Payment of Wages (Amendment) Bill, 1977 -
Passed. 

(By Rajya Sabha 28 .6 .77;

President’s assent 30 .6 .77).

24.6.77 - The Yoga Undertakings (Taking over of
25.6.77 Management) Bill, 1977 - Passed.

(By Rajya Sabha 28.6.77; 

President's assent 5 .7 .77 ).
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5 t ,6 ,7 7  - Statement by the Minister of External
, Affairs regarding Landing of a Pakistan 

Twin-engine Piper airc;raft at Amritsar 
airport.

2 .7 .7 7  - Statement by the Minister of Home Affairs
on the allegec inc:r~cnta at Palam Airport 
relating to Shri Sanpay Gandhi & his wife.

5 .7 .7 7  - Statement by the Minister of External
Affairs regarding reported taking-over 
of Power by Army in Pakistan and arrest 
of Prime Minister Shra. Z .A . Bhutto,

6 .7 .7 7  - Statement by the Minister of Parliamentary
Affairs and Labour on the agreement arrived 
at between the employees and the management 
of the Indian Express Group of Newspapers.

8 .7 .7 7  - Minister of Railways made personal expla­
nation about the distribution of Invitation 
Cards in connection with a function to 
release the publication "Marx and Gandhi",

13 .7 .77  - Statement by the Prime Minister on
discontinuance of Institution of 
Civilian Awards, na,mely Bharat Ratna 
and Padma Awards.

- The Deputy Speaker informs the House 
about the resignation of Shri N.Sanjiva 
Reddy from the office of the Speaker,
Lok Sabha. ^

14 .7 .77  - The Appropriation (No,2) Bill 1977 -
Passed.

(By Rajya Sabha 21 ,7 .7 7 ;

President's assent 2 3 ,7 .7 7 ) .

- Statement by the Minister of Home Affairs 
regarding some deaths due to consumption 
of poisoneous liquor in Delhi,

- Statement by the Minister of Parliamentary 
Affairs and Labour on the agreement arrived 
at between the Port & Dock Workers and the 
Management.



15 .7 .77  - Statement by the Minister of Education,
Social Welfare & Culture regarding reser­
vation of vacancies for physically 
handicapped persons in Group 'C ' & 'D ' 
posts in Central Grovernment and in 
comparable posts in Public Sector Under­
takings . .

*

15.7 .77  - Finance (No. 2 ) B ill, 1977 - Passed.
16.'»,77 •  ̂ *
10 .7 .77  (By Rajya Sabha 28 .7 .77

President's assent 8 .8 .7 7 ) .

19*7.77 - The National Highways (Amendment) Bill,
1977 *• Passed.

(By Rajya Sabha 2 .8 .7 7 ;

President's assent 1 2 .8 .7 7 ).

‘ - The Cardamoni (Amendment) Bill, 1977 - Passed.

(By Raoya Sabha 28 ,7 .77 ;

President's assent 2 .8 .7 7 ) .

2 0 .7 w77 *• Discussion on the motion regarding Annual
21 .7 .77  Report of the University Grants Commission

for the year 1975-76.

20 .7 .77  - Statement by the Minister of Home Affairs
regarding the resignation of Justice D.S.
Mathur from the one-man Commission of 
Inquiry to inquire into the affairs of 
Maruti Group.

21 .7 .77  - Prime Minister moved the motion for
election of the Speaker, Shri K.S.
Hegde - Adopted Unanimously.

50

*(With amendments which were rejected by Lok Sabha 
on 2.8-.77).



51

22,7*77 - Statement by the Minister of Finance
and Revenue and Banking regarding 
repayment of the second instalment 
of Additional De^ness Allowance.

25 .7 .7 7  - The Nagaland Appropriation (No.2) B ill,
1977 - Passed,

' » .. '
(By Rajya Sabha 28 .7 .7 7 ;

President's assent 2 .8 ,7 7 ) .*

- The Appropriation (No,3) B ill , J977 - 
Passed,

; (By Rajya Sabha 3 ,8 ,7 7 ; .

. • ! President.'s assent 6 .8 .7 7 ) ,  •

- The Motor Vehicles (Amendment) B ill,
1977 - Passed,

(By Rajya Sabha 18 ,7 .77 ;

President's assent 3 .8 ,7 7 ) .

- The Oil & Natural G-as Commission 
(Amendment) B ill, 1977 - Passed,

(By Rajya Sabha 19 .7 .77 ;

President's assent 3 0 .7 .7 7 ) .

26 .7 .7 7  - Statement by the Minister of Home Affairs
clarifying his earlier statement on the 
resignation of Justice D .S . Mathur,

The Insecticides (Amendment) B ill , 1977 - 
Passed,

(By Rajya Sabha 18 ,7 .77 ;

. President's assent 2 .8 .7 7 ) .

- The Petroleum (Amendment) B ill , 1977 - 
Passed.

(Sy Rajya Sabha 2 ,8 ,7 7 ;

President's assent 1 2 ,8 .7 7 ) ,



26 .7 .7 7  - The Tea (Amendment) B ill , 1977 - Passed,
27 .7 .77

(By Rajya Sabha 2 .8 .77J 

President's assent 12 ,8 .77)*

27 .7 .77  - i) Discussion on the Motion regarding
28 .7 .77  subsistence allowance to be given to 

the unemployed persons etc. moved by 
Shri Jyotirmoy Bosu. (withdrawn),

ii )  ‘Discussion on the Motion regarding the 
Problem of Employment moved by Shri C.K. 
Chandrappan, (Withdrawn), •

28 .7 .77  - Discussion on the Motion regarding the
Commissioner for Scheduled Castes &

29 .7 .77  Scheduled Tribes for the years 1970-71,
1 .8 .77  1971-72, 1972-73 and 1973-74 moved by
2 .8 .7 7  Shri Madhu Dandavate on behalf of
3 .8 .7 7  Shri Charan Singh,
6 .8 .77

16.11.77
17.11.77
18.11.77
21 .11.77

1 .8 .77  - The Lok Pal B ill, 1977 : Motion
for reference to Joint Committee, 
Adopted,

52

Discussion on the motion regarding the 
disappearance of Netaji Subhas Chandra 
Bose moved by Shri Samar Guha.

4 .8 .7 7  - Statement by the Minister of External
Affairs regarding his recent visit to 
Tanzania. ‘

4 .8 .7 7  - Discussion on the Motion regarding the
5 .8 .77  acts of Commission and Omission on the 

part of the Home Minister moved by 
Shri C.M.Stephen. (Negatived),

5 .8 .77  - Statement by the Minister of Agriculture
and Irrigation regarding the flood 
situation in the country,

- Discussion on the Motion regarding price 
rise in the country, moved by Shri Kanwar 
Lai Gupta,
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6 .8 .7 7  - Statement by the Minister of Railways
. ...regarding inclusion, of Sholapur , ..

Division In Central Railvay.
- «

-f • , .

6 .8 .7 7  . . r Discussion on the employment of Scheduled
16.11.77 ‘ Castos & Scheduled Tribes in services
17.11 •77 against reserved quota raised by
18.10.77 Shri Yuvraj under Rule 193.
21.11 .77  '

8 .8 ,7 7  ~ Statement by the Minister of External
Affairs regarding the revised and 
liberalised policy for Grant of Pass­
ports to Indian Nationals.

- Statement by the Minister of Communi­
cations regarding policy aspects 
relating to Postal and Telecommuni­
cation Services. , .

* •

- Statement by the Minister of Home Affairs
regarding introduction of Police , .
Commissioner System in Delhi, . .

- Statement by the Minister of Home Affairs
regarding the publication of photos.tat.
copy of MISA. .■ ,

- Shri Rajnarain made a personal explana-.
tion about certain remarks of Shri X'.P, 
Unnikrishrin regarding the removal of 
written warning from the personal file 
of Dr. J .P .  Singh, Surgeon of the 
Willingdon Hospital. .

> - Statement by Shri Kanwar Lai Gupta, M .P.,
reggirding alleged lathi charge in Tihar
Jail, Delhi, during Emergency. The . .

' Minister of Home Affairs made a statement
in reply thereto.

- The Salary & Allowances of the Leader
of Opposition in Parliament B ill , 197.7 - 
Passed, '

(By Rajya Sabha 9 .8 ,7 7 ;

President’ s assent 1 8 ,8 ,7 7 ) .
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8 ,8 ,77  - Discussion on the Motion regarding the
1d 11 77 White Paper on Misuse of Mass Media ^
iVi-i 77 during the xnternal Emerge; cy moved
1 5 .1 1 ./ /  Advani,

4.

14.11.77 “ The Speaker placed the Resolution
before the House recording its deep 
satisfaction and profound sense of 
relief and happiness on the providential 
escape of the Prime Minister in the air
crash near Jorhat - Assam on 4 .11 .77 .
(Agreed to ).

- Statement by the Prime Minister regarding 
agreement between the G-overnment of 
Republic of India and the Government
of Peoples Republic of Bangladesh on 
sharing of the G-anga water at Parrakka 
and augmenting its flows.

- Statement by the Prime Minister on his
visit to USSR. _

- Statement by the Minister of Information 
and Broadcasting on ’Samachar' news-agency<

- Statement by the Minister of Railways 
regard-ing two train accidents on the 
Northern Railways.

- The Lady Hardinge Medical College and 
Hospital (Acquisition) and Miscellaneous 
Provisions Bill, 1977 - Passed*

(By Raj3̂ a Sabha 17.11 .77;

President's assent 3 .1 2 ,7 7 ) .

- The Deputy Speaker informs the House 
regarding throwing of leaflets by two 
visitors from the G-allery, These two 
visitors were sentenced to imprisonment 
for the contempt of the House.
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1^ .11 .77  - Statement by the Minister of Finance
and Revenue and Banking regarding ' 
reduction in excise duty on sugar,

- Statement by the Minister of Finance 
and Revenue and Banking regarding 
grant of an instalment of additional 
dearness allowance for Central Govern­
ment employees,

- The Inland Steam - Vessels (Amendment) 
Bill 1977 - Passed.

(By Rajya Sabha 24 .11 .7 7 ; 

President’ s Rule 7 .1 2 ,7 7 ) .

18.11 .77  - Statement by the Minister of Railways
regarding wide oi>read damage to Railway 
track and suspension of train services 
on Southern Railway due to recent 
cyclone.

21 .11 .77  - Statement by the Minister of Commerce
and Civil Supplies and Cooperation 
regarding the amendments to the Pulses 
^nd Edible Oils (Storage Control)
Order 1977.

- Statement by the Minister of State for 
Agriculture and Irrigation regarding 
the loss of human lives and damage to 
crops and property due to recent cyclone 
in A .P .

- Statement by the Minister of State for 
Finance regarding natural calamity in 
Tamil Nadu and Andhra Pradesh,

25 .11 .77  ~ Discussion on the Motion regarding train
22 .12 .77  accident on Northern Railway raised by 

Smt. Parvati Krishnan,

25*11.77 “ Statement by the Minister of Railways
regarding derailment of trains on 
Western Railways on 25 ,11 ,77 .



24 .11 .77  - Statement by the Minister of External
Affairs regarding his visit to Yugoslavia.

- Discussion on the iVIotion in the severity 
of cyclones in South and urges Government 
for massive relief raised by Shri C .K . 
Chandrappan —  (withdrawn).

- The Salaries & Allowances of Ministers 
(Amendment) B ill, 1977 - Passed.

(By Rajya Sabha 30 .11 ,77 ;

President's assent 9 .1 2 ,7 7 ) .

28 .11 .77  “  The Water (Prevention of Control of
Pollution) Cess B ill, 1977 - Passed,

(By Rajya Sabha 30 .11 ,77 ;

President's assent 7 ,> 2 ,77 ).

- The Advocates (Amendment) B ill , 1977 - 
Passed,

(By Rajya Sabha 1 ,12 .77 ;

President's assent 13 .12 .77 ).

- The Smith, Stanistreet & Company Limited 
(Acquisition <& Transfer of Undertakings) 
Bill, 1977 - Passed.

(By Rajya Sabha 1 .12 .77 ;

Prcsidont's assent 17 .12 ,77).

- The Indian Iron & Steel Company 
(Acquisition of Shares) Amendment 
B ill, 1977 - Passed.

(By Rajya Sabha 1 .12 ,77 ;

President's assent 13 .12 ,77).
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29 .11 .77  - The Speaker announces regarding remitting
of contributions by Members to the Prime 
Minister's Relief Fund for cyclone affected 
people in S uth.

- Statement by the Minister of Petroleum and 
Cheniicals & Fertilizers regarding reduction 
in the prices of pesticides,

- The Gresham and Craven of India (Private) 
Limited (Acquisition and Transfer of 
Undertakings) B ill, 1977 - Passed.

(By'Rajya Sabha 7 .1 2 .7 7 J 

President’ s assent 2 0 ,1 2 .7 7 ) .

- The Enemy Property (Amendment) B ill , 1977 - 
Passed.

, (By Rajya Sabha 5»12,77 ;

President's assent 1 5 .1 2 .7 7 ).

29 .11 .77  “  Discussion on the Statutory Resolution
5.12 .77  regarding the Banking Service Commission 

(Repeal) Ordinance 1977 moved by
Shri Saugat Roy - (Negatived).

29 .11 .77  - The Banking Service Commission (Repeal)
5 .12 .77  B ill, 1977 - Passed.*
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30 .11 .77  - Di3cu3sion on the Motion regarding
1.12 .77  "Samachar” moved by Prof, Samar Guha,
5 .12 .77

50 .11 .77  - Discussion on the Motion under Rule 193
regarding Housing Problem in Delhi 
raised by Shri Kanwar Lai Gupta,

1 .12 .77  - Personal explanation by Shri K, Raghu-
ramaiah regarding news item about his 
having received Boeing Pay-off according 
to the information given by C .B .I ,

* The B ill was rejected by the Rajya Sabha on
8 .12 .1977 . The B ill was passed in a joint 
sitting of the Houses of Parliament on
16 .5 .1978 . The Bill was assented to by the 
President on 18 .5 .1978 ,
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2,12k77 - Statement by the Minister of Parlia­
mentary Affairs regarding train 
accident at Nagpur Division,

5 .12 .77  - Tht; Payment of Bonus (Amendment) B ill,
6 .12 .77  1977 - Passed.
7 .1 2 .7 7
9 .12 .77  (By Rajya Sabha 22 .12 .77 ;

President’s assent 2 4 .1 2 ,7 7 ).

6 .12 .77  - The Speaker announces the Procedure for
dealing with Calling Attention Notices.

- Statement by the Minister of Petroleum, 
Chemicals and Fertilizers regarding the 
restructuring of the Oil & Natural Gas 
Commission.

- Statement by the Minister for Railways 
regarding restructuring of Railway Board,

- Discussion on the Motion regarding recent 
cyclone & floods in Andhra Pradesh, Tamil 
Nadu, Kerala & Pondicherry moved by

, Shri Chitta Basu and Shri P.K.Kodiyan, - 
(withdrawn),

6 .12 .77  - Discussion on the'Motion regarding the
8 .12 .7 7  removal of the economic backwardness of 

four districts of" eastern Uttar Pradesh 
moved by Shri Yadvendra Dutt. (withdravrn).

12 .12 .77  - Statement by the Prime Minister on his
recent visit to Nepal.

- Statement by'the Prime Minister regarding
the appointment of a Committee to enquire 
into the working of Panchayati Raj 
Institutions.

12 .12.77 - The Companies (Amendment) Bill, 1977 -
13.12 .77  Passed.

(By Rajya Sabha 15.12.77;

President’ s assent 24 .12 .77 ).
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- Discussion on the Motion regarding the 
Public Safety Ordinance to aseume special 
powers to detain persons etc, issued by 
the Jammu & Kashmir Government by
Shri Jyotirmoy Bosu*

14 .12 .77  - The Appropriation (No.4) B ill, 1977 -
Passed. 

(By Rajya Sabha Sabha 20 .12 .77 ; 

President's assent 2 4 .1 2 ,7 7 ).

' - Discussion on the Motion regarding the 
poverty and backwardness of Sunderbans 
in West Bengal etc. moved by Shri Jyotirmoy 
Bosu - (withdrawn),

14 .12 .77  - Discussion on the Motion regarding the
Agreement between India & Bangladesh on 
Sharing of the Ganga Waters at Parakka 
etc. moved by Prof, Samar Guha.

16 .12 .77  - Statement by the Minister of Commerce
and Civil Supplies, Cooperatio^i regarding 
the seating arrangements made at the ■ 
closing ceremony of Agri-Expo, 1977.

- Statement by the Minister of Petroleum, 
Chemicals <S. Fertilizers regarding Oil 
Prices Committee.

- Statement by the Minister of Petroleum, 
Cheraicals &, Fertilizers regarding take-over 
of management of M/S. Bengal Chemicals
and Pharmaceutical Works Ltd ., Calcutta.

16 .12 .77  - The Supreme Court (Number of Judges)
20 .12 .77  Amendment B ill , 1977 -• Passed.

(By Rajya Sabha 24.1 2 . 

President's assent 3 1 .1 2 .7 7 ).
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19.12.77 - The Constitution (Forty-fourth Amendment)
20 .12 .77  B ill, 1977 - Passed.*

(By Rajya Sabha 23 .12 ,77 ;%
President's assent 1 3 .4 .7 8 ) .

19 .12.77 - Statement by the Minister of Railways
regarding the Constitution of a High 
Power Accident Enquiry Committee to go 
into the whole question of accident.

- Statement by the Minister of Railways 
regarding 10-hour working duty and 
implementation of Miabhoy Tribunal Award,

- The Chairman informed the House regarding 
shouting of slogans by a Visitor committing 
contempt of the House and was let off after 
wnrning.

22 .12 .77  - Statement by the Minister of Health and
Family Welfare regarding appointment by 
the Indian Red-Cross Sociiety of the 
Officials on a Committee to distribute 
relief materials to the cyclone victims 
of Andhra Pradesh and Tamil Nadu.

22 .12 .77  - Discussion on the Resolution approving
the recommendation made by the Committee 
to review the rate of dividend payable 
by the Railways to General Finance moved 
by x^rof. Madhu Dandavate,

- The Requisition and Acquisition of Immovable 
Property (Amendment) B ill, 1977 ~ Passed,

(By Rajya Sabha 17.11 .77 ;

President's assent 24.12,77)*

- The Betwa River Board (Amendment) Bill,
‘ 1977 - Passed. ^

(By Rajya Sabha 14.11 .77 ;

President's assent 25 .12 .77 ). .

*The Bill was introduced in Lok Sabha as the Consti­
tution ( forty—fourth Amendment) Bill 77. The short 
title of the Bill was changed by the Lok Sabha to 
the Constitution (forty-third Amendment) Bill 
through an Amendment to Clause 11.



23*12,77 - Statement by the Minister of Industry on
Industrial policy,

- Statement b, the Agriculture & Irrigation 
Minister on sugarcane and gur.

- Statement by the Minister of Sbate for 
Oommerce, Civil Supplies & Cooperation 
regarding CJoffee Board.

23«12,77 - Statement by Shri C.M. Stephen imder
KLrective 115 regarding certain information 
about financial assistance to Kerala during 
discussion on cyclone in South - the Minister 
of State for Agriculture & Irrigation made a 
statemen;t thereto. -

- Shri Zanwar Lai Gupta made a personal 
explanation under Rule 357 regarding certain 
allegations against him made by Shri Yashpal 
Kapoor, M .P,

- discussion on the Adjournment Motion moved 
by Shri Vayalar Ravi.—  (Negatived)

- The Speaker informed the House regarding 
shouting of slogans by a visitor and 
committing a contempt of the House and his 
being let off after warnings

- Statement by the Minister of Home Affairs 
on recent incidents of sabotage.

- Discussion on the policy of sugar industry 
in the context of the price of sugarcane 
fixed by the Government raised by Dr. Lakshmi- 
narain Pandey.

1218

20 .2 .78  - President's address to both Houses of
« Parliament assembled together,

- Shri Karpoori Thakur, Member from Samastipur 
Constituency (Bihar) resigned.

- Shri Y, Shaiza, Member from outer Manipur 
Conetituenoy (Manipur) resigned.

21 .2 .7 8  - Railway Budget (1978-79) presented.

- 61o -



22 .2 .78  - The Interest Bill, 1977 — Passed

(By Bajra Sabha 21 .3 .7? ;

President' s assent; i51.3.78.)

2 2 .2 .7 8  - The Children {Amendment) Bill, 1977.- PaMqpd
23 .2 .7 8  ' r .

( By Raj ya Sabha 2 1 .3 .7 8 ;

President's assent: 3 1 .3 .7 8 .)

22 .2 .78  - Discussion on the Motion regarding Insult
to the Dr, aampumanand' s Statue at 
Varanasi raised by Shri R.L, Kureel,

23 .2 .7 8  - The Merchant Shipping (Amendment)
B ill, 1977 — Passed

(By Rajya Sabha 2 .3 .78  

President's assent: 13«3.78.)

23 .2 .78  - Public Sector Iron & Steel Companies
27 .2 .78  (Restructuring) & Miscellaneous Provisions
22 .3 .78  B ill, 1977 — Passed.
23 .3 .78

(By Rajya Sabha 26 .4 .77 ;

President’ s assent: 30 .4 .78 .) ‘

24 .2 .78  - Statement by the Prime Minister regarding
his Participation in the Commonwealth Heads 
of Government Regional Meeting held at 
Sydney - Australia from February 3-16, 1978.

- Statement by the Minister of State for
Commerce, Civil Supplies & Cooperation 

regarding fish catch from coastal areas at 
Tamil Nadu & Kerala in reply to SQ 255 
dated 2 .12 .77 .

— Statement by the Minister of State for. 
Commerce, Civil Supplies & Cooperation 
regarding visit of China Delegation to 
India in reply to S,Q, 533 dated 23.12.77,

24 .2 .78  ~ Discussion of the Motion of Thanks on the
2 7 !2*78 President's address.

28*2 !78
1 .3 .78
2 .3 .7 8
3 .3 .7 8  '
6 .3 .78
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27.2*78 - Statement by the Minister of Bxtemal
Affairs regarding his visit to Pakistan 
from 6-8 Pc’oruary 1978.

- Statement by the Minister of Agriculture 
and Irrigation regarding sugar policy,

- Statement by the Minister of Finance and 
Hevenue & Banking regarding sanction of an 
additional instalment of dearness allowances 
to Central Gtovemment Employees,

28 .2 .78 - General Budget (1978-79) Presented,

9.3*78 - The Speaker recognised Congress Party (I)
as a Party in the Lok Sabha and Shrf, C,M. 
Stephen as its leader,

10,3*78 - Mizoram Budget (1978-79) presented,

13*3»78 - Statement by the Minister of Home Affairs
regarding Interim Report given by the Shah 
Commission of Inquiry,

14*3.78 - Statement by the Minister of Education,
Social Welfare & Culture regarding the 
National Library of India Act, 1976,

16 .3 .78 - Statement by the Minister of External
Affairs regarding his visit to Mauritius 
from 10-14 March, 1978,

The Appropriation (Vote on Account) Bill,
1978 - passed,

(By Rajya Sabha 21,3.78;
President's assent? 28 ,3 .78 ,)

17*3.78 - Statement by the Minister of Home Affairs
regarding the allegations of molestation of
women in Khetri (Ra;jasthan) on 26,2,78,

20.3.78 - Statement by the Minister of Commerce, Civil
Supplies & Cooperation regarding Treaties of 
Trade & Transit etc, between the Government 
of India and Government of Nepal on 17,3,78,

Statement by the Minister of Home Affairs 
regarding Mizoram,

The Appropriation( Railways)Bill, 1978 - Passed

(By Rajya Sabha 22,.3*78;

President’ s assentj28,3 .78 ,)



- The Appropriation (Railways) No.2 Bill,
1978 - Passed.

(By Sabha 22.3.73

President's assents 28.3.78.)

- The Appropriation (Railways) Nd.3 Bill,
1978 - Passed,

(By Rajya Sfebha 22.3.73;

President's assent: 28.3.78)

20.3.78 - The Appropriation Bill, 1978 - Passed.
21.3.78 • '

(By Rajya Sabha 22.3.78;

President' s assent j 29.3 .78.)

21 .3 .78 - The Appropriation (No. 2) Bill, 1978 -
Passed.

(By Hajya &bha 22.3.78;

President's assent* 29 .3 .78.) '

- Discsussion on the Mizoram Budget, 1978-79.

- The Mizoram Appropriation (Vote on Account) 
Bill, 1978 - Passed.

(By Rajya Sabha 23.3.78;

President's assent: 29.3 .78.)

- The Mizoram Appropriation Bill, 1978 <»• 
Passed.

(By Rajya Sabha 23.3.78;

President' s assent: 29.3.78.)

- High Denomination Bank Notes (Demonetisation) 
Bill, 1978 - Passed.

(By RaJya Sabha 23.3.78;

President's assent: 30^3.78.)

21.3.78 - Hindustan Tmctoro Lt4* (Acquisition ft
22.3.78 Transfc-r of Unuertaklnge) Bill, 1978 - 

Passed.

(By RaJya Sabha 23.3.78;

President's assent: 31.3.78.)
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22.3*78 - The Public Sector Iron & Steel Companies
25.3*78 (Restructuring & Miscellaneous) Provisions

Bill, 1977 - Passed.

' '(By Rajya Sabha 26 .4 .78 ;

President's assent: 30 .4 .78 .)

- Discussion o/i Adjournment lietion(Negatived)

23*3.78 - Thc' Port Laws (iimendment) Bill, 1977 -
Passed,

(By Bajya Sabha 26 .4 .78 ;

President's assent: 4 .5 .7 8 .)  ’ ‘

- Public Wakfs (Extension of Limitation 
Delhi iimendment) Bill, 1978 - Passed,

(By fiajya Sabha 28 ,2 .78 ; .

President's assent: 30 ,3 .78 .)

29 .3 .78  • • - Statement by the Minister of Petroleum,
Chemicals & Fertilizers Regarding Hathi 
Committee on Drugs & Pharmaceuticals 
Industry.

- Statement by the Minister of Energy 
regarding the transfer of the management 
of the Badarpur Thermal Poxfor Project & 
the Badarpur Thermal Power Station to the 
National Thermal Power Corporation.

30.3*78 - The Code of Criminal Procedure (^endment)
Bill, 1977 - Vttthdrawn.

3 .4 .78  Statenenn by the Minister of Cbmmerce and 
Civil aipplios & Cooperation regarding 
Import Export Policy for the year 1978-79.

- Statement l>y the Minister of Information 
and Broadcasting regarding the reported 
fire in Doordarshan Kendra, Srinagar.

4 .4 .7 8  - Discussion on the Motion regarding the
6 .4 .78  atrocities being committed on Harijans in
7 .4 .78  Bihar, U .P ., A .P .. Maharashtra, Karnataka 

etc, - (Withdrawn).
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5.4*78 - Statement by the Minister of Defence
regarding the Pr6es reports about 
proposal to acquire for I .A .P . a new
type of Aircraft to replace the ageing 
fleet of Canberras & Hunters,

- Statement by the Minister of State for 
Defence regarding the retrenchment of 
22 Harijan Safai Karamcharies in Babina 
Cantonment Board,

7 .4 .78  - Statement by the Minister of RLdlways
regarding re-apening of Railway sponsored 
Students' Hostel at Patna Junction,

10 .4 .78 ~ Statement by the Minister of Education,
Social Welfare & Culture regarding the 
Time Capsule,

C.
- Statement by the Minister of External 

Affairs regar^ng alleged involvement of 
Indian Nationsils in hostilites in Lebanan,

12.4 .78 - The Speaker reci»gnised Shri C.M, Stephen,
Leader of the Congress Party (I) as the
leader of the Opposition in Lrk Sabha,

- Statement by the Minister of External
Affairs regarding alleged transfer of 
10-11 million dollars to a Swiss Bank at 
the instance of the Ministi-y of External 
Affairs during the regime of the previous 
Government. ‘

14.4.78 - Statement by the Minister of finance and
Revenue & B;*nking regarding- Government 
decision to pay the additional " .
Instalment of deamese allowanc»> to' Central 
Government empleyees in cash,

- Statement by the Minister of External 
Affairs regarding Salal Hydro-Electrio 
Plant.

- Statement by the Minister of Industry 
regarding Swadeshi Cotton Mills and other 
units of the Group,

19 .4 .78 - Statement by the Minister of State for
Railways regarding train accident on 
Bombay Central on 18,4,78, ^
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20 .4 .78  - Statement by the Minister of Health &
Family Welfare regarding re-naming of
(i) WLllingdon Hospital as Dr, Bam Manohar 
L*hla H o s p i a n d  Nursing Home; and
(ii)  Lady Hardinge Hospital as Sucheta

■ Kriplani Hospital.

20 .4 .78  - W-scussion on the Motion to consider the
24 .4 .78  Law and Order Situation in the Country

moved by Shri C.M. Stephen.

26 .4 .78 - Suspension of Rule 218 of the Rule of
Procedure and Conduct of Business in Lok
Sabha in its application to the motion for 
taking into' consideration and passing of 
the Appropriation (No .3) Bill, 1978.

27*4.78 - Statement by the Minister of State for
Information and Broadcasting regarding 
a news item broadcast in All India Radio 
about ticketless travel by three Cbngress(l) 
workers accompanying Stat. Indira Gfandhi in 
the train from Delhi to Aligarh.

- The Appropriation (No .3) Bill, 1978 - . 
Passed, &

(By Rajya Sabha 3 .5 .78 ;

President’ s assent: 7 .5 .7 8 .)

27 .4 .78 - Finance Bill, 1978 - Passed

29*4*78 Rajya Sabha 9 ,5 .78  /.“with amendments

and rejected by Lok Sabha _ /  

President's assents 12 .5 .78 .)

28 .4 .78  - Statement by the Minister of Health & Family
Welfare regarding demands of Internees of 
Medical Colleges in Delhi,

29.4 .78 - The Deposit Insurance Corporation (Amendment
and Miscellaneous Provisions) Bill, 1978 - 
Passed.

(By Rajya Sabha 15.5.78;

President's assent: 27 .5 .78 .)
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2*5*7Q - The Electricity (Supply) Amendment Bill,
1977 - Passcs-?,

, (By Bajy& Sfebha 17.5.76;

President’ s assent: 3 .6 .78 ,)

- The Goal Mines Nationalisation Laws- 
( Amendment) Bill, 1978 - Passed.

(By jRajya Sabha 15.5.78;

President’ s assent: 27 .5 .78 .)

2 .5 .78  - Discussion on the Draft five Year Plan, ‘
4 .5 .7 8  1978 moved by Shri Morarji R» Desai,
5 .5 .78
6 .5 .78
8 .5 .7 8

4.5*78  - Statement by the Minister of Education,
Social Welfare & (Xature - regarding the 
amendment of the Aligarh Muslim University 
Act & Statutes.

8 .5 .7 8  - The Reseive Bank of India (Amendment) Bill,
1978 - Passed,

(By Hajya Sabha 17.5.78;

Presidcrt’ s assent: 3.'^.78.)

8 .5 .7 8  - The Customs, Central Excises & Salt and
9 .5 .78  Central Board of Bevenue (Amendment) Bill,

1977 - Pasaod.

(By Rajy Sabha 18.5.78,

President’ s assent: 6 ,6 .78 .)

9 .5 .78  - The Khadi & Village Industries Oommlesion
10.5.78 (Amendment) Bill, 1978 - Passed.
12.5.78 Motion for Reference to Joint Obmmlttee -
17.7 .78 Adopted.

10.5.78 - Discussion on the Motion of No-*onfidence
11.5.78 in the Oo'uncil of Ministers moved by 

Shri C,M. Stephen - Negatived. .
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15«5»78 ~ Statement by the Minister of Petroleum,
Chemicals an:;" itertilizers regarding 
restrUcturin;T of existing liquified 
petroleum Cos.(LPG) or Cooking Gas 
distributorship of different oil companies.

- Statement by the Minister of Industry on 
the Policy of Sick Industries,

- The Multi-State Cooperative Societies Bill,
1977 - Raference to Joint Committee - 
adapted,

- The Mental Health Bill, 1978 .
Reference to Joint Committee - adopted.

- The Press Council Bill, 1977 
Reference to Joint Committee - adopted,

15*5.78 Discussion on the Motion regarding Students'
31 .7 .78  Unrest in the Universities raised by Shri 

Eanwar Lai Gupta - Adopted,

The Speaker announces that the visitor 
Shri Sailander Kumar Mishra alias Suresh 
Kumar who shouted from the Galleries & threw 
leaflets has been let off with a warning.

The Speaker announces that a Jpint Sitting 
of both Houses will meet on 16,5.78 and 
upon its completion will ad.ioum sine die.

16.5.78 - The Banking ctervice Commission (Repeal) Bill,
1977 - passed (at a Joint Sitting of Houses 
of Parliament),

Presidents' assent:18 ,5 .78

(The Bill was passed by Lok Sabha on 5*12,77 
but was negatived by Rajya Sabha on 8 .1 2 ,7 7 ).

17*7*78 - Shri D.B. .Chandra Gowda, Member from
Chikmagalur Constituency of Kamataka 
resigned his seat in Lok Sabha.

Shri M.M. Hashmi & Shri G. Vcnkataswsimy 
elected Members for Secunderabad & Siddipet 

, Constituencies of ikidhra Pradesh have 
resigned their seats.

17.7*78 - The Tobacco Board (iknendment) Bill, 1978 -
18.7 .78  passed,
24 .8 .78

(By Rajya Sabha 31.7.78 with iimendment; 
President's assent 30 .8 ,78),



'18 ,7*78 - The ^eakor withheld the consent to the
moving of the adjournment motion by 
Shri C.M. Stephen.

18.7* 78 - The Maintenance of Internal Security (fiepeal)
19 .7 .78  Bill, 1976 - Passed,

(By Rajya Sabha 27»7.78:

President's assent: 3#8,78,)

20 .7 .78  - Statement of the Prime Minister regarding
recent visit to Belgium, U,K, & U.S.A.

- The Customs Tariff ( iimendraent) Bill, 1977 - 
Passed,

(By Rajya Sabha 26.7.78;

Preeident's assent: 1 .8 .78 .)

20 .7 .78  - The Air (Prevention & Control of Polution)
21.7 .78  Bill, 1978 - Bsferonce to Joint Cbmmittee -
25.7 .78  adopted.

21 .7 .78 - Statement by the Minister of Estate for Home
Affairs regarding the setting up of the 
Scheduled Castes & Scheduled Tribes Commission.

25.7.78 - The Taxation laws (Amendment) Bill, 1978-
Passed. ‘

(By Rajya Sabha 1 .8 .78 ;

President’ s assent: 5 .8 .78 .)

26 .7 .78 - The Metro Ife.ilways (Construction of Works)
Bill, 1973 - Passed.

(By Bajya Sabha 3 .8 .78 ;

President's assent: 21 .8 ,78 .)

- The Indian Explosives (Amendment) Bill,
1978 - Passed.

(By Rajya Sabha 9 .8 .78 ;

President's assent: 18.8.78.) ^

- Statement by the Minister of State for Home 
Affairs regarding reconstitution of the 
Minorities Cbmmission,
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27.7 .78  - Statement under Direction 115 "by Shri P .G ,
Mavalankar rc-yarding settin" up of a Special 
Oourt to tr'/ ':he former Prii:io Minister.

27 .7 .78  ~ The Passports (iimendment) Bill, 1978 - Passed, 
28 7 78

* * (By Hajya Sabha 9 .8 .7 8 ; ■

President's assent: 18 .8 .78 .)

28*7.78 -Statement by the Minister of Cbmmerce and 
Civil Supplies and Oooperation regarding 
Import Policy.

31 •7*78 - Statement by the Minister of Works, Housing
and Supply & Behabilitation regarding the 
eviction of Shri Raja Vishveshwar Rao-M.P, 
from his Bungalow at Gurudvrara Rakabganj,
New Delhi.

1 .8 .78  - Discussion on the Motion regarding the
Language Policy moved by Shri Vasant Sathe.

2 .8 .78  - The Insolvency Laws (jkiendment) Bill, 1978 -
Passed,

(By Rajya Sabha 26 ,4 .78 ;

President's assent: 4 .8 ,7 8 .)

2 .8 .78  - The Schedule.. Castes & Scheduled Tribes
14.8 .78 Orders (Amendment) Bill, 1978 - Motion for

^to reference^Joint Committee - Adopted,

3 .8 .78  - Statement by the Minister of External Affairs
regarding the recent Conference of Foreign 
Ministers of non-aligned countries held at 
Belgrade,

- DLscussion on the Motion regarding Shah
Commission Report raised by ShrL Shyamnandan
Mishra,

- .71  -
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7 .8 .7 8  - The Constitution (Jbrty-Hfth iimendment)
8 .8 ,7 3  Bill, 1978 -- Passed*.

10?8.^78 Rajya &ibha - 31 .8 ,78 ;

11*8,78 p:'eGicl'.nt' 3 assent: 30 ,4 .79 ).
21 .8 .78
22.8.78
23.8 . 78 •
6 .12 .78
7 .12 .78

12.8 .78  — liLecussion on the floods in various parts
23.11.78 of the country under Rale 193 raised by
28.11.78 Shri Pumanarayan SfcLnha,

14 .8 .78  - Statement by the Minister of Petroleum
Chemicals & Fertilizers regarding the 
Environmental Impact of Mathura Refinery,

Discussion on the situation of reported 
killings in Marathwada & Maharashtra State 
raised by Shri D,G, Gawai - Substitute 
Motion of Shri S. C. Kamble, Adopted, '

16.8 .78 - Statement by the Minister of iigriculture
and Irrigation regarding Harmada Waters,

The appropriation (No,4) Bill, 1978 - Passed

(By Rajy- Sabha 23 .8 ,78;

President's assent: 30 ,8 ,78 ,)

16 .8 .78 - The Coast Guard Bill, 1978 - Passed,

(By Rajyu Sabha 2 ,8 ,7 8 j 
President's assent: 18 ,8 ,78 .)

16 .8 .78  - Discussion on the Motion regarding dis­
qualifying a member who is found guilty 
of offences under the Cbmmission of Enquiry 
Act "1952 etc, raised by Shri Jyotirmoy Bosu,

- The Chainnan announced that two visitors 
shouted from the Galleries were let off on 
expressing regret.

The short title of the Bill waa ehanged to the 
Cbnstitution ( Forty-Fourth AmencJment) Bill, by Lok 
Sabha through an amer'lrnent t^ cl, (1 ) ,



17 .8 .78  - The Delhi Police Bill, 1978
23«8,78 together with the Statutory Resolution
24 .8 .78  of ant, Parv-ti Krishnan - ’’assed. '

(By Rajya Sabha 26 ,8 ,78 ;

Pres:.i: at* s assent 27 .8 ,7 8 .)

21 .8 .78  - Statement by the Minister o- Parliamentary
Affairs & Labour regarding the Bonus 
Question. '

23 .8 .78  - Statement by the Minister of External
Affaire regarding his recent visit to 
Japan & Republic of Korea,

24 .8 .78  - Statement by Shri Raj Narain giving
explanation cf his resignation from the 
office of the Minister of Health &
Feimily Welfare,

24 .8 .78  - Press Council Bill, 1978 - Passed.
28 .8 .78
29 .8 .78  (By Rajya Sabha 7 .8 .7 8 ;
30 .8 .78  President’ s assents 7 .9 .7 8 .)
31 .8 .78

28 .8 .78  - The Constitation ( Porty-eighth Amendment)
Bill - 1978 - withdrawn.

- Discussion cr_ ohe Motion regarding Netaji 
Subhash Chandra Bose raised by Prof. Samar 
Guha - ( Substitute motion moved hy
Prof. Samar Gruna was withdrawn).

- Discussion or the Motion regarding the ' 
prices of raw jute - raised by ShrL Ghitta 
Basu. ( Withdrawn),

29 .8 .78  - Discussion on the Motion regarding increasing
30 .8 .78  play of money power in Elections pose great 

threat to the future of Parliamentary Democracy 
etc. raised by Shri K .P, Unikrishnan 
(Negatived),

- Discussion on the Motion moved by Sknt, Parvati 
Krishnan regarding two train accidents on the 
Northern Railway (Earlier raised on 23,11.1977)
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31*8.78 - Statement made by the Minister of Education,
Social Welfare & Culture in reply to the 
statement of Shri Somnath Chatterjee 
regarding Proposal to organise Asian Games at 
Calcutta in reply to S. Q. 211 dated 31* 7 .78,

- The Vishwa Bharati' ( ^endment) Bill, 1978 
(Motion for reference to Joint Cbmmittee: 
was adopted.)

- The Industrial Relations Bill 1978 
(Motion for reference to Joint Committee 
adopted,)

- The Hospitals & Educational Institutions , 
(Conditions of Service of Bmplojrees and 
Settlement of Employment Disputes) Bill, '
1978 - (Motion for reference to Joint ' 
Committee adopted),

- The Employees Security & Miscellaneous 
Provisions (Managerial Employees) Bill,
1978. (Motion for reference to Joint 
Committee - adopted),

- Statement by the Minister of Defence 
regarding reported selection of aircraft 
for the Indian Air Force.

- Statement by the Minister of State for Home 
Affairs regarding incident at the Beat Club 
on 31 *•8,78, in which Minister of External 
Affairs Shri A.B. Vajpayee received injuries^

20,11 ,78  - The Speaker announced certain
modification in the pr0 '“0dure for dealing 
with Calling Attention I^otices,

- Statement by the Minister of Defence 
regarding air crash on'-19.11.78.

- The Bolani Ores Limited (Acquisition of 
Shares) & Miscellaneous Provisions Bill,
1978 - Passed.

( By Baj ya Sabha 23.11,78; .

President's assent: 8 ,12 ,78 ,)



- The Prize Chits & Money Girculation 
Schemes (Banning) Bill 1978 - Passed.

(By Rajya Sabha 28.11o?8;

President ’ s assent: 12o12a78.-)

20 .11 .78  - The Britania Engineering Company Limited
21.11 .78  (Mokamah Unit) and the Arthur Sutler & 

Company (Muzaffarpore) Limited (Acquisition 
&• Transfer of Undertakings) Bi.ll, 1978 ~ 
Passed,

(By Eajya Sabha 2 9 .1 1 .7 8 j

President’ s assent? 8-12,78.)

20.11.78 - The Water (Prevention and Control of
21.11.78 Pollution) Amendment Bill, 1978 - Passed.

( By Haj ya Sabha 30 .11 .78 ;

President's assent: 12«12.78.)

21.11.78 - The Bepealing & iknending Bill, 1978 - Passed,
22.11.78 ,

(By I?ajya Sabha 26.7«78;

. president's assent: 26 .11 .78 .)

- The Suppression of Immoral. Traffic & Women- 
and Girls (Amendment) Bill, 1978 - Passed.

(By Hajya Sabha 5.12.73?

President's assent 26.. 12,78. )

22.11.78 - K-Scussion on the Statutory Resolution
regarding levying on E^rport Duty on 
barytes under the Customs Tariff Acx, 1975. 
(Adopted), .

. - The Additional Duties of Excrise (Textiles
& Textile Articles) B ill ,19f78’iD~- Passed.

 ̂ (By Hajya Sabha 30 .11 .78 ;

President's assent: 6 .12 .78 .)
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22.11 .78  - The Employment of Children (Amendment)
24.11 .78  Bill, 1978- Passed.

(By Rajya Sabha 26 ,7 .78 ; 

President's assent 29 .11 .78 .)

27 .11 .78
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24.11*78 - The Weaker announces regarding appointment
, • of Oommittee on the Use of Language,

27 .11 .78  ' Statement by the Minister of finance
regarding the establishment of a rate 
of exchange betweeh the Indian Rupee 
and the Rouble,

‘ - The Motor Vehicles (Amendment) B i l l ,1978 -
Passed.

(By Rajya Sabha 12.12.78; .

• ’ President' s assent: 26 ,12 ,78 .)•

28.11.78 - Statement by the leader of Opposition ”
regarding (i) certain incidents that- took 
place in connection with the Samastipur 
Poll; & (ii )  reported arrest of and 
injuries to Shri Vasant Sathe, M,P,

- The CSode of Criminal Procedure (ilnondment)
. Bill, 1978 - Passed, ^

(By Rajya Sabha 6 ,12 ,78 ; .

President• s assent: 18.12.78-)- ;

- Statement by the Minister of Home Affairs 
regarding arrest of a Minister of Bihar 
Government and a Member of Parliament in 
Bihar,

29.11.78 - Statement by the Minister of State for .
Shipping & Transport regarding calling 
off the indefinite strike reported by 

.'Port and Dock Workers in major portc.

- The Motor Vehicles (Amendment) Bill, 1978- 
Pa ssed.

(By Rajya Sabha 12.12.78;

President's assent 26.12.78.)

29.11*78 - The Merchant Shipping (Amendment) Bill,
27. 4’ .79 1978 - Passed. ■

(By. Hajya Sabha 5 .3 .79 ;

/president's assent: 4 .5 .7 9 .)
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30.11 .78  - Personal Explanation by Shri Ham Vilas Paswan
regarding his alleged involvement in vlolen%-̂ - 
incif’cnts during bye-election in Samaetlpur 
Oonstituency,

- rcrsonal explanation by Shri Vasant Sathe 
regarding injury caused to him at Nagpur,.

30.11.78 - Discussion on the Motion regarding the
1,1'2,78 Working Group on Autonomy for Akashvani

and Doordarshan raised by Shri L .K .Advani,,

4.12*78 - Id-scussion on the Motion regarding recent
5.12.78 communal riots in the coxantry raised by 

Prof. Samar Guha.

7 .12 .78  - Discussion on the Motion regarding third
8 .12 .78  report of Committee on Privileges together 

with the other motions moved under Rule 388 
by Shri Morarji R. Desai - Adopted,

8 .12 .78  - Discussion on the motion on the findings
12.12 .78  of the third report of the Privileges
13.12.78 Committee by Shri Morarji R, Desai - Adopted,
18.12.78
19.12.78

12.12.78 - Statement by the Leader of Opposition
regarding the alleged threat to the life 
of^^the Prime Minister,

12.12.78 - The Sujrxr Unclert'ikings,( Taking-over of
15.12.78 Management) Bill, 1978 - passed,

(By Eajya Sabha 26.12,78;

President’ s assent: 30 ,12 ,78 .)

18 .12 .78  - Statement by the Prime Minister about the 
. circumstances leading to the death of

Shri Surya Narain Singh, M.P. follovang a 
heart-attack.

- Statement by the Minister of Tourism. & ,
Civil Aviation regarf’.in^ crash landing 
of a Bbeing 737 at Hyderabad.
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19»12,78 - The pajment of Bonus ( iimondinent) Bill,
20.12.78 1978 - Tassed.

(By Bajya. Sabha 26.12.78;

?rosiclont' s af^sentj 50.12,78)

20 .12.73 - Statement by the Minister of Sfcate for
Home Affairs regarding Pakistani Agents 
apprehended in reply to S. Q. 2483 dated
6.12,78.

21.12*78 - Statement by the Minister of Peti*oleum,
' Chemicals & Itertilizers regarding new-

offshore gas discovery at Mahim (Bombay).

- The Appropriation ( Railway) No.4 Bill,
1978 - Passed.

(By Rajya Sabha - was not returned to 
Lok Sabha within the period of 
fourteen days.;

President' s assent: 3 .1 .7 9 .)

- Statement by the Minister of Tourism and 
Civil Aviation regarding reported hijacking 
of an Indian Airlines Boeing 737 from 
Calcutta to Delhi.

- The Speaker annoimces that persons who 
shouted slogans in the Galleries have been 
removed from the precincts of the Parliament 
H use and handed over to the police.

22.12.78 - Statement by Shri Charan SfcLngh about his
resignation from the office of the Minister 
of Home Affairs.

- Statement by the prime Minister pertinent 
thereto.

- Statement by the Minister of Cbmmerce, Glvil 
Aviation & Cbope ration regarding export of 
sugar & Gfur.

- The Appropriation (No.5) Bill, 1978 - Passed,

(By Eajya Sabha - was not returned to 
lok Sabha within fourteen days.;

President's assent: 8 .1 .7 9 .)
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23.12,78 . -:..Discu.ssion or; the hijacking of the Indian
' Airlines Boeing from Calcutta to Delhi lind.er

Duie 193 raised by Shri K ,? . Unnikrishnan.
r ■ I ■
■ ; • f

■ 1212

19.2,7.9. - President's address to "both the Houses of
. Parliament assembled together, .

- Shri P. Shiv Shanker took oath or Affirmation 
in House,

. - Obituary references made to the passii^
away of S/Shri S, C, Murugaijan, A. Shanker 

. • Alva^ ^E.S, Sagondhi, Dr. CShandramani Lai
Chowdhary, Sardar Jogendra Singh. Baddan 

. .Yella Be day, Bishwanath Jh\injhunwala.

20.2 .79 S/Shri Nandi Yellaiah & Kushabhau Thakre 
took oath or affirmation,

- Railway Budget (1979-80) Presentedo

- Prime Minister made a statement on his 
visit to Sri Lanka,

- Shri Sarjit Singh Bamala moved the motion 
under Ihile 388. Suspending the proviso to 
Rule 66 of the Rules of j^rocedure and Conduct 
of Business of Lok Sabha in its application 
of the motion for taking iato consideration
& passing of the Coconut Development Board 

. Bill, 1978, the Gbpra Cess Bill, 1978 and
the motion adopted,

- The Coconut Development Board Bill, 1978. - 
Passed,

(By Rajya Sabha 1 ,3 .79 ;

President's Assent: 17 ,3 .79 .)

- The Copra Cess Bill, 1978 - Passed

(By Rajya Sabha 1 ,3 .79 ;

President's assent: 8 ,3 .7 9 .)

21.2.79 - Obituary-References to the Passing away of
Shri P, Ranganath Shenoy.

- Intimation rega,rding arrest of Shri Baldev 
Singh Ja'srotia, member from Jammu,
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21.2.79 - Statement by the Minister of External
Affairs on his visit to China fivjn 
12th to 18th Ibbruary, 1979.

- The Working Journalists & other Newspaper 
Employees ( Oonditions of Service and ' 
Miscellaneous Provisions iinenclment) Bill,
1979 - Passed. ■

(By liajya Sabha 5 .3 .79 ;

President's assent: 19 .5 .79 .)

21.2.79 ■ - Discussion was raised by Shri Bodbrata >
22.2.79 Barua on Chinese Invasion of Vietnam and 

consequent threat to the freedom of the 
Nations of Asia,

22.2.79 - Discussion on the Motion of Thanks on the
23.2 .79 ■fche President's Address,
26.2.79
27.2.79
28.2 .79  - Discussion on the J & K State serious

situation developed in as a continued 
regional imbalances and tl;ie campaign of 
repression latinched against the people 
by Dr. Karan SLngh,

26.2 .79 - Informing regarding the release of
Shri Baldev Singh Jasrotia M,P. on 
bail.

28.2.79 - General Bud-̂ et (1979-80) presontod,

28 .2 .79  - The Special Courts Bill, 1979 - passed,
1.3 .79  ,
2 .3 .79  /  oy iiajya Sabha 21,3.79 ( Amendments made
8 .3 .79  fey Sabha were adopted by lok Sabha;
9 .3 .79  President's assent 16 .5 ,7 9 )._7  >
3 .5 .79
4 .5 .79
7 .5 .79  •
8 .5 .79

5.3 .79  - Statement by the Minister of State for
I^fence regarding purchase of transport 
aircraft 0^222 manufactured by Aeritalia,

5 .3 .79 - Ieade.r of the Opposition made a statement reg,
the reported strike by taxi & scooter drivers 
in Delhi due to rise in price of petrol.
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6.3 .79  - Statement by the Minister of Law in
. connection with the appointment of a
~ judge to the Delhi High Court.

- Two visitors Shri Gunu Raj and Swami Ananda
Bharati threw some papers from the Visitors' 
Grallery on the floor of the House and a 
motion was adopted by the House for having 
committed a grave offence & found guilty of 
the■contempt of the House.

8 .3 .7 9  - lulling by the Speaker reg. Privilege matter
raised by Shri Eduardo Paleiro M.P. against 
the Minister of Energy ( Shri ?, Hamchandran) 
S/Shri R.P. Khosla, Joint Secretary,Ministry 
of Energy regarding alleged untrue information 
given to Lok Sb,bha in connection with S. Q.
No. 249 dated 6,12.79 and withheld the consent 
to the raising of Question of Privilege under 
Rule 222.

12,3*79 - Stateme.nt by the Minister of External Affairs,
reg, presence of U .S . Naval task force in the 
Gulf Area.

- The Pondicherry Budget 1979-80 Presented

- The Mizoram Budget 1979-80 Presented.

13.3.79 - Stateinent by the Minister of Law, Justice
& Company Affairs clarifying certain

.information given to the House on 7 ,3 ,79 
regarding the roported decision of the 
Additional Session Judges and Magistrates, 
in Delhi to march to Parliament House on
16,3 ,79,

- Statement by Minister of Energy clarifying 
certain information regarding percentage of 
coal mines affected by floods.

20 , 3.79 - The Speaker made an announcement re. use
of languages other than Hindi or English 
dtiring Question Hour.

- The Appropriation (Iiailways) Bill, 1979 - 
' Passed.

(By Rajya Sabha 27 ,3 ,79 ; .

President's assent: 29.3«79.)



. - The Appropriation ( i^ailways) No,2  Bill,
1979 •* Pa.scGd*

(By Ifajya Sabha 27 .3 .79 ;

President's assent: 29.3«79.)

- The Appropriation* Bill, 1979 - P?,ssecl»

(By Pxajya Sabha 26 .3 .79 ; ^

President's assent: 29.3.79'.)

- The Appropriation No*2 Bill - Passed,

(By ilajya Sabha 26,3*79;

' President's assent: 29.3»79.) -

- Sugar Undertakings ( Taking~over of 
Management) iimendmont Bill, 1979 - Passed,

(By Sajya Sabha 27 .3 .79;

President' s assent: 31 .3 .79 .)

21.3.79 - Statement by the Minister of Health &
Family Welfare re, the condition of 
Shri Jaya Prakash Narayan and on the 
medical treatment given to him,

- The’Punjab Excise (Delhi itoendment) Bill, 
1979 - Passed,

(By liajya Sabha 27 .3 .79 ;

President's assent: 29 ,3 .79 .)

22.3.79 - Obituary references were made on the passing
away of Shri Jaya Prakash Narayan.

- Statement by the Prime Minister re, the 
incorrect information given to the House 
earlier about the passing away of Shri Jaya 
Prakash Narayan and tendered his unqualified 
apology to''the “House and to the Nation,

23.3.79 - The Mozoram (Appropriation Vote on Accbunt)
Bill, 1979 - Passed

(By Eajya Sabha 27 .3 .79;

President’ s assent: 31«3*79*)

- 82 -



- 03 -

- The Mizoran Appropriation Bill, 1979 -
PaESccl. '

(By Rajya Sabha 27 .3 .79 ;

■ rrc si dent' s n,ssent 31 * 3« 79..)

23.3.79 - The Industries (Development & Regulation)
26.3 .79 Amendment Bill 1979 - Passed,

(By Rajya Sabha 28 .3 .79 ;

President’ s assent: 31 .3 .79 .)

26 .3 .79  “ Adjournment Motion moved by Shri K.Lakkappa
re, the incorrect information famished to

■ the Lok Sabha about the death of Sh, J .P .
by the Prime Minister and was negatived,

- The Pondicnerry Appropriation (Vote on 
Account) Bill, 1979 - Passed,

(By Rajya Sabha 28 ,3 .79 ;

President assent? 31 .3 .79 .)

- The Pondicherry Appropriation Bill, 1979 - 
Passed.

(By Hajya Sabha 28 .3 .79 ;

President’ s assent: 31 .3 ;79 .)

- Statement by the Prime Minister regarding 
the recent visit to India of the Soviet 
Prime Minister, Mr, Kosygin.

28.3.79 - Shri H .L. Patwary sitting member died and
as a mark of respect the House adjourned
for the day,

30 .3 .79 - Statement by the Minister of Oommerce, Civil
Supplies and Cooperation regarding Imports 
and Exports Policy for the year 1979-80.

- Statement made by the Dy, Prime Minister & 
the Minister of Finance regarding Dearness 
Allowance of Central Government employees 
and other related matters.
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2.4 .79  - Statement by Prime Mjnister'& Minister
of Defence regarding revisxcn of Dearness 
Allowance <3: pension admissible- i;o the 
personnel of Defence Services.

6 .4 .79  - Statement ittado by the Minister of Steel &
Mines regarding revision of sfeel price,

12.4 .79 - Statement by the Minister of Agriculture
and Irrigation regarding the decision taken 
on price & prucurement policy for the 
cereals 1979--80 marketing season,

- Statement by the Minister of Health &.
Eamily Welfare regarding recraiitment Rules 
for the employees of the Sucheta Kripiani 
Hospital, New Delhi,

- Statement made by the Minister of Home 
Affairs regarding the situation in 
Jamshedpur,

17.4.79 - personal explanation by Shri Baldev Singh
Jasrotia regarding certain remarks made by 
ant. î kl?ar Jahan Beg ĵm,

18.4.79 - Statement made by the Minister of Industry
. regarding the Oommission of Inquiry on Large

Industrial Houses (headed by Shri A,K. Sarkar, 
formerly Chief Justice of India)«

- Statement bj?- the Minister of Home Affairs 
regarding the situation in Jairshedpur,

19.4.79 - Statement by the Prime Minister on his
visit to Bangladesh*

20.4 .79 - StatOii.ent by the Minister of Home Affaire
regarding Land Deal by Shri GKiru Dutt 
Solankj. and Shri Go bind Singh in U,P,

24,4 ,79 - The Appropriation (No.3) Bill, 1979 - Passed,

 ̂ (By Eajya Stibha 30 ,4 .79 ;

President'3 assent: 3 .5 .79 .)
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24.4 .79  - Finance B ill, 1979 - Passed.
25.4 .79
26 .4 .79  - (By fiajya Sabha 7 .5 .7 9 ;

President's assent: 1 0 .5 .7 9 .)

26 .4 .7 9  - Statement by the Prime Minister on Cbw
Protection,

27 .4 .79  - Statement by the Minister of Home Affairs
regarding his visit to Jammu & Kashmir on
the 22nd & 23rd April, 1979.

27 .4 .7 9  - The Haryana & Uttar Pradesh (Alteration
of Boundaries) B ill, 1978 - Passed,

(By Rajya Sibha 22 ,5 .79 ;

President's Assent 11,6 .79)

30 .4 .79  - Statement by the Minister of State for
Defence regarding passing of benefits of 
new Technologies by National Research 
Development Corporation ( in reply to S,Q. 
No,869 dated 25 ,4 ,7 9 ).

- The Kasangas Company (Acquisition of 
Undertakings) B ill, 1979 - Passed.

(By Hajya Sabha 15 .5 .79 ;

President's assentj 26 ,5 ,79 .)

- The Parel Investments & Trading Private 
Limited & Domestic Gas Private Limited 
(Taking over of Management) Bill, 1979 - 
Passed,

(By Sajya Shbha 15 ,5 .7 9 ; .

President's assent: 26.-5.'79.)

30 .4 .79 - The Aligarh Muslim University, ( Amendment)
2 .5 .79  B ill, 1978. - Passed,
3 .5 .7 9  _  _

(By Bajya Sabha - Not passed Lapsed_7

' )

- Statement by the Minister of Home Affairs 
regarding the allegations of Corruption 
Charges against the family members of the 
Prime Minister and the former Home Minister.
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2.5*79 - The. Speaker informs about the arrest of
S /^ri.,M , Arunachalam and N. Kudanthai 
I^alingam at New Delhi.

- Stat'fement by the Minister of State for Home
• -■Affairs regarding minorities in Jammu & Kashmir 

(in  reply to- S,Q. N o .228 dated 7 .3 .7 9 ) .

* .  ^atement by the Minister of Agriculture and
irrigation regarding Support Price for Tur,
( Arhfir) jMoong and Urad for the marketing year 
1979-80.

: ■ ■ ♦ »r
3»5«79 - Statement by the Minister of Commerce,

Civil Supplies & Cooperation regarding the 
. foreign trade policy for the year 1979-80.

’ - Statement by the Minister of Health and
jPhmily Welfare regarding the findings of the
Inquiry Cbmmittce on Dr. Ram Manohar Lohia*s
treatment. . '

- Statement by the Minister of Industry 
regarding decision of the Government on the 
recommendations of the High Level Cbmmittee 
on the Cement Industry.

7 .5 .79  - Discussion regarding alleged payment,of
foreign money for election in India by 
the American Government as disclosed by 
Mr. Moynihan in his book - A Dangerous Place - 
by Shri Kanwar Lai Gupta under Rule 193.

6 .5 .7 9  - Statement by the Minister of Petroleum,
Chemicals and Fertilizer relating to Payment 
made by I .D .P .L . to its Italian Oollaborators 
for transfer of technology.

- The Constitution ( lbrty-seventh Amendment)
Bill, 1978 - Debate adiourned. '

8 .5 .7 9  - The Inter-State Migrant Workmen (Regulation
of Bmployment& Conditions of Service) Bill,
1979 - Passed ,

(By Rajya Sb,bha 21.5«79>

P r e s id e n t 's  a ssen t : 1 1 ./5 .7 9 .)

9 .5 .7 9  _ The S^lary-^lowances & Pension of Members of
Parliam ent (Amendment) Bill, 1979. - Passed ,

(By Rajya Sfeibha 15 .5 .79;

P re- si dent ’ s assent j 25 .5 .79 ,)



- The Union Duties of Bxcise (Distribution)
Bill, 1979 - Peas^d.

(By Rajya Sabha 17 .5 .79 ; ’

President's assent: 20.5.79)

- The Bstate Duty (Distribution) ilmendment 
Bill, 1979 - Passed.

(By Hajya Sabha 17.5 .79; ^

President’ s assent; 25 .5 .79 .)

9 .5 .79  - The Additional Duties of Excise ( Gfoods of
Special Importance itoendment) Bill, 1979. - 
Passed.

(By Hajya Sabha 17 .5 .79 ;

President's assent: 20 .5 .79 .)

9 .5 .79  - Motion to discuss the Twenty-third and
10*5*79 Twenty-fourth report of the Oommissioner of
14.5.79 Scheduled Castes & Scheduled Tribes for the
15.5.79 years 1974-75, 1975-76, 1976-77 was moved by
16.5.79 the Minister of State for Home Affairs -
18.5.79 adopted,

10.5 .79 - Discussion on the Adjournment Motion moved by
Shri G.M, Banatwalla regarding the unabashed, - 
vigorous and planned armed attack on the Aligarh 
Muslim University Students coming by train to
Delhi / “Negatived,_7

- Statement by the Minister of Industry on 
reduction in prices of cotton cloth & cotton 
yam,

- G«a, Daman .& Diu (Budget) - (1979-80)
Pre sented.

Statement by the Dy, Prime Minister & Minister ‘ 
of finance regarding the appointment of Bx- 
penditure Cbmmiseion & its terms of reference,

14,5*79 - Statement by the Minister of Law, Justice and
Company Affairs regarding vacancies of High 
Court Judges in Gujarat, -

16.5.79 - Statement by the Minister of Energy on Wage
Negotiations in the Cbal Industry,

- Discussion on the Motion moved by Shri Jyotirmoy 
Bosu expressing the concern over the coloured ♦ 
people in Britsiin are facing vicious attach I'mn 
different forums.

. - 87 -
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17.5.79 - The lokpal Bill, 1977
9.7 .79  (as reported by Joint Cbmmittee)

10.7.79

17.5»79 - W.scussion was raised by Shri C.M. Stephen
on the statement made by the Minister of
Home Affairs regarding corruption charges 
against the family members of the Prime' 
Minister and the former Home Minister under 
Bole 195. • ■ - • •

18,5*79 - Statement by the ly. Prime Minister and ,
Minister of Hnance regarding appointment 
of an Expert Cbmmittee of Economists an-d 
Tax Administrators to study the impact of 
concessions provided in the tax laws ctc,

18.5.79 - The Prasar Bharati (Broadcasting Corporation
• of India) Bill, 1979.

( iteference to Joint Cbmmittee Adopted).

9 .7 .7 9  Statement by the Minister of Agriculture and
“ Irrigation regarding recent cyclone in Andhra

Predesh & Tamil Nadu on the relief measures 
taken.

- Statement by the Prime Minister on his recent
'• visit to the USSR wad some Bast-Buropean

■ ■>
10.7.79 - The Speaker announced Shri Y.B.Chavan as

Leader of Opposition in place of Shri C.M, 
Stephen.

11.7.79 - Statement by the prime Minister indicating
the latest information about Skjaab.

t1«7.79 - Motion of No-Cbnfidence in the Council of
12.7.79 Ministers was moved by the Leader of
. Opposition. ,

12.7.79 - Statement by the Minister of Works, Housing
& Supply and Itehabilitation regarding 
disruption in the drinking water supply in 

‘ most parlBof Delhi and New Delhi, ,

13.7.79 - Statement hy the Minist'^r of Works,Housing *
auppiy and fi'~habilitatio>n r'^i^ardlag disruption 
ini-th« Drinking Wat-̂ r iji Dolhl/Ncw Itelhl.

16.7.79 - The Prime Minister tenders his own resignation
and that of his Council of Ministers; the 
resignations accepted by the President,
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12
TIMB TAKEN BY SIXTH LOK SiiBHA ON VARIOUS 

KINDS OF BUSINESS

Type of Business Time taken 
on each item

Percentage to 
total time

______ll )_____________ ________________ _________L2) ______ l3)________

Hrs. Mts.

Adjournment Motion 25 06 1.42

Bills

a) Government Bills
b) Privat-e Members' Bills

347
65

03
25

19.79
3.72

Budget m

a) Railway Budget 
bj General Budget 
0 ) Budgets in respect of 

States/Union territorie 
under President' s Rule,

65
330

s 12

59
23

19

3.74
18.83

00.69

Calling Attention Notices(Rule 197)87 54 4.99

Discussions:
*

a) Half-an-hour discussion 35
(rule 55)

b) Short duration discussion 36
(rule 193)

57

05

2.02

2.05

Motions

a) Motions (rules 1.91 and 342)168
b) Motion of No-Oonficlence in 

the Cbuncil of Ministers 19

40

32

9.60

1.10

Debates on President's Address 45 48 2.59

Questions 240 25 13.70

Re solutions:

a) Government resolutions 
bl Statutory resolutions 
c) Private Members' 

resolutions

2
5

58

07
39
17

00.11
00.30

3.31

Statement by Miniaters 27 04 1.b4

Points of order 43 3C 2.47

Miscellaneous 135 45 7.72

Total 1753 0 ‘6̂ 100



MEMBERS AMD'm inisters

Membership of Lok Sabha '

Article 81 of the Constitution provides 

that the Lok Sabha shall consist of not more than 

525 members chosen by direct election from the 

territorial constituencies in the States and not . 

more than 20 members to represent the Union 

territories. The President of India is empowered 

under article 331 of the Constitution, to nominate 

two members of the Anglo-Indian Community to. the 

Lok dabha if he is of the opinion that, that comfltunity 

is not adequately represented in the House, In 

pursuance of this provision, two members of this 

community have been nominated to all the Lok Sabhas 

so far.

As required under Article 82 of the 

Constitution, which provides for readjustment of seats 

after every decennial census, the Delimitation 

Commission, set up under the Delimitation Act, 1972, 

allocated seats in the House of People to the States 

and divided each State into tei-rlLorlnl 

on the bftsls of population flgiu'es as ascertained 

at the 1971 ceiiaus. Thus, the Sixth Lok Sabha, as 

co n stitu ted  in March, 1977 consisted of 542 members as 

compared to 523 members in Fifth Lok Sabha. Out of 

542 mainbcrs, *>25 wei'e directly elected from the States
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and 17 from the Union territories. Two members were 

nominated to represent the Anglo-Indian Community.

The allocation of seats in the Sixth Lok Sabha 

to the various States and the Union territories is given 

in statement 15.

Age distribution of Members

On the date of the first sitting of the Sixth 

Lok Sabha, the youngest member was 26 years 7 months and 

24 days old and the oldest 81 years and 26 days. The 

average age for the whole House was 52.1 years, as against 

49 years for the Fifth Lok Sabha, .48 years for the Fourth 

48 years 10 months for the Third, 46 years 4 months for 

the Second, and 45 years 8 months for the First Lok Sabha.

In the Sixth Lok Sabha, the maximum number of 

members were in the age-group 46-50 years and 51-55 years. 

In the Fifth and Fourth Lok Sabhas, the maximum number of 

members were grouped in 46-50 years. Whereas the age- 

groups 41-45> 36-40 and 51-55 claimed the maximum number 

of members in the Third, the Second and the First Lok 

Sabha respectively.

The minimum number of members in the Sixth, the 

Fifth, the Fourth and the Third Lok Sabhas were in the 

group 81-85> whereas in the Second and the FJvtjf: Lok 

the minimum number was in the age—group 71-75*
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The distribution of the members of the First 

to the 6th Lok Sabha in the various age—groups is 

given in Statement 14.

Statement 15 shows the number of women 

members elected to the First, the Second, the Third, 

the Fourth, the Fifth and the Sixth Lok Sabha.

Occupational Pattern

In the Sixth Lok Sabha, agriculturists, 

including cultivators and landlords, constituted 

the largest group accounting for 36 per cent of the 

total membership, Ia_i.th« Third, the Fourth and the 

Fifth Lok Sabhas also, this category constituted 

the largest group, with 27.4, 30 .6 , and 33.2 per 

cent representation respectively, whilst in the 

First and the Second Lok Sabhas, it was the second 

largest, with 22.4 per cent and 29.1 per cent 

representation respectively.

After agriculturists, cultivators and 

landlords, the second largest category of members in 

the 6th Lok Sabha was that of lawyers who had 23.4 

per cent representation in the House. In the Fifth, 

Fourth and the Third Lok Sabhas lawyers occupied 

the second (20.59^), third (I7.5f^) and tnc ^#econd 

(24.5 percent) positions respectively, whilst in 

the Second and the First î ok Sabhas, they consti­

tuted the largeut group, with 30.3 per cent and 

35.6 pel' ccnt representation respectively.
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Political and social workers constituted 

the third largest group of members in the Sixth 

and the Fifth Lok Sabh-a with 20 *per cent and 19.00 

per cent representation respectively. They were 

at the second position in the Fourth Lok Sabha with

22.9 per cent representation, and again at the 

third position in the Third Lok Sabha with 18.7 

per cent representation.

Among other categories which had sizeable 

representation in the Sixth Lok Sabha were teachers 

and educationists v(;8.4 per cent), journalists and 

writers (2,1 per cert) and traders and industrialists 

(3 . 3  percent) Statoment 16 gives the percentage 

distribution of members from the First to the Sixth 

Lok Sabhas according to their prior occupation.

Statement 17 gives a comparative picture 

of the expenditure incurred on members of the Jirst 

to the Sixth Lok Sabha*

Statement 18 shows the names and portfolios 

of the Members of the Council of Ministers (in an 

alphabetical order, excopt the Prime Minister) with 

changes therein from time to time, during the term 

of the Sixth Lok Sabha.

Leader of the Opposition

To give statutory recognition to the  ̂

Leaders of the Opposition in the Lok Sabha and 

Rajya iiabha, the enactment "the Salary and 

of Leaders of Opposition in Parliament Act, 1977” 

was passed providing for the payment of Salary
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and certain other facilities to them. Statement ; j 

shows the names and other details of the Leaders of

the Opposition ii. the Lixth Lok ^abha.

Leave of Absence .

Under the Kules of Procedure of the Lok Sabha, 

a member desiring permission of the House to remain 

absent from the sittings thereof under Clause (4) of 

Article 101 of the Constitution, shall make an 

application in writing to the Speaker, The Member 

shall specify the period for which leave of absence 

is required, indicating therein the date of commence­

ment and of termination of such leave of absence and 

the ground for it . The leave of absence applied 

for at any time shall net c'wOeed a period of Sixty 

days. All applications for leave of absence shall 

stand referred to the Committee on Absence of 

Memoers. Thu decision of the House on the recommen­

dations of thy Comrp.itte' shall bo conveyed to the 

i''iember,

During the span of Sixth Lok Sabha, 45 

Members sought permission to remain absent from 

the sittings of the House,

Statement 20 shows details about leave 

of Absence granted to Menbers.

Statement 21 shows details regarding 

I'̂ iembers who resigned from the Lok Sabha and State­

ment 22 shows details about Obituary References 

made during the Sixth Lc ■: Sabha,
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STATEMENT 13

ALLOCATION 0? SEATS TO STATES AND 
UNION TERRITORIES IN THE

SIXTH Lw:C SABEA

95

Name oi* the Stattj/Unior. Territory

I . States

Ivo. of seats

1. Andhra Pradesh •• 42

2. Assam 14

3. Bihar . 54

4. Gujarat 26

5. Haryana 10

6. Himachal Pradesh 4

7. Jammu & Kashmir 6

8. Karnataka 28

9. Kerala 20

10. Madhya Pradesh 40

11 . Maharashtra 48

12. Manipur 2

13. Meghalaya 2

14. Nagaland 1

15. Orissa 21

16. Punjab 13

17. Rajasthan 25

18. Sikkim 1

19. Tamil Nadu 39

20. Tripura 2

21 . Uttar Pradesh 85

22. West Bengal 42



II  Union Territories

96

25. Andaman & Jjicobar Islands 1

24. Arunachal Prgd e 2

25* Chandigarh 1

26. Dadra & Nagar Jia\ eli 1

27. Delhi 7

26. Goa, Daman & ■L'iu 2

29. Lakshadweep 1

30. Mizoram 1

31. fondicherry 1
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AGE DISTRIBUTION OP MB^BERS
\

Q-ro.\ip - uis-tributioxi of members of the
?irst to Sixth Lok Sabha.

(Age as on first sitting of Lok Sabha)
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Age Groups First
Jjok
Sabha

Second
Lok
Sabha

Third
Lok
Sabha

Fourth
Lok
Sabha

Fifth
Lok
Sabha

Sixth
Lok
Sabha

1 2 3 4 5 6 7

25-50  Years 20 13 11 ’ 21 U 10

3 1 “35 Years 54 60 34 30 28 26

36-4"' Years 58 yi 64 65 S2 62

41-45 Years 68 71 79 34 76 69

4 ^ 5 0  Yeai 3 74 64 73 85 99 94

51-55 Years 91 76 69 69 94 94

56-60 Years 47 70 58 54 57 . 66

6 1-6 5  Year3 29 58
39 3$ 41

66-70 Years 10 12 21 25 25 33

71-75 Years 1 4 6 10 9 11

76-80 Years - - 1 2 2 4

81-85 Years - - 1 1 1 1

462* 486* 475* 493* t 504* 519*

* Information could bo gathered onjr in respect of thooo 
Members.



STATEMENT 1 5 

NUMBER OF WOMEN MEMBERS IN LOK SABHA

9H

Total No. of No. of women Percentage 
seats members the total

First Lok Sabha 

Second Lok Sabha 

Third lok Sabha 

Fourth Lok Sabha 

Fifth Lok Sabha 

Sixth Lok Sabha

tr^U-  L  i  ■

499 22 4.4

500 27 5.4

503 34 6.7

:i 5-9

521 22 4.2

544 19 3.4

s ^ Q ' ....... ■
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Ĵ  o 
i-q

Oi

LTN

LT\
#

t >

LT\
•

CO

• vO

V O

o  tA 
• #

VD [Ô
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STATEMENT 17 

BXPBNDITITHE ON MSiyiBERS

^ ---------------------------------------------------------------------------------------------------------------------

;'eur Jxpenliture incurred
(in itupees)

First Lok Sabha 1952-55 37,96,816
1953-54 38,89,783
1954-55 46,00,620
1955-56 52,03,214
1956-57 43,89,087

Second L4k t̂ abha 1957-58 48,61,383
1958-59 45,80,692
19i;S-oO 47,40,370
1960-61 44,79,964
1961-62

(Upto December, 1962)

Thir Lok Sabha 1962-33 50,r2,7l5
1963-04 48,29,589
1964-65 68,23,153
1965-66 47,45,730

(Upto Nover'ber, 1966)

Fourth Lok Sabha 1967-68 76,81,929
1968-69 81,8t,379
1969-70 1,11,32,543
1970-71 88,22,725

(Upto December, 1970)

Fifth Lok Sabha 1971-72 1,11,94,646
1972-73 1,43,64,276
1973-74 1,36,97,156
1974-75 1,61,38,257
1975-76 1,67,63,224
1976-77 1,38,24,598

(Jpto Jecembor, 1976).



Year Expenditure incurred

Sixth Lok Sabha 1977-78
1910-19 
1979-80

1,88,30,567 ^
2,23,99,079 (estimated) 
. 84,50,374 
(upto 22.8.1979)
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STATEMENT 18

NALES AND PORTFOLIOS OF THE MEMBERS 
OP TliE COUNCIL 0"' MINISTERS WIT' CHANGES 
TI-TEIffillf h'LOM TIPJ:. TC TIIJ5 DUkII^J TflF LIJE 
OP THE SIXTH lOE SABHA.

S.No.

“T —

Name Portfolios alongwith the 
period thereof

------- 3-----------

1 . DESAI, Morarji R. Prime Minister (from March 24,1977 
to July 28, 1979*). -

Also assumed the charge of Minis- 
teries and Departments not alloca­
ted to any other Ministries (from 
March 26, 1977 to July 28, 1979^^).

Also assumed temporary charge of 
the Ministry of Slipping & 
Transport (from March 26, 1977 to 
August 14, 1977).

Also assumed temporary charge of 
Ministry of Home Affairs (from 
July 1, 197€ to January 24, 1979).

Also assumed temporary charge of 
Ministry of Health and Family 
Welfare (from July 1, 1976 to 
January 24, 1979). •

2. CHARAN SINGH Prime Minister (from July 28,
1979 to-date).

Also assumed the charge of Minitjtry 
of Finance (from October 25, 1979 
to date).

Minister of Home Affairs (from 
March 26, 1977 to July 1, 1978 
(F .N .P .

Deputy Prime Minister and Minister 
of Finance (from January 24, 1979 
to July 16, 1979).
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3. JAGJIVM RAM Minister of Defence (from March
2S, 1977 to JiiKuary 24, 1979).

Deputy Prime Minister and Minister 
of Defence (from January 24, 1979 
to July 28, 1979*).

4 . CHAVAN, Y.B. Deputy Prime Minister and Minieter- 
of Home Affairs (from July 28, 1979 
to-date). ■

5. ADVANI, L .K . Minister of Information and 
Broadcasting (from March 26, 1977 
to July 28, 1979*).

6. BADAL, Prakash Singh

7. BAHUGUNA, H.N.

Minister of Communications
(from March 26, 1977 to March 27,
1977).

minister of Agriculture and 
_rrigation ( frou March 28, 1977 to 
June 17, 1977).

Minister of Chemicals and 
'3rtili2ers (fr^m March 28, 1977
o liarcb. 29, 1977).

Minister of Petroleim, Chemicals 
and fertilizers (from March 29, 
1977 to July 15, 1979).

Minietei- of Finance (from Jnly 
1979 to Octoher 19, 1979).

8 . BARN ALA, Surjit Ftinsrh M inister  of tux-e &
Irrigfciti on (from June IH, 107 f 
July 28, 1979*).

BRAHAM EERKASH Minister of Agriculture and 
Irrigation (from July 30, 1979 
tO“date).
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CHUNDBR, Pratap Chandra Minister of Education, Social
Welfare and Culture (from March 
26, 1977 to July 28, 1979*).

11. D/JfDAVATE, Madhu Minister of Railways (from March 
26, 1977 to July 28, 1979*).

12. HESAI, Hitendra Minister of Commerce and Civil 
Supplies (from July 30, 1979 
to-date).

15. DHARIA, Mohan Minister of Commerce and Civil 
Supplies and Cooperation (from 
March 26, 1977 to July 28, 1979*).

14. FAZHJR RilHMAN

15. PEHN MDBS, George

Minister of State in the Ministry 
of Energy (from August 14, 1977 to 
January 26, 1979).

Minister of State in the Ministry 
of Planning (from January 26, 1979 
to July 15, 1979).

Minister of Labour (from July 50, 
1979 to-date).

Minister of Communications (from 
March 28, 1977 to July 6, 1977).

Minister of Industry (from July 6, 
1977 to July 15, 1979).

16. KACKER, S.N. Minister of Law, Justice and 
Company /iffairs (from August 3, 
1979 to-date).

17. KARAH SINGH Minister of Education and Culture 
(from July 30, 1979 to-date).
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18. KAUStllK, Purushottam Minister of Tourism and Civil 
Aviation (from March 26, 1977 to 
July 15, 1979).

Minister of Information and . 
Broadcasting'(from July 28, 1979 
to-date).

19. KHMNA, Justice H.R. Minister of Law, Justice and 
Company Affairs (from July 30, 
1979 to Ai;igust 3, 1979)*

20. MISHRA, S.N. Minister of External Affairs 
(from July 28, 1979 to-date).

21. MUTHU, ( ant. )Sathiavani Minister of Social Welfare (from
August 19, 1979 to-date).

22. PAI, T.A. Minister of Petroleum, Chemicals 
and Fertilizers, also for the 
present in charge of Ministry of 
Railways (from July 30, 1979 to 
August 24, 1979).

ixinister of Railways (from August
24, 1979 to-date).

/J.SO assumed charge of Ministry of 
Industry (from November 27» 1979 
to-date).

23. PAJANOR, A. Bala Minister of Petroleiim, Chemicals 
and Fertilizers (from August 19, 
1979 to-date).

24. PANT, Krishna Chandra Minister of Energy (from July 30, 
1979 to-date).

25. PATEL, H.M. Minister of Finance and Revenue 
end Banking (from March 26, 1977 
to January 24, 1979).

Minister of Home iiffairs (from 
January 24, 1979 to July 28,1979*)
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26. PATNAK, Biju Minister of Steel and Mines (from 
March 26, 1977 to July 13, 1979*).

Minister of Steel, Mines and 
Coal (from July 28, 1979 to-date).

27. QURSSHI, Mohd. Siafi Minister of Tourism and Civil 
Aviation (from July 30, 1979 
to-date).

28. RAJ NARAIN Minister of Health and Family 
Welfare (from M^rch 28, 1977 to 
July 1, 1978) (F .N .) . •

29. RAM KIMAR Minister of State in the Ministry 
of Works and Housing and Supply 
and Rehabilitation (from August 
14, 1977 to July 11, 1978) (F-N.)

Minister of State in the Ministry 
of Works and Housing and Supply 
and Rehabilitation (from January 
26, 1979 to July 15, 1979). -V

Minister of Works and Housing 
and Supply and Rehabilitation 
(from July 28, 1979 to-date).

30. RAMACH AKDRAN, P . Minister of Energy (from March 
26, 1977 to July 28, 1979*).

31. RAY, Rabi Minister of Health and Fnmily 
Welfare (from Janimry P4, 1979. 
July 15, 1979).

Minister of Health and Family 
Welfaro (from July 28, 1979 
to-date).
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32. REDDY, Brahmananda Minister of Industry (from July 
30, 1979 to November 27, 1979).

33.. SHANTI BHUSHAN Minister of Law, Justice and 
Company Affairs (from March 26, 
1377 to July 28, 1979*).

34. SIKANDAR BAKHT Minister of Works and Housing 
and Supply and Rehabilitation 
(from March 26, 1977 to July ‘28, 
1979*).

35. SUBRAMANIAM, C. Minister of Defence (from July 30, 
1979 to-date).

36. VAJPAYEE, Atal Biharl Minister of External Affairs 
(from March 26, 1977 to July 28, 
1979*).

37. VARMA, Ravindra Minister of Parliamentary 
Affairs and Labour (from March 26, 
1977 to July 28, 1979*).

38. VERMA, Brij Lai Minister of Industry (from March 
28, 1977 to July 6, 1977).

flinister of Cociaunications (from 
July 6, 1977 to July 28, 1979*).

39. ZTJLFIQUARULLAH Minister of State in the Ministry 
of finance (from August 14, 1977 to 
July 15, 1979).

Minister of Communications and 
also Muslim Wakfs (from July 28, 
1979 to-date).
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MINISTERS OF STAIE

1. AGARWAL, Satish Minister of State in the Ministry 
of finance (from August 14, 1977 
to July 28, 1979*),

2. ARIF BEG

3. AUSTIN, Henry

Minister of State in the Ministry 
of Commerce, Civil Supplies and 
Cooperation (from August 14, 1977 
to July 28, 1979*).

A

Minister of State in the Min.i.atry 
of Commerce and Civil Supplies 
(from July 30, 1979 to-daxe).

BARAKATAKI,
(Snt.) Renuka Devi

Minister of State in the Ministry 
of Education, Social Welfare and 
Culture (from August 16, 1977 to 
July 28, 1979*).

BARUA, Bedabrata Minister of State in the Ministry 
of External Affairs (from August 4,
1979 to-date). ‘

6. CHAND RAM Minister of State in charge of the 
Ministry of and (Prnnsport
(from Â x;'tu’C 14, 19 /Y to July 28, 
19 7 0^).

7. CHOUDHURY,
(Snt.) Raehjda Hn-inc

Minister oi’ State in the 
Minlsti'y Education, S<v>lal 
Welfare and Cu1t'»-i'«J ''
19"'9 to 24,

Minister of Stnto in the Mlnlj'O' 
0-' Edu Cultiir^ (fiom

?4, lyyy late).
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8. DEO, V. Kish ore Chandra S. Minister of State in the Ministry
..........  of..Steel, Mines ai;i<l.Cq .̂ (from.! .

' “ * ' August 4» *1975. to-date).

9. GOPAl, K. Minister of State for Parliamentary 
Affairs (from August 4, 1979 
to-date).

Also assumed charge of Minister of 
State in the Ministry of Finance 
(from October 25» 1979 to-date).

10. GOYAX, Krishna K-umar Minister of State in the Ministt’y 
of Commerce, Civil Supplies and 
Cooperation (from Au^ist 14, 1977 to 
July 28, 1979*).

11. GULSHAN, Dhanna Singh Minister of State in the 
Ministry of Education, Social 
Welfare and Culture (from . 
August 14, 1977 to July 28,1979*).

12. JAGBIR SINGH Minister of State in the 
Ministry of Information and 
Broadcasting (from August 14, 
1977 to July 11, 1978).

i'iinister of State in the 
Ministry of Information and 
Broadcasting (from January 26,
1979 to July 15, 1979).

Minister of State in the 
Ministry of Defenoo (from July 
■̂0, .1979 to-date).

13. KRISHNAPPA, ri.V, Minister of State in the 
of Agricultux-e and ti on
(from August 4, 1979 to—date).

14. KUNDU, S. Minister of State in the Ministry 
of Exterr.al Affairs (from August 
14, 1977 to July 28, 1979*).
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15. HAITI (Kin.) Abha Minister of State in the Ministry 
of Industry (from August 14, 1977 
to July 28, 1979*).

16. MANDAL, Dhanik lal Minister of State in the 
Ministry of Home Affairs (from 
August 14, 1977 to July 15, 1979).

Minister of State in the Ministry 
of Home Affairs (from JuJ,y 30,
1979 to-date).

17. MIEDHA, Nathxiram Minister of State in the Ministry 
of iigriculture & Irrigation 
(from Atjgust 4, 1979 to October
25, 1979).

Minister of State in the Ministry 
of Finance (from October 25,
1979 to-date).

18. MISHRA, Janeshwar Minister of State in the Ministry 
of Petroleum and Chemicals and 
Fertilizers (from August 14,
1977 to July II, 1978).

Minister of State in the Ministry 
of Energy (from January 26, 1979 
to July 15, 1979).

Minister of atate in charge of 
the Ministry of Shipping and 
Transport (from July 50, 1979 
to-date).

19. MUNDA, Karia Minister of State in the 
Ministry of Steel and Mines 
(from August 14, 1977 to 
July 28, 1979*).
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'J

20. NARSINGH Minister of State in the Ministry 
of Law, Justice and Company 
Affaire (from August 14, 1977 to, 
Julyw

Minister of State in the Ministry 
of PetroleTjm, Chemicals and , 
Fertilizers (from January 26,
1979 to July 15, 1979).

Minister of State in the Ministry 
of Communications (from July 30,
1979 to-date).

21. PATH, S.D, Minister of State in the Ministry 
of Home Affairs (from August 14, 
1977 to July 28, 1979*).

Also assumed charge of Minister 
of State in the Ministry of 
Law, Justice and Ccmpany Affairs 
(from Petruary 20, 1979 to July
28, 1979*).

22. RACHAIAH, B.

23. RAO, P. Ankineedu 
Prasad

Minister of State in the Ministry 
of Industry (from August 4, 1979 
to-date).

Minister of State in the Ministry 
of Tourism and Civil Aviation

Novemter ^7, 197^).

24. ROY, Saugata Minister of State in the Ministry 
of Petroleum, Chemicals and 
Fertilizers (from August 4, 1979 
to-date). '

25. SAX, Larang

26. SAI, Narhari Prasad
Sukhdeo

Minister of State in the Ministry 
of Labour and Parliamentary ,
Affairs (from August 14, 1977 to 
July 28, 1979*).

Minister of State in the Ministry 
of CommTxnications (from August 
14, 1977 to July 28, 1979*).
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27. SAYBED, P.M.

28. SHBO NAEAIN

Minister of State in the 
Ministry of Steel, Mines and 
Coal (from August 4, 1979 to-date)

Minister of State in the Ministry 
of Railways (from August 14, 1977 
to July 26, 1979*).

29. SHBR SINGH Minister of State in the Ministry 
of Defence (from August 14, 1977 
to July 28, 1979).

Also assumed charge of the 
Departments of Atomic Energy, 
Electronics Science and Technology 
and Space (from March 24, 1979 
to July 28, 19 7 9*).

5 0 . SHRANGAEE, Tukaram
Sadasiv

Minister of State in the Ministry
of Communiciatio/is (from July 31,
1979 to-date).

3 1 . SINGH, Bhanu Pratap Minister of State in the Ministry 
of i^riculture and Irrigation 
(from August 14, 1977 to July 15» 
1979).

Minister of State of Rural 
Reconstruction (from July 30,
1979 to-date).

I

32. SINHA, Ram Kripal Minister of State in the Ministry 
of Labour and Peurliamentary 
Affairs (from August 14, 1977 
to July 28, 1979*).

3 3 . YADAV, Jagdambi Prasad Minister of State in the Ministry 
of Health and Eamily Vtelfare 
(from August 14, 1977 to January
26, 1979).

Minister of State in the Ministry 
of Industry (from January 26, 1979 
to July 28, 19 79*).

♦ Date of dissolution of the Council of Ministers.
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lEADERS OF OPPOSITION

- 113 -

Name of Xeaders of . Date
Opposition Erom To

1. axri Y.B. Chavan | 25.3.1977 12.4.1978

0 10.7.1979 28.7.1979

2. airi C.M. Stephen 12.4.1978 10.7.1979

3. Shri Jagjivan Ham 28.7.1979 22.8.1979
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STATEMENT 20 

ISATE 0? ABSENCE TO MEMBERS

S.No. xticuiiv of M6mh6r Period for which 
leave granted.

Cate when
leave
granted

1 2 3 4

1. Sliri M .S. Sanjeevi Rao 13.6.77 to 30.7.77 1
1

2. airi Mahamaya Prasad Sinha 11.6.77 to 5.8.77

3. ant. Akbar Jehan Begum 11.6.77 to 11.7.77

4. Shri V.P. Iv'aik 11.6.77 to 5.8.77 8.7.77

5. Shri Rooplal Somani 25.3.77
11.6.77

to
to

7.4.77
25.7.77

6. Shri Keshavrao Dhondge 11.6.77 to 30.6.77

7. Biakur Girija Nand an Singh 27.6.77 to 8.8.77

8. Dr. Karan Singh 13.6.77 to 5.7.77

9. Shri P. Parthasarthy 11.6.77 to 11.7.77

10. Shri Zeshorao Dhondge 1.7.77 to 15.7.77 1.8.77

11. Shri Jadimath Kisku 11.6.77 to 8.8.77

12. Shri i-.J. (Jaekwad 11.6.77 to 31.7.77

13. ant. Akbar Jehan Begum 12.7.77 to 29.7.77

14. airi Prafulla Chandra Sen 11.6.77 to 8.8.77 I

15. airi Karpoori Thakur 20.6.77 to 8.8.77 i
14.11.77 to 22.ll.77i

1 21.11.77

16. Shri Y. Shaiza 18.6.77 to 8.8.77

14.11.77 to 20.11.77 ( 21.11.77

21.11.77 to 23.12.77 0 19.12.77
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17. airi Ram Nareeh .̂adav

18. Shri V.p. Naik

19. 3iri Ram Dhan

20.6 .77  to 8 .8 .77

14.11.77 to 22.11.770 21.11.77

23.11.77 to 22.12.770

6.8 .77  to 8 .8 .77  0

14.11.77 to 30.11.77

14.11.77 to 4 .12 .77

19.12.77

19.12.77

20. Shri Rinching Khandu Khrime 14.11.77 to 4 .12 .77  19.12.77

21. Shri Keshavrao Dhondge

22. Shri K. Obul Reddy

23. Shri Keshavrao Dhondge

24. Shri D.K. Barooah

25. Shri K. Raghuramaiah

26. Shri Bc*«;in Per tin

27. Shri Kalyan Jain

14.11.77 to 7.12.77

1.12.77 to 20.12.77

20.2.78 to 10.3.78

6.3 .78 to 7 .4 .78

20.2.78 to 19.4.78

20.2 .78 to 1 .4 .78

1.4 .78  to 30.4 .78

19.12,77

19.4 .78

28. Shri Annasaheb Magar

29. Shri N .K . Shejwalkar

23.3.78 to 12.5.78 {

26*4.78 to 12.5.78
9 .5 .78
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1 2 * 3 4

30. ahii Kahandra Narayan Sardar 6.3 .78 to 11.4.78 <

31. aari B . aiankaranand 17.4.78 to 1 5 .8.78  |

32. Shri Annasaheb Magar 1 7 . 7.78  to 16.8.78 \ 7.8.78

33. Shri Oharan Singh 17.7.78 to 15.8.78

34. Shri Siddharameahwar Swamy 17.7 .78 to 24.8.78 |

35. 3ari Mohan Bhaiya 20.7.78 to 31.8.78 |

36. Shri Charan Singh 16.8 .78 to 31.8.78 24.? . 78

37. Shri Annasaheb Magar 17.8.78 to 31.8.78

38. !Qiakur Girja Nandan Singh 17.7.78 to 31.8.78 1

39. Shri T.A. Pai 20 . 1 1 . 7 8  to 22.12.78 1

40. airi Dharmasinhbhai Patel 20.11.78 to 22.12.78 1

41. airi Ksshavrao Dhondge 1 .8 . 78  to ^1.8.78
0 19.12.7":-

42. Sari K .S . Chavda

43. airi Annaaaheb Magar

44. airi Krishna Chandra
Haider

45. Dr. Baldev Prakash

20.11.78 to 5.12.78

20.11.78 to 22.12.78

20.11.78 to 22.12.78

20.11.78 to 22.12.78

20.11.78 to 22.12.78
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1 2 •5 4

4 6 . 3iri Mohd. aiafi Qioreshi 22.7.79 to 9.3 .79  j

47. Shri Sakti Kumar Sarkar 19.2.79 to 15.3.79

48. airi Govinda Munda 20.2.79 to 9.3 .79

49. airi Mohan Bhaiya 19.2 .79 to 18.4.79
12.4 .79

50. Shri F.P. Gaekwad 26.2.79 to 31.3.79 1
51. Shri Anhasaheb Magar 19.2.79 to 18.4.79 Ii

52. Shri Annasaheb Magar 19.4.79 to 15.5.79 j

53. Dr. Henry Austin 9.4.79 to 8.5 .79

54. Shri M.S. Sanjeevi Rao 18.4.79 to 11.5.79

55. Shri aieshrao Deshm\ikh 21.2.79 to 12.4.79 1
S 16.5.79

56. Shri Keshavrao Dhondge 17.4.79 to 18.5.79 1

57. Shri K. Chikkalingaiah 9.4 .79  to 18.5.79

58. Shri Ram Murti 21.3.79 to 18.5.79 1
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A>3SI(xI\iATI0N -jY lyiMBERS
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^.N*. Marne of Member State/Consti- Date of 
resig-

Date of 
publication 
of the

1 . Shri Prakash Singh 
Badal

Punjab(Paridkot) 18.6.77 10* 6.77

2 . Shri N, Sanjiva Reddy Andhra Pradesh 
(Nandyal)

21.7.77 21.7.77

3. Shri Bhagwat Dayal 
Shanna

Haryana(Karnal) 21.9.77 22.9.77

4. Shri Ram Naresh 
Yadav

Uttar Pradesh 
(Azamgarh)

25.12.77 2 3 . 12 . 77

5. Shri Karpoori Ihakur Bihar(Samastipur) 24.12.77 26.12.77

6 . Shri Y. Shaiza Manipur (Outer 
Manipur)

6. 1 . 7 8 13.1.78

7. airi D,B. Chandra - 
GrOwda

■ Karnataka 
(Chikmagalur)

29.6.78 30.6.78

8 . Shri I-.M.Hashmi Andhra Pradesh 
(Secunderabad)

13.7.78 13.7.78

9. Shri G.Vehkataswdmy Andhra Pradesh 
(Siddipet)

13.7.78 13.7.78

1 0 . Shri S.i). 
Somasundaram

Tamil Nadu 
(Thanjavur)

16 . 1 1 . 7 8 1 6 . 1 1 . 7 8
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STaTMSNT 22 

obituary  xtEFjSktiiNCj;̂

3 .No. Name and Particulars Date of
of Hem per ship_________ death

(1) (2) (3)

1, Shri Pakhruddin All Ahmed 11.2.77 
President of India

Date on whj 
reference 

made_____

(4)

26.3.77

2. Shri Narasingha Malla Deb
( Second Lok Sabha)

3. Shri P.K.Kanavado Patil
(First Lok Sabha)

4. Shri Nana Ramchandra Patil
(Second & Fourth Lok Sabha)

5. Shri Sheo Narayan Fotedar
(First Lok Sabha)

6 . Shri R.M.Hajarnavis
(Second, Third & Fourth 

Lok Sabha)

7* Shri Ajit Prasad Jain 
(Constituent Ase^mbly, 
Provislon3.1 Parliament 
First,Second & Third 
Lok Sabha)

8 . Shri Nemi Saran Jain 
(Provisional Parliament
and First Lok Sabha)

9. Shri C.Chittibabu 
(Fourth & Fifth Lok Sabha)

10. Shri E.V.ii. Sampath 
(Second Lok Sabha)

11. Shri U.N.Dhebar 
(Third Lok Sabha)

12. Shri T.H.Gavit 
(Fourth & Fifth Lok Sabha)

13* Shri A.K.Gopalan(First, 
Second, Third,Fourth &
Fifth Lok Sabha)

11.11.76 

28. 1 1 . 7 6  

6.12.76 

6.12.76

3.1 .77

5.1.77

23.2.77

11.3.77

18.3.77

28.3.77

28.3.77

28.3.77 

28.3.77

27.12.76 28.3.77

2.1.77 28.3.77

28.3.77

28.3.77

28.3.77

28.3.77

28.3.77

22.3.77 28.3.77



14. Shri a.JS.Giri
(Sixth Lok Sabh, ) 23.4.77 11.6.77
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(1) (2) (3) (4)

15. Shri Girija Sankar
Guha. (Constitu3nt Assembly 2.3.77 11.6.77

xand Provisional Parliament)

16. Shri Korn Barua. (Second,
Third a: Fourth Lok Sabha) 9.4 .77 11.6.77

17. Shri Ji.G.Neogy, (Central 
Legislative Assembly,
Constituent Assembly and
Provisional Parliament) 2.6.77 11.6.77

18. Shri K.K.Warior. (Second
and -Third Lok Sabha) 12.6.77 13.6.77

19. Shri Rameshwar Tantia
(Second & Third Lok Sabha) 22.7.77 26.7.77

20. Shri Wuldas Bhudardae 
Vaish ’ 1, (Provisional 
Parlf ..jicnt, First & Third
Lok Sabha) 1i8.77 4i8.77

21, Bakshi Abdur Rashid •
(Second & Third Lok Sabha) 2.8 .77 4.8.77

C2. Shri Mohan Lai Gautam
(Constituent Assembly and
Provisional Parliament) 3.8.77 5.8.77

23. Shri P.O. Earuthiruman
(Third Lok Sabha) 5 .8 .77 14.11.77

24. Shri K.K.Nayar
(Fourth Lok Sabha) 7.9.77 14.11.77

25. Kazi Syed Karimuddin
(Constituent iissambly) 29.9.77 14.11.77
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(1) (2) (3) (4) (5) (6)

26. Shri Bhagwantrao A.Mandloi
(Confstltuont Assembly) 3.11. 77 14.11.77 0-04

27. Shri Genda Singh 
(Fifth Lok Sabha) 15.11.77 ' 16.11.77 0-01

28. Shri Bal Krishna Singh 
(Third Lok Sabha) 15.11.77 23.11.77 0-01

29. Shri Prakash Vir Shastri 
(Second, Third,Fourth 
Lok Sabha) ' 25.11.77 25.11.77 0-34(House 

adj ourned 
for the 
day).

50. Shri Mahadeo Prasad.
(Second & Third Lok Sabha) 11.12.77 20.2.78

51. Dr. Shriman Narayan 
(First Lok Sabha) 5 .1 .78 20.2.78 0-05

32. Shri h.xi. Gokhale 
(Fifth Lok Sabha) 15.2.78 20.2.78

33. Shri Bashir Ahmed 
(Sixth Lok Sabha) 2 .5 .78 5.5.78 0-05

34. Shri John N.Wilson 
(First & Second Lok 

Sabha). 19.2.78 8 .3 .78 0-02

>5. Shri Rajeshwara Patel 
(First, Second & Third 
Lok Sabha) 16.3.78

6 . Shri M. Ananthasayanam
Ayyangar. (former Speaker
Lok Sabha) ‘ 19.5.78

20.5.78

20.5.78

0-16

H ous e 
■tdj our­
ned to 
reassoa- 
bLe at 
2 i'.i'i.as
a  i'ii tiX 'k. o f  

reypcot 
to t.lG 

memory of 
the former 
Speatcsr)
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(1) (2) (3) (4) (5) (6)

37. Shri Shantilal Girdhar- 
Lal Parikh,(First Lok 
Sabha) '■ ■ 16.5i78 27.3.78 0-02

36. airi Nemi Chandra
Kasliwal. (First and 

■ Second Lok Sabha) 23.3.78 3.4.78 0-02

39. Dr. Hriday Nath Kunzru " 
(Central Legislative 
Assembly, Constituent 
Assembly and Provisional 
Parliament) 3 .4 .78 4.4 .78  0-19

40. Shri A.Ibrahim. (Provisional 
Parliament and First Lok 
Sabha) 27.3.78 5.4 .78  * 0-02

41. Shri Rakhmaji Dhondiba 
Patil. (Second Lok Sabha) 9 .4 .78 24.4.78 0-02

42. Rt.Rev. John Richardson 
(First L )k Sabha) 3 .6 .78 7.4.78

43. Stat. Ammu Svfaminathan 
(Centi'ai Lugislative 
Assembly,Provisional 
Parliament & First Lok 
Sabha) 4.6.78 17.7.78 0-03

44* Shri Shivaji Rao S. 
Deshmukh. (Ihlrd, 
Fourth 4 Fifth Lok 
Sabha) PR. 6 .7(i 1 r.r.zo

45. Shri Ram Harakh Yadav 
(Third Lok Sabha)• 8 .7 .78 17.7.78

46. Shri Mohan Swarup
(Second,Third,Fourth 
and Fifth Lok Sabha) 15.6.78 19.7.78 0-02
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1 ) (2) (3) (4) (5) (4)

7 . Shri Jayantrao Ganpat 
Natawadkar. (Fir.^t Lok
Sabha) . 17c5.78 21.7.78

[Q, Shri J.S.Patil. (Third 
Lok Sabha) 21.5.78 21.7.78

).9. Shri K.L.More. (Firs-k
and Tlriird Lok Sabha) 12.6.78

50. Shri Maeuriya Din
(Constituent Assembly 
Provisional Parliament,
First, Second,Third &
Fourth Lok Sabha) 21.7.78

21.7.78

21.7.78 .

0-03

51. Smt. Dakshayam 
Velayudhan - 
(Constituent Assembly 
& Provisional Parliament) 20.7.78 21.7.78 ,

52. Shri Parmanand Govindjiwala
(Sixth Lok Sabha) 24.7.78 24.7.78 0-15 House

ad j oumed 
for the 
day.

53. Shri Kashi Ram Gupta 
(Third Lok Sabha) 19.7.78 25.7.78 0-02

54. Kaka Bhagwant Roy
(Provisional Parliament) 29.7.78 2.8.78 0-02

55. Shri Ram Rat an Gupta 
(Central Legislative 
Assembly & 'Third Lok 
Sabha) 3 .8 .78 8 . 8.78  0-03

56. Shri Pattiam Gopalan 
(Fourth Lok Sabha)

57. Shri N.P.Damodaran 
(Firs* Lok Sabha)

27.9.78

11.10.73

20.11.78

20.11.78

0-07
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(1) (2) (3) (4) (5) (6)

58 , Shri Shanbhu Nath Shukla 
(Constituent Assembly, 
Provisional Parliament, 
Fourth Lok Sabha)

59* Shri Deora« S. Patil 
(Third & Fourth Lok 
Sabha) <

60. Smt, T.Vedakumari 
(Second Lok Sabha)

61 • Dr. Jivraj Mehta
(Constituent Assembly 
and Fifth Lok Sabha)

21.10.78 20.1U78

22.ie*78 2 f .11.78

51.10.78 20.11.78

7.11.78 20.11.78

0-07

62. Shri S.Balasubramanian 
(First Lok Sabha) 13.11.78 23.11.78 0-02

63. Shri Surya Narain S in ^  
(Sixth Lok Sabha) 14.1 2. 78 14.1 2. 78 0-04 (House 

adj oumed 
for the 
daâ .

64. Shri Mohan Lai Bakllval
(Second & Third Lok Sabha) 21.12.78 23.12.78 0-02

65. Shri S.G.Murugaiyan 
(Sixth Lok Sabha,

66. Shri A. Shanker Alva 
(Third Lok Sabha)

67. Shri M.S.Sugandhi 
(Second Lok Sabha)

68. Dr. Ghandramani Lai
Choudhary. (Second & 
Third Lok Sabha)

6.1.79

19.1.79

T.2.79

19.2.79

31.12.78 19.2.79

19.2.79

1 9. 2.79

0-06
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(1) (2) (3) (4) (5) (6)

69v Sardar Jogendar Jingh 

Assembly,Constituent
AssembZ / , Provisional j*.
Parliament, Pirct tmd ' .
Second Lok 3ab|a) 9 .2 .79  19.2.79

70. Shri Baddam Yella Reddy
(First Lok Sabha) 27.12.78 19.2.79

71. Shri Bishwanath. Jhun- ,
jhunwala (Fifth Lok Sabha) 4 .2 .79  19.2.79

0-06

72. Shri P. Ranganath Shenoy 
(Fifth Lok Sabha) 9 .2 .79 21.2.79 0-01

73. Shri Mukand Lai Agarwal
(First Lok Sabha) 11.2.79

74. {Shri Moreshwar Dinkar 
■ Joshi. (First Lok Sabha) 23.2.79

27.2.79

27.2.79

0-02

75• Dr. Jairam Daulatram 
(Constituent Assembly) 28.2.79 2.5.79 0-02

76. Shri R.^I.Khadilkar
(former Deputy Speaicer) 8 .3 .79 8.3 .79 0-03

77. *Shri Jayaprakash 
Narayan 22.3.79 0-40

♦After obituary reference, the House adjourned till the 23rd 
March, 1979. Later on the same day, i . e . ,  2 2 .3 .79» the Weaker 
directed, under Rule 15» the House to re-assemble; the Prime 
Minister made a statement apologising for the incorrect 
information ^iven to the House earlier about the passing away 
of airi Jaya Prakash ilarayan. Thereafter the House adopted a 
motion wichin:? hin long life and full recovery.
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(1) (2) (3) (4) (5) (6)

78. Shri H.L.Patwary 
(Sixth Lok Sabha) 28.3.79 29.3.79 0-20 (House 

ad j oumed 
for the 
dajd.

79. Shri A.V.P.Asaithambi 
(Sixth Lok Sabha) 7.4 .79 9.4,79 1«-01 (House 

adj ourned 
to re­

" assemble 
, at 2 P.M. 

as a mark 
of respect

80. Raja Mahendra Pratap 
(Second Lok Sabha) 29.4.79 30.4.79 0-02

81. Shri Venkatarao
Tarodekar. (Fourth & 
Fifth Lok Sabha) 7 .5 .79 16.5.79 0-01

82. Shri K. Raghuramaiah 
(First, Second, Third,
Fourth,.Fifth 6c Sixth
Lok Saoha) 5 .6 .79

83. Shri Annasabeb Magar
(Sixth Lok Sabha) 25.6.79

84. Shri B.S.Murthy ^
(First, Second,Third, "
Fourth & Fifth Lok Sabha) 22.5.79

85. Smt. Sangan Laxnibai
(Second,Third & Fourth 
Lok Sabha) 3 .6.79

86. Shri Joachim Alva
(Provisional Parliament,
First,Second cc Third
Lok Sabha) 25.6.79

1 6. 5. 79

9.7.79

9.7.79

9.7.79

0-07

9.7.79
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(1) (2) (3) (4) (5) (6)

87. Shri Mohan Singh Tur 
(Sixth Lok Sabha) 30.7.79 20.8.79

88 . Shri Manual Deo
(sixth Lok Sabha) 30.7.79 20.8.79

89. Shri V.P.Naik
(Sixth Lok Sabha) 18.8.79 20.8.79

0-10

90. Shri Priya Gupta 
(Third Lok Sabha) 12.8.79 20.8.79
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\ I

QUEb ,„LO£ti

Grexierally, the I'irsJ hour of a sitting of Lok 

Sabha is devoted to questions and that hour is called 

the Question Hour. It has a special significance in 

the proceedings of Parliament. Asking of questions is 

an inherent and unfettered parliamentary right of prisrate 

Members, During the Question Hour they may ask questions 

on any aspect of administration and governmental activity.

The Question Hour is an interesting part of 

Parliamentary proceedings, iklthough a question mainly 

seeks information and trios to elicit facts on a parti- 

cxilar subject, there are *any a timo lively and quick 

exchanges of words butween the members asking the questions 

and the Ministors answering them. These exchanges are 

sometimes couplud 'vith ;:'-..,shec of wit a.id humour. That 

is why the public galleries and tho pross galleries are 

packed to capacity during the Question Hour.

Types of Questions

Questions are of three types:

Starred,

Unstarred, and 

Short Notice Questions

A Starred question is one to which a m«aber desires 

an oral answer in the House and wbir*h I p  d l « t l  

an asterisk mark*



An Unstarred question is one which is not called 

for oraJ. answer in the lu. and on wh.' .h no supplementary 

questions can be asked. To such a question, a written 

answer is deemed to have been laid on the Table of the 

.House after the Question Hour by the Minister to whom it 

is addressed. It is printed in the Official Report of 

the sitting of the House for which it is put down,

A Short Notice question is one which is related 

to a matter of urgent.public importance and can be 

asked with shorter notice than the period of notice 

prescribed for an ordina::::;’ question.

A question is primarily asked for the purpose of 

obtaining information on a matter of public importance. 

Questions that contain arguments, inferences or defamatory 

statements or otherwise refer to the character or conduct 

of ar . person, except in lis official or public capacity, 

are not admitted, Qaestio,ns which are in substance 

rwpotitioxiL. of thOGQ that have been answered previously 

or in regard to which information is avt^ilable in 

accessible documents or in ordinary works of reference 

are also not admitted. Besidos, if the subject matter of 

a question is pending for judgment before anj-̂ court of 

law or any other tribunal or body set up under law or 

is under consideration before a Parliamentary Committee, 

the same is not permitted to be asked. Questions making 

discourteous references to foreign countries with whom 

India has friendly relations are diaallowed. Similarly,
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questions raising large issues of policy are not allowed, 

for it is not possible t^ enunciate policies within the 

compass of an answer to a question.

Allotment of days for Questions

Immediately on the fixation of the dates of 

sittings of a session of Lok Sabha, allotment is made 

of the days available for the ansv^ering of questions 

relating to tho various Ministries of Government of 

India.

For this purpose, tho various Ministries are 

divided into five Groups and fix^d days are allotted 

to groups of Ministries during a week. There is no 

Question Hour on Saturday, if  a sitting is fixed for 

that day.

Questions which have been admitted are separated 

from those which have beca disallowed. thereafter 

separate lists are prepared for Starred and Unstarred 

Questions, Admitted questions are entered in the List 

of Questions for the day for oral or written answer, as 

the case may be, in the order of priority obtained in the 

ballot. Not moro than five questions are admitted in tho 

name.of a member for each sitting of which not more than 

one is put down for oral answer. Normally, not more 

than twenty questions are placed on tho list of Questions 

for oral answer and not more than two hundred questions 

are placed on the List of Questions for Written Answers 

on any one day; also not more than one Short Notice 

Question is put down for answer on any one day.
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After the starred questions have been answered.

Short Notice question, ii any, for that day is taken up 

and disposed of in the sane way as the questions for 

oral answer.

*
A total of 1,37»045 notices of questions were 

received from members during the Sixth Lok Sabha as against 

2,52,700 during the Fifth Lok Sabha, 2,64,742 during the 

Fourth Lok Sabha, 1,62,334 during the Third Lok Sabha, 

1,33,328 during the Second Lok Sabha and 71,907 during 

the First Lok Sabha, Out of the notices received 

5 1 , 2 0 9  questions, representing 3 7 . 3 5  per cent of the 

total were admitted during the Sixth Lok Sabha. The 

corresponding figures for the Fifth, the Fourth, the 

Third, the Second and the First Lok Sabha respectively 

were 98,606 or 39 .02  per cent; 93 ,5 38  or 35.3 per cent; 

58,440 or 35*00 per centj62,800 or 47.00 per cent and 

43,350  or 61,00 per cent of the total received.

Of the total number of questions admitted 

during the Sixth Lok Sabhn, 46,094 or 90.02 per cent 

were Unstarred; 5,052 or 9.86 per cent were Starred 

and only 63 or 0.12 per cent were Saort Notice 

Questions,

The Ministries to whom the largest number of 

questions wero addressed were those of Railways(5,578); 

Finance (4854), Agriculture and Irrigation (4,715) and 

Industry (4,614)4
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* The life of the Sixth Lok Sabha v;aa only 2 years, 
4 months and 28 days.



The minimum number and maximum number of 

questions orally answorod on any particular day wero

3 and 1 1  respectively.

Statement 23 to 27 show tho disposal of questions 

received, questions asked under various Ministries, the 

number of questions asked by the individual members of 

the Sixth Lok Sabha and the minimum and maximum number 

of question orally answered.
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STA'Jfil̂ IgJjT 23

Disposal of Questions rocoived from Members 
darixig the sobtiorus of the Sixth lok Sabha

Notices received Adaa-tted.Percentage .
-- to

Number tot;al Q.uestions

Percentag;e 
to

Number total

Starred 1 ,09,999 80.27 Starr.ed 4,871 9-51

Unstarred 23,372 17.05 Unstarred 10,957 21 .40

Short Notice 3,674 2,68 Short Notice 63 0 . 1 2

Starred Questions 
admitted as 
Unstarred. 34,454 67.29

Short notice 
Qujsti n 
admitted as

i) Starred

ii) Unstarred

181

683

0.35

1.33

Total 1 ,37,045 100.00 5 1 , 2 0 9  100.00
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STATEMENT - 24

NUMBER OP QUESTIONS (ABMITTED STARRED AND 
UNSTARilED) UNEi,R VARIOUS MINISTRIES ANSWERED

IN SIXTH LOZ SABHA

The table below gives the informaticn 

relating to questions pertaining to different 

Ministries during the nine sessions of the 

Sixth Lok Sabha from 1977 to 1979. The total 

number of questions answered by the different , 

Ministries works out to 51,209. Ministries 

of Agriculture and Irrigation, Finance, Industry, 

Railways answered the largest number of questions, 

each recording more than 4,000 questions.

I

S.No. Name of the Ministry No. of questions

T

1. Agriculture & Irrigation 4,715

2. Atomic Energy, P.M's Sectt. 589
Space and Electronics

„(

3. Petroleum, Chemicals & FertilizejpCi " 2,884

4. Commerce, Civil Supplies
and Cooperation 2,632

5. Communications 1,887

6 . Defence 1,118

7. Education, Social Welfare & Culture 2,562

8 . Energy 1,372

9. External Affairs 1,387

10. Finance 4,854

1 1. Hesilth and Family .ifelfaxe 1,896



-1 3 5 -

12. Ho^e Affairs 2,690

13. Industry 4,614

14. Information and Broadcasting 1,361

1 5. Labour 1 ,642

16, Law, Justice and Company Affairs 1,306

1 7. Parliamentary Affairs 56

18. Planning 605

19. Railways 5,578

20. Shipping and Transport 1,394

21. Steel and Mines 1,619

22. Supply and Rehabilitation 287

23. Tourism «Sb Civil Aviation 1,658

24. Works & Housing 2,261

25. Science and Technology 179

Total 51,146*

♦This figure excludes 63 questions admitted 
as Short Notice.
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STATMENT 26 

QUESTIONS ADMITTED DURING THE SIXTH LOK SABHA 

•^EI'IEIR-WISE I>}UJjYS1 S

-1 5 9 -

Fame of the Member
Questions admitted

Starred Unstarred Short
Notic.

Total

S.No . 1 2 3 4 5

1. Abdul Lateef,Shri 
(Nalgonda)

- 4 - 4

2 , Agarwal, Shri Satish 
(Jaipur) ■

4 39 — 43

3. Aghan Singh Thakur,Shri 1 4 
(Kankar)

143 - 157

4 . Ahmed, Shri Halimuddin 
(Kishanganj)

1 6 144 — 160

5. Ahmed, Hussain,Shri 
( Dhubri)

2 177 — 179

6, Ahuja, Shri Subhash 
(Betul)

38 248 — 286

7.. iikbar Jahan Begum, 
Sh r i mat i ( Sr i nagar)

— — —

8. Alagcscn. Shri O.V. 
( Arkonam)'

16 118 — 134

9. Alhaj Shri M.A. Hamnan 
(Basirhat)

9 156 — 165

10. Alluri Shri Subhash 
Chandra Bose 
(Narasapur)

9 170 179

11 . Amat, Shri D. ( Sundai^ 
garh)

11 233 — 244

12. Amin Shri R.K.
( Sunr6 nd ranagar)

6 90 2 98

13. Ananthan, Shri Kumari 
( Nagercoil)

22 125 ** 147

14. Anbalagan, Siiri P. 
' ( Ramanat hapuram) ■

15. Ankineedu, Shri Maganti 
( Machilipatnam)

- - — -



-uo-

2 3 4

16. Ansari, Shri Faquir Ali 5 9 - 14
(;Iirzr-pur)

17. Appalanaidu Shri S.R.A.S. - 1 - 1  
( ijjiakapalli)

18. Argal, Shri Chabircun 6 103 2 111
(Morena)

19. Arif Beg, Shri (Bhopal) - 1 - 1

20. Arunachalam, Shri M. - 34 - 34
(Tenkasi)

21. Arunachalam, Shri V. 3 12 - 15
Alias, 'Aladi* ;a*una’ '
(Triunelveli)

22. Asaithambi, Shri A.V.P. 1 - - 1
(Nungambakkam)

2 3 . Asokaraj, Shri A. 7 29 - 36
(Perambalur)

2 4 . Austin Dr. H. 13 90 1 104
( E'rnakulam)

2 5 . Awari, Shri Gev. M. - 8 - 8
(Nagpur)

26. Badri Narayan,Shri A.R. 41 332 - 373
( Shimonga)

27. Bagri Shri Mani Ram 3 31 1 35
(Mathura)

28. Bahuguna. Shri H.N. - - - -
(Lucknow)

2 9. Bahuguna, Shrimat i Kamala 1 3  1 5
(Phulpur) ■

3 0 . Bairagi, Shri Jana 4 69 - 73
(Bhadrak)

3 1 . Bal, Shri Pradyumna 19 136 - 155
(Jagat Singh Pur) '

32. Balak Ram, Shri(Simla) 7 66 - 73

3 3 . Balakrishnaiah,Shri T. 1 4  - 5
(Triputi)



-1 4 1 -

1 2 3 4 5

r. Br.lbir Sini^h,Chowdhry 
(Hoshiarpur) '

15 128 - 143

35. Baldev Prakash, Dr. 
( /jnritsar)

16 107 - 123

36. Banatwalla, Stiri G-.M. 
(Ponnani)

77 446 3 526

\

37. Barkataki, Shrimati 
Renuka Devi(Gauhati)

6 49 1 56

38. Barman, Shri Palas 
( Balurghat)

- 1 - 1

39. Barnala Shri Surjit 
Singh( Sangrur)

- - - -

40. Barua Shri Bedabrata 
(Kaliabor)

18 115 1 134

41 . Barve, Shri J.C. 
(Ramtek)

- - - -

42. Barrow, Shri A. E.T. - 5 — 5

43. Basappa, Shri Kondajji 
(Davangerfc)

- 2 - 2

44. Bashir /Jamtd, Shri
( ;j.lahabad)

3 22 25

45. Basu, Shri Chitta 
(Barasat)

68 469 1 538

46. Basu, Shri Dhircndranath 
(Katwa) 6 82 1 89

47.' Bateshwar Hem Ram,Shri 
( Dumka)

1 19 - 20

48. Begun Sumbrul,Shri 
( Singhbhum)

4 44 - 48

49. Berwa, Shri Ram Kanwar 
(Tonk) 9 101 - 1 10

50. Bhadoria Shri Arjun Singh 
(Etawah) . 21 316 1 338



-1 4 2 -

1

51. Bhaiya, Shri Mohan(Darg) - 2 - 2

52. Ehag-̂-l- Ran, Shri
(Phillaur) 22 249 - 271

I

55* Bhakta, Shri Manoranjan 
(/ijidaman &
Nicobar Islands) 41 402 - 443

54. Bhanwar,Shri B , (Jhaibua) 3 69 - 72

55. Bharat Bhushan Shri 2 36 - 33
(Nainital) •

5 6 . Bhattacharya, Shri Dinen 21 209 ' - 230
( Serampore)

57. Bhattacharya, Shri
Shyamaprasanna
(Ububoria) 7 53 - 60

58. Bheeshma Dev,Shri M,
(Nagar Kurnool) - - - -

t

59. Bhuvaraban, Shri G. -
(Chuddalore) 2 32 - 34

60. Birendra Prasad,Shri 11 155 - 1 6 6
(Ualanda)

61. Boddcpalli, Shri - 1 - 1
Rajagopalarao 
( Srikakulam)

62. Bondc,Shri Nana Sahib - - - -
(iiinrawati)



-1 45 -

4 5

63. Borolc, Shri Yashwant IS 113 - 136
(Jalgaon)

64 . Borooah,Shri D.K. - - - -
(Nowgong)

6 5 . Bosu, Shri Jyotirmoy 69 726 13 808
(Diamond Harbour)

66. Brahm Prakash Chaudhl^ry 5 69 - 74
(Outer Delhi)

67. Brij Raj Singh,Shri(Aonla)6 24 - 30

68. Bur nde, Shri Gangadher 2 5 6 - 5 8
Appa (Bhir)

69 . Burman,Shri Kirit 2 129 - 131
Bikram Deb(Tripura 
East)

7 0 . Chakravaity, Shri Dilip 8 90 1 99
(Calcutta South)

7 1 . Chand Ram, Shri( Sirs.:■) - 3 - 3

72. Chandan Singh,Shri 1 6 - 7
(Kaisana)

7 3 . Chandra Shekhar,Shri 5 45 1 51
• (Ballia)

74. Chandrappan,Shri C.K. 64 571 1 636
 ̂ ( Cannanorc)

7 5 . Chandrawati, Shrimati 4 38 _ 42
( Bhiwani)



-144-

76. Charan Singh,Shri 
( Baghpat)

77. Chatterjee. Shri Somnath
(Jadavpur) 17 146 - 165

78. ChaturbhuJ. Shri 25 366 - 391
(Jhalawar)

79. Chaturvedi, Shri 25 138 1 164
Shambhu Nath

(Agra)

80 . Chaudhury, Shri Ishwar 75 389 1 465
( Gaya)

81 . Chaudhury,Shri Motibhai R. 4 172 - 176
(Banaskantha)

82 . Chaudhary, Shri Tridib 3 10 - 13
(Berham pore)

83 . Chaudhary, Shri Rudrason 1 14 - 15
(Kaiscrganj) ,

84. Chauhan,Shri Bega Ram - 21 - 21
( Ganganagar)

85. Chauhan, Shri Nawab Singh 42 584 2 628
' (Aligarh)

8 6 . Chavan, Shrimati P.
(Karad)

87. Chavan, Shri Y*B«
( Satara)



-1 4 5 -

QS. Chawda, Shri K.S. - - - -
( Patan)

89. Chettri, Shri K.B. 9 96 - 105
, (Darjeeling)

90. Chhetri, Shri Chhatra 2 14 - 16
Bahadur (Sikkim) /

91. Chikkalingaiah, Shri K. 
(Mandya)

9 2 . Choudhari, Shrimat i 
JEiashida Hague
( Silchar) 1 2  - 3

93. Choudhary, Shri K.B, - 4 - 4
(Bijapur)

94. Chowhan, Shri Bharat 24 111 - 135
Singh (Dhar)

95. Chunder, Dr. P.Ci.
(Calcutta North East) - - - -

96. Dabhi, Shri Ajitainh - 2 - 2
( Anand)

9 7. Damani,Shri S.R. 62 576 - 638
( Sholapur) •

98* Damor, Shri Somjibhai 6 23 - 29
( Dobad)

99. Dandavate, Shri Madhu - - - -
(Rajapur)

100. Danwe, Shri Pundalik 1 35 - 36
Hari(Jalna)

101. Das, Shri S. S. 6 100 - 106
( Sotamarbi) ‘



- 1 4 6 -

102. Das, Shri R.P. 8 56 - 64
(Krishnagar) ■

105. Dasappa, Shri 6 13 - 19
Tulsidas(Mysore)

104. Dasgupta, Shri K.N. 3 20 - 23
( Jalpaiguri)

105. Dave, Shri Anant 30 194 - 224
(Kutch)

106. Davm, Shri Raj Krishna 16 109 - 125
(Burdwan)

107. Deo, Shri P.K. (Zala-andi) 1 34 - 35

108. Deo,Shri V.Kishore - 6 1
Chandra S.tarvathi 
Puram)

109. Desai,Shri D.D.(fCaira) 63 419 - 482

110. Desai, Shri Dajiba * 3 42 - 45
(Kolbapur)

111. Desai, Shri Morarji
R. (Surat) « - _ -

112. Deshmukh. Shri - - - -
Nanaji(Balarampur)

113. Deshmukh, Shri Ram 4 5 3 - 5 7
Prasad(Hathras)

114. Deshmukh Shri Sheshrao 
( Parbhanl)



-1 4 7 -

115. Desai, Shri 13 76 - 89
Hitendra

116. Devrajan,Shri B, 
(Rasipuram)

117 i Dhandayuthapani, - 1 - 1
Shri V. (Vellore)

118. Dhara, Shri Sushil - 94 - 101
Kumar (Tamluk) ‘

119. Dharia, Shri Mohan - - - -
(Poona)

120 /  Dhillon, Shri Iqbal 2 15 - 17
Singh (J ullundiir)

121. Dhondge,Shri Keshavrao 17 149 - 166
( Handed)

122.Dhurve, Shri Shyamlal 4 94 - 98
(Mandla)

123. Digal, Shri Sribatcha 6 34 - 40.
(Phulbani) '

124. Dobey, Shri L.K. 
( Lakhimpur)

125. Durga Chand, Shri 65 665 - 730
(Kangra)

1 2 6 . Dutt, Shri i^hoke 
Krishnft(Dum Dum)



-148-

127. Elanchezhian, 1 9 - 10
Shri V.S. ■
(Pudukottai) ,

128. Bngti, Shri Ram Biren 4  5 - 9
Singh(Autonomous 

Districts)

129. Faleiro,Shri Eduardo 37 232 - 269
(Mormugao) '

130. Fernandes,Shri George - 
(Muzaffarpur)

131. Gaekwad,Shri P.P.  17 174 - 191
(Baroda)

132. Gamit,Shri Chhitu- 26 213 - 239
bhai(Mandvi)

133. Ganga Singh,Shri 5 13 1 19
(Mandi)

134. Gattani, Shri R. X>. 4 18 - 22
(Jodhpxir) '

135. Gawai,Shri D.G. 11 59 - 70
(Buldana)

136» George,Shri A .0, 2 21 - 23
(Mukund apuram)

137. Ghosal,Shri Sudhir 8 62 - 70
(Midnapur)

138. Girja Nandan Singh, - 1 - 1
Thakur(Sheohar)

139. Godara,Ch.Hari Ram 5 54 - 59
Makkasar (Bikaner)

140. Gode, Shri Santoshrac 2 32 - 34
( Wardha)



-.149-

1 2 3 4 5

141. Gogoi, Shri Tarun 
(Jorhar)

1 6 - 7

142. Gomango, Shri G-iridhar 
, (Korapur) ‘

12 274 - 286

143. Gopal,Shri K.(Karur) 8 21 - 29

144. Gore» Shrimati Mrinal 
KeshaV(Bombay Worth)

27 169 2 198

145. Goswami, Shrimati 
Bibha Oiosh 

(Nobadwip)

6 17 - 23

146. Gotkhinde, Shri 
Annasaheb 

( Sangli)

17 68 • 85

147. Govinda Munda,Shri 
(Keonjhar)

148. Govindiiwala, Shri 
Parmanand

7 135 - 142

149. Gowda, Shri S.Majijesha 
(Hassan)

3 14 — 17

1 5 0 . Gowda, Shri D.B. 
Chandra

— — — —

1 5 1 . Goyal,Shri Ki’ishna 
Kumar (Kota)

4 40 - 44

1 5 2 . Guha, Prof. Samar 
(Contai)

54 431 4 489

1 5 5 . Gulshan,Shri Dhanna 
Singh (Bhat inda)

2 7 2 11

1 5 4 . Gupta,Shri Kanwar Lai 
(Delhi Sadar)

71 462 10 543

1 5 5 . Gupta, Shri Shy am 
Sundar (Barh)

27 252 - 279

1 5 6 , Haider, Shri Kfi 
Chancii’a( 'Pn

1 ? I'j 91

1 5 7 . Handi, fiViri V. G.
( Nasik)

9 199 — ^03

A. Hrtnna,Shri Alhaj , 1 - - 1



- 1 5 0 -

158. Haren Bhumij, Shri . - 1 - 1
( Dibrugarh)

159. Harikesh Bhadur,Shri 2 25 - 21
(Gorakhpur)

160. Hashim Shri M.M. _ i - 1
(Mallapally)

161. Hazari, Shri Ram 13 119 - 132
Sewar (Rosera)

162. Heera Bhai,Shri - 19 - 19
(Banswara)

163. Hedge,Shri K.S. - - - -
(Bangalore South)

164. Hukam Ram, Shri - - - -
(Jalore)

165. Inder Singh,Shri - 1 - 1
(Hissar)

166. Jaffer Sharief, 51 257 - 308
Shri O.K.
(Bangalore North) ^

1 6 7 . Jafri,Shri Ahsan - 10 - 10
( Ahmedabad)

168. Jaganathan,Shri S. 2 - . - 2
( i^riperambudur)

169'. Jagjivan Ram,Shri - _ _ -
( Sasaram)

1 7 0 . Jain, Shri Kachai-mnl r f ^fA 
Hemraj (Balaghat)

171. Jain,Shri Kalyan(Inodre) 3 46 - 4 9

172. Jftin, Mohnn (Durg) 2 21 - 23



-1 5 1 -

173. Jain, Shri Nirmal 17 111 - 128
Chand ra ( Se oni)

174. Jaiswal, Shri 25 118 - 143
Anantram
(Faizabad)

175. Jasrotia,Shri 4 7 2 - 7 6
Baldev Singh
(Jammu)

176. Jawade,Shri ' - 4 - 4
Shridharrao
Nathobaji(Yeotmal)

1 7 7 . Jethmalani, Shri Earn - 2 - 2  
(Bombay North West)

178. Jeylakshmi,Shrimati 1 11 _ 12
V ( Sivakasi)

1 7 9 . Jordar,Shri Dinesh 5 15 - 20
(Malda)

180. Joshi, Dr. Murli 33 151 5 189
Manohar (Almora)

181. Kachwai,Shri Kukum 39 681 1 721
Chand(Uo jain)

182. Kadam,Shri B.P. - .11 • - 11
Kadam(Kanara)

183. Kadannappalli, 6 96 - 102
Shri Ramchandran
(Kasaragod)

184. Kaiho,Shri (Outer - -r - -
Manipur)

185. Kakade, Shri , - - - -
Snjabhajirao
(Baramati)

186. ICaldat6 ,Dr.Bapu'- 38 369 1 408
(Aurangabad)



-1 5 2 -

187. Kalyanasundaram, 4 5 201 1 247
Shri M.
( Tiruchirappalli)

188. Kamakshaiah,Shri - 1 - •
D.(Nellore)

189. Kamath,Shri Hari  ̂29 166 2 197
Vishnu (Hoshangabad)

190. Zamble,Shri B.C. 2 85 - 87
(Bombay South,

Central)

191. Kannan.Shri P. 11 4 8 - 5 9
( Salem)

192. Kansar,Shri Amrut 5 5 6 - 6 1
(Paneji)

193. Kapoor,Shri L.L. 18 230 - 248
(Purnea)

194. Kar,Shri Sarat 48 324 - 372
( Cuttack)

195. Karan Singh,Dr. 5 36 41
(TJdhampur)

196. Kaushik, Shri - - - -
Purushottam

197. Kesharwani,Shri - - - -
N.P.(Bilaspur)

198. Khalsa,Shri Basant 1 13 - 14
Singh(Ropar)

199. Khan,Shri Ghulam
Mohammad (Moradabad) - 4 - 4

200. Khan,Shri Asamil* - 12 - 12
Ho8sain(Barpeta)



-1 5 3 -

1 2 3 4 5

201. Khan, Shri Kanwar 
Mohmud All (Hapur)

- - - -

202. Khan, Shr i Mahmo od
Has an(Buiand shahr)

- 7 - 7

203. Khan, Shri Mohd. 
Shamshul Hasan, 
(Pilibhit)

1 2 — 3

204. Khrime. Shri Rinching 
KhanduC Arunachal 
West)

1 5 — 6

20r. Kidwai,Smt.Mohsina 
(Azamgarh)

6 76 - 82

206. Kishore Lai,Shri 
(East Delhi)

7 91 - 98

207. Kishku,Shri Jadunath 
(Jhargram)

- - - -

208. Kodiyan,Shri P.K. 
( Addor)

71 408 - 479

209. Kolanthaivdu,Shri R. 
( Tiruchengode)

25 131 - 156

210. Kolur, Shri Rajshe- 
khar (Raichur)

7 50 - 57

211. Kom, Shri Lahanusbi- 
dava (Dhanu)

3 1 2 - 15

212. Kosalram,Shri K.T, 
(Tiruchendur)

29 189 2 220

215. Kotrashetti,
Shri A.K. (Belgauin)

/

1 4 — 5



-154-

1 2 3 4 « 5

214 . Krishan Zc.nt,
Shri (Chandigarh)

- 4 - 4

214. Krishnan,Shri G.Y. 
(Kolar)

57 281 - 338

215. . Krishnan, Smt. 
Parvathi 
(Coimbatore)

72 356 428

216. Krishnappa, Shri M. V. 
( Chikbalapur)

- 9 - 9

21 7. Kundu,Shri Samarendra 
( Balasore)

7 52 - 59

213. Kunhambu, Shri K. 
( Ottapalam)

2 44 - 46

219. ■:Cure e l , Shri Jwala 
Prasad(Ghataapur)

- 3 - 3

2 2 0 . Kureel, Shri R.L. 
(Mohanlalganj)

7 113 - 120

2 2 1 . Kushwaha,Shri Ram
.\aresh( Sale:npur)

8 121 - 129

2 2 2 . Lakkappa, Shri K. 
(Tumkur)

52 473 1 526

223. Lakshminarayana,
Shri M.R.(Tindivanam)

1 12 1 14

224. Lai, Shri S.S.(Bayana) 3 71 - 74

225. Lalji Bhai,Shri 
( Salumber) 26 224 - 250 .

226. Lalu Prasad, Shri 
( Chapra) 9 9



-1 5 5 -

22 7. Laskar, Shri 48 310 1 359
Kihar(Karimganj)

228. Liaquat Husain, 
Shri Syed 
(Patehpur)

229. Limaye, Shri Madhu 
(Banka)

2 3 0 . Lyngdoh,Shri Hoping- 1 7  - 8
stone( Shillong)

2 3 1 . Machhand, Shri 
Raghubir Singh 
( Bhind)

2 3 2 . Magar, Shri /uina Saheb 
, (Khed)

2 3 3 . -lahala, Shri K.L.
(Jhunjhunu) - 2 - 2

2 3 4 . Mahale, Shri Hari 4 68 - 72
Shankar (iVIalegaon)

235. Mahata,Shri C.R. 29 124 - 153
(Purulia)

236. Mahi Lai.Shri 15 297 - 312
(Bijnore)

237. Mahishi, Dr. 5 56 _ 61
■ Sarojini

(Dharwar North)

238. Haiti,Kumari Abha 
(Panskuru)



239. Malhotra,Shri 22 246 - 268
' Vijay Kumar 

(South Delhi)

240. Malik, Shri Mukhtiar 87 480 2 569
Singh (Sonepat)

241. Mallanna,Shri K. 63 435 - 498
(Chitradurga)

242. Malli.ck^Shri Ram 2 17  - 19
Chand ra(Jai pur)

2 4 3 . Mallikarjun,Shri
(Medak) 1 9 - 10

244. I'dandal,Shri B.P. 7 45 - 52
(Madhipura)

2 4 5 . Mandal, Shri Dhanik Lai - _ ~ “
(Jhanjharpur)

2 4 6 . Mandal,Shri Mikunda 7 8 1 - 3 8

(Mathurapuir) .

2 4 7 . Mane, Shri Rajaram _ 35 _ 36
Shankarrao 
( Ichalkaranji)

248. Mangal Deo, Shri 
( ;jcbr.rpur)

o

24 9 . Mankar', Shri Laxman 4 58 - 62
Hao (Bhandara)
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2 50. Manohar Lai,
Shri (Kanpur) 9 178 - 187

251. Mathew, Shri 12 76 - 88
G-eorge
(Muvattupuzt^a)

252. Mathur, Shri 17 100 - 117
Jagdish Prasad 

( Sikar.)

253. Mavalankar,Prof.
P.G.(Gandhinagar) 89 707 - 796

254-. Mayathevar, Shri 24 66 - 90
K, (Dindigul)

255. Meduri, Shri 
Mageswara Rao 
(Tenali)

2 56. Md. Hayat Ali,Shri 4 23 - 27
(West Bengal)

2 57. Merza,Shri Syed - 3
Kazim Ali 
(Murshidabad)

2 58. Mehta, Shri .Ajit
Kumar ( Samastipur)
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2

2 59. Mehta, Shri Prasa- 46 577  1 aoa

nnbhai(Bhavnagar) ’

( r S n a j ^ ^ ^  660 1 706

261. Mirdha, Shri Nathu 1 2 - 3
Ram (iJagpur)

2 62 . Miri, Shri G-ovind 7 37 - 44
Ram ( Sarangarh)

263. Mishra, Shri G. S. - 2 - 2
(Chhindwara) v

264. M-Shra, Shri Jruiceh- 3 32 - 35
war(Allahabad) ’

2 6 5 . iyrishra, Shri Shy am- - 1 _ ■)
nandan(Begusarai)

266. Modak,Shri Bijoy - 3 «.
(Hooghly)

267. Mohanarangam,Shri R. 26 93 _ ■î q
(Chengalpettu)

268. Mohinder Singh,Shri - - _ _
(Xamal)

269. Mohsin,Shri P.H. 9 52 - 61
(Dharwar South)
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2 70. Mondal, Dr. Bijay 38 219 - 257
( Bankura)

271. Mrityunjay Prasad, 13 123 - 136
Shri (Siwan)

2 72. Mukhcrjee, Shri Samar 30 317 - 347
(Howrah)

273. Muttan Singh,Chaudhary 
(Jalesar)

2 74. Munda,Shri Govinda 7 91 ~ 98
(Keonjhar)

275 Munda, Shri Karia
(Mhunti) 1 29 - 30

2 7 . Mvirahari, Shri Go dey
(Vijayawada)

276. Murmu,Father Anthony - 11 - 11
(Rajmahal) *

2 77. Murthy, Shri Kusvuna 10 81 - 91
Krishna (/jaalapuram)

278. Murthy,Shri M.V. 35 297 - 332
Chand r a she k a.r a 
(Kanakapura)

2 79. Murugaiyan,Shri K. 24 142 - 166
(Nagapattinam)
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4 5

280. Murugcsan, Shri 8 12C - 128
( Childdmbaram)

281. Nahara,Shri Bijoy - 4 - 4
Singh(Calcutta,
North West)

282. Nahata,Shri Amrit 1 9 - 10
(Pali)

283. Naidu, Shri P. Raja^ 69 550 1 620
gopal (Chlttoor)

284. Naik, Shri S.H. 
(ilandurbar)

285. - aik, Shri V.P. “ _ _ -
(Washim)

286. Nair, Shri B.K. ■, 4 41 - 45
(Mavelikara)

287. Nair, Sliri M.iT. 24 ,U 3  - 167
G-ovindan
( Trivandrum)

288. Nair, Shri N. 
Sreekantan 

( Quilon)

289. Narayana,Shri K.S. 
(Hyderabad)

10 46 - 56

2 9 0 , Narendra, Singh, Shri 8 92 - 100

( Daaoli)
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291. Nars ingh, Shri 
( Chandauli)

292. Narazary, Shri
Charan (Kokrajhar)

4 5

293. Nathu Ram, Shri 7 88 - 95
(Daura)

294. Nathuni Ram,Shri 2 _ )2 - 14
(Fawada)

295. Nathwani, Shri 1 11 - 1 2
Narendra P.
(Jungadh)

295A. Natwar Lai
(Dhandhuka) - - 4 4

296. l!Tayak,airi Laxxi 32 155 - 187
Narain(Kha j uraho)

297. Nayar, Dr. Sushila 5 4 4 - 4 9
(Jhansi)

298. Negi, Shri T.S. 6 106 - 112
(Tehri Garhwal)

299. Onkar Singh,Shri 
(Budaun)

300, Oraon,Shri Lalu 
(Lohardaga)

301. Pai, Shri T.A. 4 32 •- 36
(Udipi)
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307. Parmai Lal,Shri 
(Hardoi)

3 0 9 , Parthasarathy,Shri 
. P. (Rajampet)

4 5

3 0 2 . Pajanor, Shri T. 25 112 - 137
3ala(Pondicherry) -

3 0 3 . Pandey, Shri Ambika 2 9 - 11
Prasad(Banda)

3 0 4 . Pandey,Dr. 53 544 1 59B
Laxminarayan 
(Mandsaur)

3 0 5 . Pandit, Dr. Vasant 64 652 2 718
K umar(Ra j garh)

3 0 6 , Paraste,Shri 23 136 - 159
Dalpat Singh 
( Shahdol)

308- Prr-i^r, Chri 18 167 - 185
Natwarlal B.
(Dhoudhuka)

3 1 0 . Parulekar, Shri 13 183 - 196
' Bapusaheb 

(Ratangiri)

3 1 1 . Parvati Devi, 17 168 - 185
Smt.(Ladakh)

3 1 2 . Paswan,Shri Ram Villas 26 163 1 190
(Hajipur)
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313. Patel, Shri Ahmed 36 299 - 335
M. (Broach)

314. Patel, Shri Dharama- 36 664 - 700
sinh Bhai(Porbandar)

315. Patel, Shri Dwarita- 
das (Arareli)

316. Patel, Shri H.M. 
( Sabarkantha)

317. Patel, Kumari
Maniben Villabbhai 
(Mehsana)

318. Patel,Shri Meetha 19 230 - 249
Lai( Swai Mad ho pur)

319. Pate1 ,Shrx Nanubhai
N.(Bulaar)

320. Patel, Shri R.R. 1 9' - 10
(Dadar & Nagar 

Haveli)

321 . Patidar, Shri Rameshwar
(Khcirgone) 5 65 - 70

322. Patil, Shri Bala- 27 302 -. 329
saheb Vikhe 
(Ko par ge.O’̂ )

323. Patil, Shri 
Chandrakant 
(Hingoli)
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4 5

5 24. Patil, Shri D.B. 5 38 - 43
(Zolaba)

325. Patil,Shri S.B.
(Bagalkot) 1 18 - 19

326. Patil,Shri Sonu 
Singh(Erandel)

327. Patil,Shri U.S.
(Latur) 1 11 “ 12

328. Patil,Shri Vikay .
Kumar N.(Dhulia) 20 216 - 236

329. Patnaik,Shri Biju 
(Kindrapara)

330. Patnaik ,Shri 10 71 - 81
SivajiCBhubaneshwar)

331. Pattabhi Rana Rao, 
Shri S.B.P. 
(Rajahmiuidry)

332.  Patwary,Shri H.L.
(Assam)

333. Periasamy,Dr.P.V.
' (Krishnagiri) 24 125 - . 149

334. Pertin,Shri Bakin 
(Arunachal Bast)

33 5. Phirangi Prasad,
Shri (Bansgaon) 4 2o -
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336. Pipil, Shri Mohan Lai 6 122 - 128
(Khurja)

33 7. Poojary, Shri Janardhana
(Mangalore) 46 311 - 357

338. Pradhan, Shr i G-ananat h
(Sambalpur) - 25 125 - 150-

33 9. Pradhan, Shri Pabitra 3 153 - 156
Mohan (Deogarh)

340. Pradhani, Shri K.
(Nowrangpur) 49 280 - 329

341. Prakash.Shri K.
(Meerut) 2 29 - 31

342. Prasadarao, Shri P. 
Ankineedu 
(Bapatla)

343. Pullaiah,Shri Darur
(Anantnag) 9 54 - 63

344. Qureshi,Shri Mohd.
Shafi (Unnao) 9 54 - 63

345. Rachaiah,Shri B,
( Chamarajangar) 1 8
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4 5j

3 4 6 . Raghavendra Singh, 
Shri (Unnao)

347. RaghavjitShri 19 236 - 255
L. Vidi(iha)

348. Raghuramaiah, Shri 
K. (Andhra Pradesh)

349. Raghi, Shri Ram Lai 8 7 6 - 8 4
(Miorikh)

5 5 0 . Rahman.Shri F. 
(Bettiah)

351. Rai, Shri Gauri
Shankar ( Ghazi pur) 1 11 - 12

3 5 2 . Rai,Narmada I'rasad 2 14 - 16

3 5 3 . Rai,Shri Shiv Ram 
( Ghori)

354. Rajkeshar Singh,
Shri (Machlishahr) 25 194 - 219

355'. Raj Narain, Shri
(Rai Bareli) 8 4 9 - 5 7

3 5 6 . Rajan,Shri Z .A . 77 286 - 363
(Trichur)

357. Ra jd a , Shri Rat an
Singh (Bombay South) - 1 - T



-167-

360. Haju, Shri l-.V.G. 
(Eobbili)

3 6 3 . Ram, Shri Shiv 
Sampati 
(liobertsganj)

4 5

3 58. Raje Ylaave Shvar Rao, - - - -
Shri (Chandrapur)

3 5 9 . Raju,Shri K.A.
(iollachi) 1 51 - 52

3 6 1 . Rakesh.Shri R.N.
(Chail) - 33 - 33

362. Ram,Shri Ram Devi
(lalaman) 3 39 - 42

3 64 . Ram Charan, Shri ■
(Jalaun) 1 2 5 - 2 6

3 6 5 . Ram Dhan.Shri 
(Lalganj)

3 6 6 . Ramji Singh,Dr. ,
(Bhaglapur) 1 414 1 416

367..Ram Kinkar,Shri - - - -
(Bara Banki)

3 6 8 . Ram Hurti,Shri
(Bareilly) 2 3 - 5

3 6 9 . Ran Sagar, Shri
(Saidpur) 7 48 - 55

3 7 0 . Ramchandran, Shri
P.(Madras Central)
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4 5

371. Ranialingam, Shri 
N.Kundanthai 
(Mayuram)

3 72. Hamlingam,Shri T.S.
(m igiris) 14 50 - 64

373.  Ranaiaur-thy.arl K.
(Dharampuri) 53 53 o -

374. Ramaswamy, Shri K. S. 
( Gobichettipalayam)

375. R a m a s w a n i y , Shri S.
(ieriyakulam) - - ~ “

376. Ramdas Singh,Shri
(Girdih) 4 22 - 26

377. xiamdeo Singh.Shri  ̂ c'7
(Maharajganj) 6 47 - o?

378. Ramapati Singh,Shri
(Motihari) “ 2 1 ^

3 79. Ramjiwan Singh,Shri
(Balia) 1 53 - 34

380. Ran Kishan.Shri •
(Bhoratpur) 1 48 - 49

381. Raiaoowalia, Shri •
B a l w a n t  Singh 8  7 6  - 8 4

382. Rangnekar,Shrimati

(Bonbay,North Central) 9 112 - 121
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583. Hamjit Singh,Shri
(Hamirpur) 2 18 - 20

384. Rao, Shrimati B. 
Hadhabai Ananda 
( Bhadrachalam)

385. Rao,Shri G.Mallikarjuna 1 10 - 11
(Warangal)

386.  Rao,Shri R.Rame
Shawara(Mahbubnagar) - - - -

387. Rao,Shri Jagannath 
(BehrampurX

388. Rao, Shri Jelagam 
Kondala' (Khammam)

389.  Rao,Shri M.S. 
Sanjeevi

• (Kakinada)

390.  Rao,Shri M.Satya-
narayan(Karimnagar) - -13 1 14

391. Rao,Shri P.V.
Narasinha .
(Hanamkonda) 2 7 1 10

392. Rao, Shri Pa11abhai
Rama(Andhra Pradesh) - - - -

3 9 3 . . Rao Shri Raje Vish-
vashkiunar
(Chandrapur) 4 55 - 59

393A.Rasheed Masood,
Shri ( Saharanpiir) 5 32 - 37
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394* Iiath,Shri liamchandra 
(Aska)

395.  liathawa, Shri 
Amarsingh V.
(Chhota Udaipur) 29 273 - 294

396. Rathor,Dr.Bhagwan
Das(Hardwar) 1 21 - 22

397. Iiavi,Shri Vavalar
( Chirayinkil) 39 359 3 401

398. Reddi, Shri G. S.
Miryalguda) 19 100 - 119

3 99. Heddy,Shri G.
Harsiraba

(AdiD.abad) 9 26 - 35

400. Reddi, Shri K.Obul 3 13 - 15
( Cuddapah)

401. Reddy, Shri K. 
Brahnananda 
(Nara Saroopet)

402. Reddy,Shri K.Vijay 
Bhaskara (Kurnool)

403. Reddy, Shri Ram Gopal 61 418 - 479
(Mzambad)

404. Reddy,Shri N.Sanjiva

405. Reddy,Shri l.Bayappa 
(Hindupixr)
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406. Reddy, Shri S.H. 23 159 - 162
(Galbarga) -

407. Rahman.3hri F. 
(Bihar)

408.  Rodrigues, Shri
Rudolph 12 57 - 69

409. Rothuama.Dr.R. 39 1 - 40
(Mizoram)

410. Roy, Shri A.K. 19 371. - 390
(Dhanbad)

411. Roy, Dr. Saradish 5 53 - 59
(Bolpur)

412. Roy, Shri Saugata 33 171 4 208
(Barrackpore)

4 1 3 . Raypradhan, Shri 27 193 - 220
Amar (Gooch Balar)

4 1 4 . Saeed Murtaza,Shri - 5 - 5'
(Muzaffarnagar)

415. Saha,Shri A.K. 1 24 - 25
(Vishnupur)

4 1 6 . Saha, Shri G-adahar 1 31 - 32
(Birbham)

417. Sahoo, ^ r i  Ainthu 2 26 - 28
(Bolangir)

418. Sai,Shri L. 
(Surguja)
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2 3 4

419. Sai, Shri Narbari 
Prasad (Raigarh)

420. Saini, Shri Manohar - e - 8
Lai(Mahe ndragarh)

421. Sait, Shri Ebrahim 3 24 - 27
Sulaiman (Manjeri)

422. Saksena, Shri Shibban-1 ‘ 5 
lal (Maharajganj)

4 2 3 . Samantasinnera, 1 I40 1 4 I
Shri iadamcharan

423A. Sampat, Shri Sheo 23 153 - 176
(Robertsganj)

424. Sangma,Shri P.A. 2 74 - 76
(Tura)

4 2 5 . Sanyal^Shri Sasanka- 2 51 “ 53
sekh£ir(Jangi pur)

426. Saran, Shri Daulat 6 74 - 80
Ram (Churu)

4,27. Sarangi,Shri R.i* 1 16 - 17
' (Jamshedpiir)*

428. Sarda,Shri S ^ .  - 21 - 21
(Ajmer)

42 9 . Sard ar,Mahandra 
Narayaa( Ai*af ia)
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2 3

431. Sarsonia,Shri Shri 11 191 _ 202
Narain (Karol Bagh)

432. Sathe, Shri Vasant 63 575 2 64O
(iikola)

433. Satpathy, Shri ' 2  6 - 8
Devendra 
( Dhankanal)

4 34. Satyanarayana,Shri 3 19 - 22
jJronam Raj 
(Vi shakhapatn am)

435. Say.eed, Shri P.M . 39 323 - 362
(Lakahadweep) .

4 3 6 . Sayianwala,Shri 16 123 ^ 139
Mohinder Singh
(Ferozepur)

437. Scindia,Shri 12 543'  - 555
......... .. ,Madhayjj^p ( i

438i- Sen, Shri Profulla - - -
Chandra (Arambagh)

439. Sen, Shri Eobin 9 193 - 202
(Asansol)

440 . Sayid Muhammd^Dr. 7 64 - 71
V .A .(Calicut)

4 4 1 .̂  Shah, Shri D .I.
( Bastor)

442.  Shah, Shri Surtah
Bahadur (Khe r i)
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14 3. Shai za, Shrinat i 
Rauo M.
(Nagaland)

444. Shaiza, Shri Y, 
( Imphal)

445. Shakya, Shri 45 671 - 716
Daj^aram 
(Farrukhabad)

446. Shakya, Dr. 11 146 - 157
Mahadeepak Singh
(Btah)

447. Shankar Dev,Shri
(Bihar) - 4 - 4

448. Shankaranand.Shri - 1 - 1
B. (Chikkodi)

4 49. Shanti Levi Shrine ti 
( Saabhal)

4 5 0 . Sharma, Shri - 5 - 3
Bhagwati Dayal

4 5 1 . Sharma Shri 5 41 - 44
Jagannath
(Garhwal)

4 5 2 . Sharma Shri Rajendra
Kumar (bampur) 41 385 - 426

4 5 3 . Sharma,Shri Y a^a  22 135 - 157
Latt (Gurdaspurj

454. Shastri, Shri Bhannu
Kumar (Udaipur) - 18 148 - 166
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4-54.A. Shastri Slixi B.II. -

455. Shastri, Shri Ram 13 85 1 99
Dhari (Pad ranna)

456.  Shastri,Shri Y.P. 27 191 - 218
(Hewa)

4 57. Shajwalkar, Shri 1 37 - 38
N.K. (Gwalior)

4 58. Sheo Narain,Shri - 11 - 11
( Basti)

459. Sher Singh,Shri - - - -
(Rohtak)

460. Sheth,Shri Vinod 4 59 - 63
Bhai B.(Jamnagar)

461. Shinde,Shri Anna- 7 50 - 57
sahib P.
( iihraednagar)

462. Shiv Shankar, - - - -
Shri P.
( Secunderabad)

4 6 3 .Shrangare, Shri T.S. - 3 - 3
( Osmanabad)

4 6 4 . Shrikrishna Singh, - 19 - 19
Shri (Monghyr)

465. Shukla,Shri Chiman 7 37 - 44
Bhai H.(Hajkot)

4 6 6 . Shukla,Shri Madan - 8 - 8
Lai (Tan3ear)

467. Sikander Bakht,Shri - - - -
( Chandni Chowk)
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4 68. Singaravandivel,
Shri S.(Thanjavur)

469. Singh, Dr. B.N. 1 6 - 7
(Hazaribagh)

4 70. Singh, Shri Chandra Pal - - - -
(iimroha) ,

471 . Singh, Shri Chandra 5 45 1 51
Shakdher (Varanasi)

472. Singh, Chaudhurv Earn 2 17 - 19
Gopal (Bilhaur)

473. Singh,Shri Dignijaya - - - -
Narain

474. Sin«li, Shri Ganga 31 265 - 296
Bhakt (Shahabad)

475. Singh, Shri Ram - 12  - 12
Awadhr sh

476, Singh, Shri Ravi 
Nardan (Sidhi)

477. Singh, Shri liavindrri 
Tratap (iimethi)

478. Singh., Shri Satya Deo 2 15 - 17
(Gr nda)

479. Singh, Shri Surya 4 27 - 31
Narain(Mad hy a 
Tradesh)

480. Singh, Shri Tej 1 3  1
iratap (Hamirpur)
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10 170 - 180481, Singha, Sliri 
Sachindralal 
(Tripura West)

482. Sinha,Shri C.M. 
(May ur bhang)

483. Sinha, Shri H .L .P . - 35 - 35

484. Sinha, Shri M.i'. 
(Patna)

485. Sinha,Purnanarayan
(Tezpur) 8 88 - 96

486. Sinbu,Shri Satyendra
Naray an (Aurangabad) 2 21- - ' 26

487 . Sikariah Thomas,
Shri (Kottayam) 2 17 - 19

488. Somani,Shri Hooplal 
(Bhilwara)

489. Soiaani,Shri S.S.
( Chittorgarh) 55 413 - 468

4 90. Somasundaram, Shri
S.D.(Madras) 26 149 - 175

491. Stephen,Shri C.M. 
(Idukki)

492. Subramaniam,Shri C. 
( ialani)
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493. Sudimeran,Shri V.M.
(*J.leppy) * 7 60 - 67

494. Sukhandra Singh,
Shri (Satna) ' 39 367 - 406

495. Suman, Shri Rang i
Lal(Firozabad) 13 153 1 167

496. Suman,Shri Surendra 8 246 - 264
Jha (Darbhanga)

497. Anne 3ahib,Shri A, 1 5 - 6
(Palghat)

4 9 8 . . Suraj Bhan, Shri
(/jnbala) 2 72 - 74

499. Surendra Bikram, Sl-xri
( Shahjahanpur) 41 532 1 574

500. Suryanarayana, Shri
Kommoroddi(Eburu) 3 45 - 48

501. Swami, Shri Sidramashwar
(Koppal) - 3 - 3

502. Swacdnathan, Shri i:.V.
(Madurai) 70 434 - 504

505. Swainy, Dr. Subraraaniam
(Bombay North East) 8 54 - 62

504. Swatantra,Shri
Jagannath Prasad 
(Bagaha)
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2 3 4 5

505. Talwandi, Shri 
Jagdev Singh

506. Tan Singh, Shri 
(Banner)

507. Thakri,Shri Kushabhau 
(Khadwa)

508, Thakur,Shri Aghan 
Singh (Madhya

Pradesh) 7 67 - 74

509. Thakur^Shri Earpoori 1 9 - 10

510, Thakur, Shri Krishnarao 
( Chimuor)

511. Thiagarajan,Shri P.
(Sivaganga) 11 26 - 37

511 A. Thomas, Shri Skariah
(Kattajam) 4 24 - 28

5 1 2 . Thorat, Stir i Bhan
Saheb (Pandharpur) 3 34 - 37

5 1 3 . Tirkey,Shri Pines
( iUipurdxiars) 19 193 - 212

5 1 4 . Tiwari,Shri Brij
Bhuchan (Khalilabad) 7 76 - 83

515. Tiwari, Pandit li.N.
(Gopalganj) 16 72 - 88

5 1 6 . Tiwary,Shri Madan 4 42 - 46
(Rajnandgaon)
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517. Tiwarj'', Shri Raaanand 36 374 - 410
(Buxar)

518. Tohra,ShriG.S. '
(Patiala) 5 27 - 32

519. Tombi Singh,Shri N.
(Inner Maniptir) 3 37 - 40

520, Tri pat hi, Shri Madhav - 17 - 17
Prasad (Domariaganj'

521. Tripathi, Shri Ham Pra-
kash (Kannaiy) 4 40 - 44

522. Tulsiram,Shri V.
(ieddapalb) 1 2 - 3

523. Tur,Shri aoban
Singh (Tamtaran)

524. Tyagi,Shri O.P. 44 405 4 453
( Behraich)

525. Ugra Sen,Shri(l/eoria) 34 231 - 265

526. Unnikrishnan, Shri K .i . 5 11 - 16
• ( Badagara)

527. Veghela,Shri Shankar 50 255 - 305
Singhji (Kapadganj) "

528. Vajpayee,Shri Atal 
Bihari (New ijelhi)

529. Vakil,Shri Abdul Ahad
(Baramulla) 7 37 - 44

530. Verma,Shri Brij Lai 
(Madhya Pradesh)
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531. Verna, Shri
Ravi nd ra ( Hanchi)

532. Vasisht Shri Dharam *
Vir (Faridabad) 40 326 - 366
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1 2 ^  - 4 5

533. Veerabhadrappa, Shri K .S . 15 53 - 68

534. Venkatasubbai ah p Shri P • 
(Nandyal) ’

7 53 - 60

535. Venkataroinnn, Shri R, 
(Madras South)

2 8 10

536. Venkatareddy, Shri ?• 
( Ongole)

- 7 - 7

537. Venkataswaniy, Shri G, 
(Andhra Tradesh), - - - -

538. Veneugopal, Shri C, 
. Wandiwash

9 30 - 39

539. Verma, Shri Chandradeo 
Prasad (Arrah>

6 3T - ' 43

540. Verna, Shri Phool Chand 
( Shajapiir) '

10 104 - ' 114

541. Verma, Shri Hargovind 
( Sitapixr)

32 281 — 313

542. Verma, Shri R .L .P . 
(Koderma)

46 272 - 318

543. Verma, Shri Ra^unath 
Singh (Madnpurir)

— — —

544. Verma, Shri Sukhdev Prasad 
( Chatra)

29 332 - 361

545. Virk, Sardar Ra^bir Singh 
(Kurukshetra)

1 9 - 10
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____ ___ _____________ ___ ______________2 ^ _ _ 2 : . ______4_______

546. Visvanathazi, Shri C.N. 24 154 - "l78
-  (Tiruppat tur), ........  .... ...

-547. - Yadav, Shri G^aneshwar- 20 -.192 - 212
Prasad (Khagoria)

548, Yadav, Shri Hukmdeo Narain ‘
(Madhubani) 5 216 - 221

54S. Yadav, Shri Jagdambi 7 99 - 106
Prasad ( Godda)

55C Yadav, Shri Nareingh - 6 - 6
(U .P .)

551. Yadav, Shri Rajn Naresh - - - -
(U .P .)

552. Yadav, Shri Ramjilal ’ - 5 - 5
( Alwar).

553. Yadav, Shri Roop Nath Singh
(Pratapgarh) 1 28 - 29

554. Yadav, Shri Sharad 9 149 - 158
(Jabalpur)

555. Yadav, airi ^nayak Prasad 11 81 - 92
( Saharsa)

556. Yadevendra Dutt, Shri 29 227 - 256
(Jaunpur)

557. Yellaiah, Shri NaJidi
(Siddipat) - - - “

558. Yuvrao, Shri Katihar 19 330 - 349

559. Zulfi quarulla, Shri ~ 5 - 3
( Sxaltanpur)

♦Includes names of the Members clubbed on > 
question of other Members,
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VI

IBaiSLATION

A 'bill is a draft of a legislative proposal, 

put in proper form which, when passed by both the 

Houses of Parliament and assented to by the President, 

becomes an Act,

The Iteglslative process starts with the 

introduction of a Bill in either House of Parliacient, 

Lok Sabha or Rajya Sabha. A Bill can be introduced 

either by a Minister or by a Private Member. In the 

former case, it is known as a Government Bill and, 

in the latter case, it is known as a Private 

Member’ s Bill, Money Bills (e .g .;  Bills, which 

contain only provisions for the imposition and 

abolition of taxes; Bills for appropriations of 

moneys out of the Consolidated Fund; and other matters 

men- îoned in cl(l) of Article 110 of t-ie Constitution) 

can be introduced in Lok Sabha’ only,

tSt-jr the Bill is passed by on© House, it is 

sent to the other House for concurrence. In regard to 

Money Bills, Lok Sabha has got the exclusive power to 

legislate and Rajya Sabha can only recommend amendments 

therein and must return such a Bill to Lok Sabha within 

fourteen days from the date of its receipt. It la 

open to lok Sabha to accept or rejoct any or nil of 

the recommendations of Rajya Sabha with regard to a 

Money Bill. I f  Lok Sabha'accepts any of the reconmenda— 

tions of Rajya Sabha, the Money Bill is deemed to have



been passed by both Houses with ajnendments recommended 

by -S-aoya Sabha ciJid accepted by Lok Sabha. But if  Lok 

Sabha does not accept any of the recommendations of 

Rajya Sabha, the Money Bill is deemed to have been 

passed by both Houses in the form in which it was 

passed by Lok Sabha without any of the f̂ raendments 

recommended by Rajya Sabha. I f  a Money Bill passed 

by Lok Sabha and transmitted to Rajya Sabha for its 

recommendations is not returned to Lok Sabha within 

the said period of fourteen days, it is deemed to Lave 

been passed by both the Houses at the expiration of 

the said period in the form in which it was passed 

by Lok Sabha.

If  a Bill, other than a Money Bill, passed 

by one House is rejected by the other House or, the 

Houses have finally disagreed as to the amendments to 

be made in the Bill, or more than six months elapse 

froLi thw datvi of receipt of the Bill by the other 

House without the Bill being passed by it , the President 

may call a joint sitting of the two Houses to resolve 

the deadlock. I f ,  at the joint sitting of the Houses, 

the Bill is passed by a majority of the total number 

of members of both the Houses present and voting, 

with the amendments, i f  any accepted by them, the 

Bill is deemed to have been passed by both the 

Houses.
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When a Bill is passed by both the Houses, it 

is sent for Pi'esident’ s assent. The B:'.ll becomes an ' 

Act only after the President's asaent has bfeen given 

thereto.

The President can give his assent or withhold 

his acttnt o a Bill. The President can also return 

the Bill (except a Money Bill) ifith hia ra,commendations 

to the Houses for reconsideration, nnd if  the Houses 

pass the Bill again with or without amendments, the 

Bill has to be assented to by .tho President. However, 

in the cas*. of a Bill to amend the Constitution, after 

it is passed by the Houses with the requisite special

majority .Tnd, where nocepsary, ratified by the State 

Legislatures, the President has to accord his assent 

thereto.

Legislation by Sixth Lok Sabha

During the tenure of the Sixth Lok Sabha, a 

sizeable number of legislative measures pertaining to 

administrative, financial, economic and social spheres 

were brou^t on. the Statute Book, The number of enact­

ments aggregated 130, of which 53 related to financial 

subjects. The Constitution was amended twice. The 

Constitution (Forty-third Jimendment ) Act, 1977 and 

the Constitution (Forty-fourth Amendment) Act, 1978 

were the two amendments, made to the Constitution 

during the span- of the Sixth Lok Sabha,
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Anong the impoi'tant- enactments in the 

*ainini strati VO field, :nontion nay bo np.de of the 

Requisitioning and Acqiiisition ci Imnovable 

Property ( Mendment) Act, 1977, the Maintenance 

of Intern,al Seciirity (Repeal) Act, 1978 and the 

Haryfina and Uttar Pradesh (Alteration of Bqund^^ies) 

Act, 1979.

In the social and welfare fields',’‘ itiention may 

be made of the Wat^r (Prevention and Control of 

Pollution) Cess Act, 1977» the Water (Prevention and 

Control of Pollution) ^Amendment Act, 1978, the 

Employment of Children (Amendment) Act, 1978, the 

Working Journalists and other Newspaper Staployees 

(Conditions of Service) and Miscellaneous Provisions 

(itoendment) Act, 1979, the Inter-State Migrant Workmen 

(Regulation of Emplojsmont and Conditions of Service) 

Act, 1979, the Child Marriage (ikiendment) Act, 1978 

the Children (/jmendnent) '.ct, 1978 and the Suppression 

of Immoral Traffic in Women and GLrls (Amendment) Act, 

1978.

In the judicial, legal and parliamentary 

fields, the notable pieces of legislation'were the 

Supreme Court (Number of Judges) Amendment Act, 1977, 

the Advocates (Amendment) Act, 1977, the Code of 

Criminal Procedure (Amendment) Act, 1978, the Special 

Courts Act, 1979, the Parliamentary Proceedings 

(Protection of Publication) Act, 1977, the Presidential
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and Vice-?residential EO.ections ( /jaendiient) *iCt, 1977, 

th.3 Salciry rjid *J.lcwancos of Lenders of Opposition 

in Parliament Act, 1977, the Salaries md iillowances 

of Ministers ( ianendnent) Act, 1977 rmd the Salary, 

iillowances and Pension of Menbers of Parlianont 

( iinendnent) Act, 1979.

Other noteworthy legislations enacted by the 

Sixth Lok Sabha were the Hi-^ Denonxination Bank Notes 

(Demonetisation) Act, 1978^ .the Banking Service

Commission (Repeal) Act, 1978, the.Prize Chits and 

Money circulation schemes (Banning). Act, 1978, the 

Coast Guard Act, 1978, the Passports (Amendment) Act,
■ • •

1978, the Prevention of Publication of Objectionable 

Matter (Repeal) Act, 1977 and the Coal Mines 

Nationalisatirai Laws (Amendment) Act, 1978.

Stateuonts 28 to 34 show‘the volvime of legislation 

passed, Bills passed by the Sixth Lok Sabha, Acts 

passed by Parliament during tho tenure of the Sixth 

Lok Sabha, Bills referred to Joint/Select Committee, 

Bills circulated for public opinion, Piinancial 

Business discussed, Discu'sBione- azid Voting on 

Demands for Grants and Ordinances promulgated by 

the President.
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V'" statement 28

VOLUHS OP LEGISLATION PASSED

le^ ,

1935

1936

1937

1938

1939

1940

1941

1942

1943

1944

1945

1946

1947

1948

1949

1950

1951

1952

1953

1954

1955

1956

1957

Number of Acts passed

14

24

29 

26 

42 

42 

27 

26

30 

18 

11 
38 

58 

62 

77 

80 

72 

82 

58 

54 

60

106

68
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Year I'lunber of Acts Passed

1958 . . .  . . . .  59

1959 . . .  . 63

I960 . . .  , . . .  67

1961 . . .  . . . .  63

1962 . . .  . . . .  68

1963 . . .  . . . .  58

1964 . . .  . . . .  56

1965 . . .  . . . .  51

1966 . . .  . . . .  57

1967 . . .  . • . .  38

1968 . . .  . . . .  67

1969 . . .  . . . .  58

1970 . . .  . . . .  53

1971 . . .  . . . .  87

1972 . . .  . . . .  82

1973 . . .  . ... 70

1974 . . .  . . . .  68

1975 . . .  . . . .  57

1976 . . .  . . . .  118

1977 . . .  . . . .  48

1978 . . .  . ... 50

1979 . . .  • . . .  32
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ACTS PASSED BY PARLIAMENT riHING THE 
SIXTH LOK SAM A

( Arranged Subject-Wise)

(Acts indicatec'. with asterisks were 
treated as Money or Finnjacial Bills)

STATEIVKNT 30

I .  ADMINISTRATION

The Enemy Property (Amendment) Act, 1977.

2, The Requisitioning and Acquisition of
Immovable Property ( Mendment) Act, 1977*

3* The Maintenance of Internal Security (Repeal)
Act, 1978.

4. The Delhi Police Act, 1978.

5. The Haryana and Uttar Pradesh (Alteration •
of Boundaries) Act, 1979.

I I .  AGRICULTURE

1. The Food Corporation ( itoendment) Act, 1977*

2. The Sugar Undertakings (Taking over of
M an agemen li) Act, 19 78.

3. The Coconut Development Board Act, 1979.

-4. The Sugar Undertakings (Taking Over of
Management) Act, 1979. '



I I I .  BANKING, CURRENCY AND INSURANCE

-197-

1• The Denomination Bank Notes
(Demonetisation) Act, 197C.

2. The Interest Act, 1978,

3. (/a) The Banking Service Commission (Repeal)
Act,1978.

4. The Deposit Insurance Corporation 
(iimendment and Miscellaneous Provisions) 
Act, 1978,

5. The Reserve Bank of India ( /jnendment) Act,
1978.

6. The Prize Chits and Money Circulation. 
Schemes ( Banning) Act', 1978.

(fo) The Bill was passed by Lok Sabha on 5.12.1977. 
The Motion for consideration of the Bill as 
passed by Lok Sabha was negatived by Rajya 
Sabha on 8 .12.1977. Thereafter it was passed 
on 16.5.1978 at a joint sitting of the Houses 
of Parliament,
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IV , COMMERCE im  INDUSTRY

1* -The Caltex (Acquisition of shares of Caltex
Oil Refining (India) Limited and the Undertakings 
in India of Caltex (India) Limited Act, 1977*

+ 2o The Cardamom (Amendment) Act, 1977* ,

3, The Tea ( ^endment) Act, 1977.

4. The Indian Iron and Steel Company (Acquisition 
of Shares) Amendment Act, 1977.

5* The Smith Stanistreet and Company Limited 
(Acquisition and Transfer of Undertakings)
Act, 1977. ,

6. The (JreSham and Craven of India (Private) . 
Limited (Acquisition and Transfer of Undertakinfc's) 
Act,1977.

7. The Companies ( ^toendment) Act, 1977.

8 . The Hindustan Tractors Limited (Acquisition)
and Transfer of Undertakings) Act, 1978.

9. The Public Sector Iron and Steel Companies 
(Restructuring) and Miscellaneous Provisions
Act, 1978. . •

10. The Electricity (Supply) Amendment Act, 1978.

11. The Indian Explosives (Amendment) Act, 1978,

12. The Tobacco Board ( /unendment) Act, 1978.

13. The Britannia Engineering Company Limited 
(Mokameh Unit) and the Arthur Butler and 
Company (Muzaffarpore) Limited (Acquisition 
and Transfer of Undertakings) Act, 1978.

14. The Bolani Ores Limited ( Acq\iisition of
■ Shares) and Miscellaneous Provisions Act, 1978.

15. The Industries (Development and Regulation) 
Amendment Act, 1979.

16* The Kosangas Company (Acquisition of Undertakings) 
Act, 1979. ‘
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17* The Parel Investments and Trading Private 
Limited and Domestic Gas Private Limited . 
(Taking Over of Management) Act, 1979.

V, CONSTITUTIONAL

1, £ The Constitution (Porty-third Amendment)
Act, 1977,

2, + The Constitution ( Porty-foiirth Amendment)
Act, 1978.

. VI. DSPBNCB

1. The Coast Guard Act, 1978.

_ VII. EXTERNAL /iPPAIRS

1. The Passports (Amendment) Act, 1978,

V III. FISCAL AND FINANCE

♦ 1. The Appropriation (Vote on Account) Act, 1977.

* 2 .  The Appropriation Act, 1977.

* 5* The Appropriation (Railways) Vote on Account
Act, 1977.

A %

* 4 .  The Appropriation (Railway) Act, 1977.

♦ 5. The Tamil Nadu Appropriation (Vote on Account)
Act, 1977. •

,* 6. The Tamil. Nadu Appropriation Act, 1977.

* 7. The Nagaland Appropriation ( Vote on Account)
Act, 1977.

£. The Bill was introduced in Lok Sabha ®S”The
Constitution (Forty-Fourth Mendment) 3ill, 1977.” 
The short title of the Bill was changed by Lok 
Sabha through an amendment to clause I .

+ The Bill was introduced in Lok Sabha as ’’The
Constitution (Forty-Fifth Amendment) Bill, 1978.” 
The short title of the Bill was changed by Lok 
Sabha throu^ an amendment to clause I of the Bill.



The Nagaland Appropriation Act, 1977.

The Pondicherry Appropriation ( Vote on 
Account) Act, 1977,

The Pondicherry Appropriation Act, 1977.

The Finance Act, 1977«

The Appropriation (Railways) No,2 Act, 1977.

The Appropriation (No, 2) Act, 1977.

The Nagaland Appropriation (No,2) Act, 1977,

The Appropriation (No,5) Act, 1977.

The Finance (No.2) Act, 1977 (+) '

The Appropri^tion(No, 4) Act, 1977,

The Appropriation (Vote on Account) Act, 1978

The Appropriation (Railways) Act, 1978,

The Appropriation (Railways) No,2 Act, 1978,

The Appropriation (Railways) No. 3 Act, 1978

Thê  Appropriation Act, 1978,

The Appropriation (No.2) Act, 1978, '

The Mizoram Appropriation (Vote on Acfcount) 
Act, 1978. ■

-20CU

(+) Amendments recommended by Rayja Sabha on 28,8,1977
were considered and rejected by Lok Sabha on 2,8,1977. 
The Bill’ was deemed to have been passed by the 
Houses of Parliajnent voider clause (4) of article 
109 of the Constitution of India,

* 8,

* 9,

10,

* 11,

* 12,

* 13.

* 14,

* 15,

* 16-,

* 17,

* 18,

* 19.

* 20.

* 21.

«- 22,

* 23,

■ * 24,
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* 25» The Mizoram Appropriation Act, 1978,

* 26, . The Appropriation (No .3) Act, 1978.

* 27. The Finance Act, 1978,

* 2 8 .  The Customs, Central Excises and Salt
Central Boards of Revenue (Amendment) Act,
1978, - .

* 29* The Customs Tarrif (Amendment) Act, 1978,

* 30. The Taxation Laws (Amendment) Act, 1978,

* 31. The Appropriation(No, 4) Act, 1978,

* 32, The Additional Duties of Excise (Textiles
and Textile Articles) Act, 1978,

* 33. The Appropriation (Railways) No.4 Act, 1978,

* 34. The Appropriation (Betlways ) No ,5 Act, 1978,

* ■ 35. The Appropriation (No ,5) Act, 1978.

* 36, The Copra Cess Act, 1979.

* 37. The Appropriation (Vote on Account) Act, 1979.

* 38. The Appropriation Act, 1979.

* 39. The Appropriation (No,2) Act, 1979.

* 40, The Appropriation (Railways) Act, 1979.

* 41. The Appropriation (Railways) No,2 Act, 1979.

* 42. The Punjab Excise (Delhi Amendment) Act, 1979.

* 43. The Mizoram Appropriation ( Vote on Account)
Act, 1979.

* 44. The Mizoram Appropriation Act, 1979.

* 45. The Pondicherry Appropriation ( Vote on Account
Act, 1979.
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* 46, The Pondicherry Appropriation Act, 1979.

* 47* The Appropriation (No .3) Act, 1979.

* 48. The finance Act, 1979*

* 49. The iidditional Duties of Excise ( Gfoods of
Special Importance) Amendment Act, 1979.

* 50. The Union Duties of Excise (Distribution)
Act, 1979.

4
* 5 1 .  The Goa, Daman and Diu Appropriation (Second

 ̂ Vote on Account) Act, 1979.

* 52* The Estate Duty (Distribution) Amendment Act,
1979. -

IX . HEM.TH

1. The Yoga Undertakings (Taking over of
Management) Act, 1977* '

2* The Lady Harding# Medical College and
Hospital (Acquisition)- and Miscellaneous 
Provisions Act, 1977.

*3* The Water (Prevention and Control of
Pollution) Cess Act, 1977*

4. The Water (Prevention and Control of
Pollution) Amendment Act, 1978.

X INFORMATION AND BROADCASTING

1, The Prevention of Publication of Objection­
able Matter (Repeal) Act, 1977.

2. The Press Council Act, 1978.
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XT JUDICI/jRY

1.  ̂ The Supreme Court (Number of Judges) iimendnent
Act, 1977.

XIi; LABOUR

1. The Payment of wages ( jtoendment) Act, 1977.

2. The Payment of Bonus (Amendment) Act, 1977.

3. The Eiiipl03mient of Children (Mendment) Act, 1978.

4. The, Payment of Bonus (Amendment) Act, 1978.

5. The Working Jouralists and Other Jlewspaper
Employees (Conditions of Service) and 
Miscellaneous Provisions (Amendment) Act,

1979.

6. The Inter-State Migrant Workmen, (Regulation 
of ihiployment and conditions of Service)

-Act, 1979.

X III . LEG/lL

1. The Advocates ( xlmendment) Act, 1977.

2. The Insolvency Laws ( /unendment) Act, 1978.

3. The Repealing and ikiending Act, 1978.

4. The Code of Criminal Procedure (Amendment) Act, 1978

5. The Special Courts Act, 1979.

XIV - PAKLI/jyiMTARY

1, The Parliamentary Proceedings (Protection of '
Publication) Act, 1977

' /
2. The Disputed Elections (Prime Minister and

Speaker) Act, 1977. »

3. The Presidential aad Vi#e-Presidential Elections
(Amendment) Act, 1977

4, The Salary and Allowances of Leaders of
Opposition in Parliament A^t, 1977.



5* The Salaries and Allowances of Ministers
( /imendment) Act, 1 977»

6. The Salary, Allowances and Pension of Members
of Parliament (/amendment) Act, 1979»

-204- .

XV - PETROLEUM, CHEMICALS, MINES AND 
MET^OiS

1. The Petroleum Pipelines ( Acquisition of B i ^ t  
of User in Land) /jnendmait Act, 1977.

2. The Oil and Natural Gas Commission
(Amendment) Act, 1977.

3. The Insecticides (Amendment) Act, 1977.

4. The Petroleum (Amendment) Act, 1977.

5. The Coal Minos Nationalisation laws
(Amendment) Act, 1978.



1. The Child Marriage Restraint ( Anendnent)

Act, 1978,

2. The Public Wakfs (Extension o^^imitation) 

(Delhi Amendment) Act, 1978

3. The Children ( .Imendment) Act, 1978.

4. The Suppression of Immoral Traffic in
Women and Girls ( iknendment) Act, 1978,

X.VII tr ;jjsport communications

1. The Motor Vehicles (itoendment) Act, 1971®
V

2. The National Hi^ways (Amendment) Act, 1977.

3. The Inland St earn-vessels (Amendment) Act, 1977

4. The Betwa River Board (Amendment) Act, 1977.

5. The Merchant Shipping (Amendment) Act, 1978,

6. The Port Laws (Amendncjnt) Act, 1978

7. The Metro Railways ( Construction of Works)
Act, 1978.

8. The Motor Vehicles (Amendment) Act, 1978

9. The Merchant Shipping (itoendment) Act, 1979.

-2Q5-

XVI - S0GI.1L

The Bill was introduced in Rajya Sabha as "The 
Motor Vehicles (Second Amendment) B ill, 1976**
The Short title of the Bill was changed by Rajya 
Sabha through an amendment to clause I of the Bill.
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â

o
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o-p fĉs? * orw 
(0 o >73 .3 > ca ̂  
o +> cb
o-« fl , , ^
•H aj fi *T
tJ rt 0 o ^  E  i>

o 0) «H m -- , ga k
>H -rl iH ^  4 , j%
rtoQftoaoiJa* ai 1 ^

® 3 3 S H < r  Si d9 <(2;cow  3 *rt ffir <r ^<D 0) a
? s g a “

p: s ::;f: g g g g  gg:g:ff S i o s «
cr> cr>(T>ch o ^ a ^ a ^ o ^  o ^ c ^ o ^ o ^

• • • •  • • • • V*>*Vi
K> (Ov VDUJvOf̂ t<̂ ^̂ *̂̂  K̂ f<̂ ^̂ K̂  '’‘•£‘

• • • •  • • • •  ♦ • • •  JL ^ ^  li
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STATEME.NT 34 

ORDINANCES PROMULGATED BY PRESIDENT

m i

SI. Title of the Date of Date of Corres-
No. Ordinance Public- intro- ponding

afcion duction A*t
in the as Bill passed

______________________________ Gazette__________________________

J __________ 2___________________ 5__________4__________5 -

1. The Representation 2 .2 .77  -
of the People(Amend-
me nt) Ord inane e 
No. 1 of 1977

2. The Petroleum Pipe- 3.2 .77  4 .4 .77  Act No. '^3
lin es  (A cquisition  of 1977
of right v«f User in 
Land) Amendment 
Ordinance No.2 of
1977

3. Th^ Presidential & ‘ .2 .77 - -
Vi c e-Pre 3i de nt ial
Elections  (Amendment)
Ordinanoe No. 3’ of
1977

4. The Disputed Elec- 3.2.77 5*4.77 A*t N*^ 16
tions (Prime Minister of 1977
and Speaker) Ordi­
nanoe, 1977 No. 4 of
1977 '4

5. The Government of 7.2.77 5 .4 .77  -
Union Territories
(Amendment) Ordinanoe,
1977 No. 5 of 1977

<». The Delhi Adroinio- 7.2.77 5 .4 .77 -
tration(Amendment)
Ordinanoe, 1977 
No. ^ of 1977
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O ) _____________ (2)_____________________________________ (3) (4) (5)

7 . The Additional
Emoluments (Compul- 9 ,5 -ll 11 .6 .77  -
sory Deposit Amend­
ment Ordinance,1977
No.7 of 1977 •

8. The Yoga Undertak- 24 .5 .77  22 .6 .77  Act No.20
ings (Taking over of 1977
of Management) 21 of 1977
Ord’inance, 1 977 No.8 
of 1977 '

9. The Payment of Bonus 3 .9 .77  21 .11 .77 Act No.43
(Amendment) Ordi- of 1977^
ncnce, 1 9 7 T No.9 of
1977

10 .The Banking Service 10.9.77 18.11.77 Act No.20
Commission (Repeal) of 1978
Ordinance, 1977
No.10 of 1977 ^

11 .The Enemy Property 2 3 .9 .77  18.11.77 Act No.40
(.Amendment) Ordi- of 1977
narice, 1977 No.11
of 1977 ,

12 .The Requisitjoninc 23.9-77 16.11.77 Act No.44
and Acquisition of In R* of 1977
of Immovable Proper- SaUia
t y (Amendment) Ord i - 
nance 1977 No. 12 
of 19:^7 .

13 .The Smith, Stand- 30-9-77 21.11.77 Act No.41
street and Ccmpsuiy of 1977
Limited (Acquisi­
tion and Transfer
cf Undertakings)
Ordinance, 1977 
No. 13 of 1977
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(1) (2) (3) (4) (5)

14. The Gresham and 30.9.77 21.11.77 Act |io.42
Gaven of India of 1977
(Private) Ltd.
(Acquisition and 
transfer of 
Undertaking)
Ordinanae 1977 
No.14 of 1977

15. The Indian Iron 1j5.10.77 23.11 .77 A»t No.39
and Steel Company rf 1977
(Acquisition), of
Shares /jnendraent 
Ordinance, 1977 
No.15 of 1977

16. The idvocates 31-10.77 IB. 11.77 Act No. 38
(Amendm<=̂ nt) Ordi- of 1:^77
nance 1977 N o .U
0 1977
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Sl. Titlp of Ordi- 
nanoe

lilL

of
Publica­
tion in 
th«
Gazette

Batf-- of Correspon- 
Insro- ding Act 
duction Passed 
as Bill

1. The High Deno­
mination Bank 
Not^s (Demoni- 
tisation) Ordi­
nance, 1978 
No.1, o€ 1978

2, The Delhi Police 
Ordin;..nce, 1978 
N o .2 of 1978

16.1.78 3 .3 .7 8  Act No.11
of 1978

1-7.78 3 .8 .78 Act 34 of 
1978

3. The Payment of 8 .9 .78  
Bonus (Amond-
ment) Ordinance
1978 No. 3 of
1978

4. The Additional 3 .10 .78  
Duties of Excise 
(Textiles and
Textile Articles)
0 r d in Z'Xi c--, 1 9 ! o 
No. 4 of 1978

5. Th- eag-ir Under- 9.10.76 
taking a (Taking
over of Manage­
ment) Ordinance
1978 No. 5 of
1978

24.11.78 Act No.48 
of 1978

21.11.78 Act N o .4® 
of 1978

27.11.78 Act No .49 
of 1978

6. The Industries 30.12.78 
(Development and 
Regulation) Amend­
ment Ordinance,
1978 No. 6 of 1978



1979

Si. Title of Dat, of Date of Correspon-
llo, 0'.^dinance Pul.lic- Intro- Act

ationin i^ction Passed 
the Eill

_____________________________________________ G a n  - t t : e  __________________

1. The Punjab Ex- 20.1.79 li6,5.79 Act No .12
cise (Dslhi Amen- of 1979
dmfnt) Ordinance
NO. 1 of 1979

2. The Sugar Under-31.1.79 19*2.79 Act No. 13
takings (Taking of 1979
over of lyfenage-
ment) Amendment 
Ordinance No. 2

• of 1979 !

3# The Working Jour51.1*79 19.2.79 Act No.6
nalist and other of 1979
Newspapers Employ­
ees (Conditions of 
Service) and MLsco- 
llaneous Provisions 
(Amendment) Ordinan­
ce No.3 of 1979

4. The Reserve Bank 4 .7 .79  - -
of India (Mainte­
nance of Services)
Ordinance No. 4 
of 1979

5. The A Yltionr l 4 .7 .79 _ _
Emolunants (Com­
pulsory Deposit)
Amendment Ordi­
nance No.5 of
1979

-2:51­

Note: Aft?r th.; dissolution of the Sixth Lok
Sabha 6 more Ordinances were pronul- 
gated by the prt,sident.



VII

MOTIONS, RESOLLITIONS, BTC.

President's Address and the Motion of xhatika

I;; tcrmc f Artlr?l3 87(1) at the commencement 

of the first session cifter each general elections to 

the House of People and at the commenc.snent of the 

first session of each year the President shall address 

both Houses of Parliament assembled together and 

inform Parliament of the causes of its summons.

In the case of the first session after each 

General Electicjn to the Lok oabha, the President 

addresses both Houses of Parliament assembled together 

after the members have nade and subscribed the oath 

or .ffirmntion and the Jpeaker of Lok 3abha has been 

elected. No other business is transacted till the 

President has addressed both Houses of Parliament 

assembled together ĵnd .nforraed Par] 1? lent of the 

causes of its summons. In the carj of the 

of each year, the rre3l<ieut addrMflooo both Houses of 

Parliament at the time and date notified for the 

commencement of the session of the two Houses. Half- 

an-hour after the conclusion of the Address, both the 

Houses meet separately in their respective Chambers, 

when a copy of the President’ s Address is laid on the

Table of either House.
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Discussion on rr -tters referred to in the 

President’ s Address takes place on a Motion of Thanks 

moved by a member and see nded by another member. 

According to established practice, the mover and the 

secondejr of the Motion of Thanks are selected by the 

Prime Minister.

During the span of the Sixth Lok Sabha, the 

President addressed both Houses of Parliament, assembled 

together thrice, v i z . . in the First, Fourth and Seventh 

Sessions. The matters referred to in these addresses were 

discussed in detail on each occasion on a Motion of 

Thanks, The total time involved in these discussions 

was 45 hours and 48 minut.s.

Statement 35 shows the dates of President's 

address and the time involved in the discussion on the 

Motion of Thanks.

Adjournment Motions .

The primary object of Adjournment Motion is 

to set aside the normal business of the House and take 

up for discussion an urgent matter of public importance.

A motion for an adjournment of the Business of the 

House for the purpose of discussing a definite matter 

of urgent public importance can be moved with the 

consent of the Spealcur Qi.a l>3ave of the House. Normally, 

no business not included in the list of Business can be 

taken up in the House. The Adjournment Motion is an 

extra rdinary procedure.
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The Speaker gives hie consent to the moving 

of ar: Adjo-urnment Motion if he is satisfied that the 

matter sought to be raised is definite, urgent and

01 public importance, ihe question of public 

importance and urgency is decided on merits of each 

notice by the Speaker in his discretion.

After leave of the House to the moving of

an Adjournment Motion has been granted and time fixed 

for its discussion, the Speaker allows the motion to 

be moved at the appointed hour which is usually at 

1600 hours. The time allotted for discussion is 2)̂ 2 

hours, unless the debate concludes earlier.

When the motion "that the House now adjourn” 

is being discussed, the Speaker has no power to 

adjourn the House for the day because during that 

time the power vests in the House to take a 

deoi'-ion on its adjournment. The motion has to be 

disposed of before the House is adjourned. In case 

the motion is adopted, the House automatically stands 

adjourned in pursuance of the adoption of the mction.

If  the motion is negatived, discussion on the busi­

ness which had been interrupted by the Adjournment 

Motion is resumed or the next item on the Agenda 

taken up for a short while and then the House is 

adjourned by the Speaker for the day. When the motion 

is withdrawn by leave of the House, the House may be 

adjourned without reouming further business if it is 

time for the House otherwise to adjourn in the normal 

course*
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During the span of the Sixth Lok Sabha, 

notic^3 of 295 adjoummer.b motions were received. Of 

these, ^ were aamitted and discussed, taking a total 

time of 20 hours and fifty-seven minutes. The matters 

discussed through these adjournment motions related 

to:

(1) Dissolution of the Jammu and Kashmir 
Legislative Assembly.

(2) Failure of the Government to give 
protection to the voters especially 
the Harijans and other weaker sections 
to exercise their right of franchise 
freely and large scale rigging of the 
elections by the Ruling Party in the 
bye-elections held in U .P ., and Bihar 
where the two Chief Ministers of the 
respective States contested,

(3) BrutaJL and unwarranted lathi charge 
made at Lucknow on Shri P.Rajagopal 
Naidu and some other Members of 
Parliament together with Kisans and 
Congress workers of U.P. on the 17th 
March, 1978.

(4) Incorrect information furnished to the 
Lok Sabha on March 22, 1979 about the 
death of Shri Jayaprakash Narayan.

(5) Armed attack on the Aligarh Muslim 
University students coming on 9th 
May, 1979 by train to Delhi for 
their protest rally in connection 
with the Amendment Bill.

(6) Failure to handle the problems and 
demands of the CRP and CISF personnel 
in time and effectively.

255



•

After discussion, one of these motions (No.1 

above) was withdrawn hy ] jave of the Hpvse and other 5 

were negatived by the House,

The Speaker witlrmeld his consent to the 

moving of the reamining 289 notices of motions for 

ad j oumment.

Statement shows the total number of 

notices of adjournment motions received, brought 

before the House and their percentage and time taken 

in various sessions of the Sixth Lok Sabha. Statement 

37 gives the cubject matter of adjournment motions 

admitted and discussed in the House. Statement 38 

shows the number of adjournment motions for which 

consent was withheld by the Speaker after mentioning 

them in the House. •

No-Cc-'ifidence Motions

]>urin!'j the span of Sixth Lok Sabha, three 

Eiotiuus of Ho-Gonfidence were received. Out of these, 

two motions were brought before the House, of which 

one was discussed and negatived; on another, discussion 

was not concluded as the House was adjourned sine die 

after the resignation of the Prime Minister and his 

Council of Ministers. The third motion of No-confidenoe 

was not brought before the House because the new Prime 

Minister p.nd his Council of Ministers had also tendered 

their resignation on the first day of the Session and 

subsequently the House was adjourned sine die. State­

ment 39 gives details about these No-confidence Motions,
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Calling Attention

A member may, with the prior permission of 

th'o KJpeakir, call the attention of a Minister to any 

matter of urgent public importance and the Minister 

may make a brief statement immediately or ask for 

time to make a statement at a later date. No debate 

is permitted on the statement made by the Minister 

but every member who called the attention may ask 

a specific and brief clarificatory question. Urgency 

and public importance are the main tests of admissi­

bility of a calling attention notice. Not more than 

two calling attention notices can be taken up at 

any one sitting of the House. If notices of more 

than one matter are received for the same day, the 

Speaker generally selects one matter which in his 

opinion is more urgent a:xd important.

The concept of calling attention notices 

is of Indian origin. It is an innovation in the 

modem parliamentary procedure.

A number of 12,049 calling attention

notices on matters of urgent public importance were

received during the Sixth Lok Sabha. Of these, 1481 
various

notices on /  subjects were admitted representing 

12.29 per cent of total received. In response to the 

notices admitted, 165 statements were made before the 

House by the M;Lnisters concerned.
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Short duration discussions

In order to provide opportiuiities to 

ra i n b e r s  t :  discuss matters of urgent public impor­

tance, a convention was established in Lok Sabha in 

March, 1953 whereby members could raise discussion 

for short duration without a formal motion or vote 

thereon. This procedure was later incorporated in 

the Rules of Procedure of the House,

There is no formal motion before the House 

nor voting in respect of such a discussion. The member 

who gives notice may make a,short statement and any 

other member, who has previously intimated the Speaker, 

may be pennitted to take part in the discussion. The 

member who raises the discussion has no right of reply. 

At the end of the discussion, the Minister concerned 

gives a brief reply.

During the term of the Sixth Lok Sabha, 14 

Short duration discussions were raised by members. Some 

of the important discussions raised were on the 

following subjects; deterioration in law and order 

situation in several States; employment of Scheduled 

Castes and Scheduled Tribes in services against 

reserved quota; annual ravages of floods in various 

parts of the country; Chinese invasion of Vietnam and
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the C'.nsequent threat to the freedom of nations in 

Asia; alleged payment of foreign money for elections 

in Inaia by the iunerican Government; and decision 

of the Government to refer the corruption charges 

against the family members of Prime Minister and 

the former Home Minister to a retired judge of the 

Supreme Court etc, etc.

Motions

Save insofar as is otherwise provided in 

the Constitution or in the Rules of Procedure and 

Conduct of Business in Lok Sabha, no discussion on 

a matter of general public interest can take place 

in the House except on a motion made with the consent 

of the Speaker,

Although no particular form has been pres­

cribed, motions for raising discussion on matters of

general ^jublic interest are usually tabled in two

forms. Under the first form, the House takes note 

of a document laid on the Table, while under the 

second, the position regarding a specific matter is 

taken into consideration by the House.

The first form is generally used in respect

of a motion which seeks to discuss a report or a 

statement etc., laid on the Table of the House, The 

motion in this form is a non-committal substantive 

motion and is submitted to the vote of the House at
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the end of the discussion. Such motions aye discussed
/ ■

under rule 191 of the Rules of Procedure and Conduct 

of Business in Lok Saoha.

The second form of motion is generally used 

when a policy or a situation or a statement or any 

other matter is to be taken into consideration# Such 

motions are discussed und^r rule 342 of the Rules of 

Procedure and Conduct of Business in Lok Sabha. The 

motion in this form is not submitted to the vote of 

the House and at the close of the debate, no further 

question is put. However, if a member moves a 

substantive motion in substitution of the original 

motion, the vote of the House is taken thereon.

Among the important matters raised during 

the Sixth lok Sabha through motions under rules 191 

and 542, mention may be laade of the following; 

Enshrinement of right to work in the Constitution 

and giving of subsistence allowance to all the 

unemployed, invalid and old people; Report (1974) 

of the Commission of Inquiry into the disappearfmcc 

of Netaji Subhas Chandra Bose; disapproval of the 

conduct of the Minister of Home Affairs; White Paper 

on Misuse of Mass Media during the Internal Emergency; 

situation arising out of the devastation caused by 

Cyclones and floods in ^dhra Pradesh, Tamil Nadu, 

Kerala and Pondicherry; /igreement between India 

and Bangladesh on sharing of Ganga waters at Paraxcka
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and on augment ing'* it a flow; atrocities being committed 

on Harijans in various St tes; Draft Fiv--Year Plan, 

1978-83; Resolution passed at the conference of 

Chief Ministers of the southern States regarding 

language policy; Report of the working Group on 

Autonomy for Akashvani and Doordarshan and attacks 

on coloured people in Britain,

Statement 41 shows discussions under Rule 193 

and statement 42 shows the motions moved under rules 

191 and 342 during the tenure of the Sixth Lok Sabha.

Half~an~hour discussions

Half-an-hour discussion may be raised by 

a Member on a matter of sufficient public importance 

which has been the subject of a recent question, 

starred, unstarred or short notice, and the answer 

to which needs elucidatio.i of fact. The discussion 

is limited to half-an-hour and is held in the 

last thirty minutes of a sitting of the House, Half- 

an-hour discussions in sessions other than Budget 

session are usually held on two to three days in a 

week. Normally, only one half-an-hour discussion is 

taken up on any particular day, but during the last few 

days of a session, more than one such discussion may be 

allowed. There is no voting on a half-an-hour discuss 

as there is no formal motion before the House.
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Statement 43 shows the half-an hour 

di:^cussions raised during the term of the Sixth 

Lok dabha.

Resolutions

A member or a Minister may, subject to
* #

the Rules of Procedure, move a resolution relating 

to a matter of general public interest. Resolutions 

may be broadly divided into three categories:

i) resolutions which are mere expressions
of opinion by the House;

ii) resolutions which have a statutory
effe«f%;». and

iii) resolutions which the House passes
in the matter of control over its 
own proceedings.

Resolutions may also be cate^i^orised aa:-

i) Private Members' resolutions;

ii )  Government resolutions; and 

iii )  Statutory resolutions.

A resolution may be in the form of a 

declaration of opinion, or a recommendation, or 

it may be in the form so as to record cither 

approval or disapproval by the House of an act 

or policy of the Government or convey a message, 

or commend, urge or request an action or call 

attention to a matter or situation for consideration 

by the Government, or in such other form as the 

Speaker may consider app“rcpriat0.‘



A resolution iTiust purport to convey the

opinion of tiia House as a whole and not only

of a section thereof. Moreover, the subject-matter

of a resolution should relate to a matter of general

public interest, and only those matters which are

primarily the concern of the Government of India

can form the subject matter of a resolution.

The last two-and-a-half hours of a

sitting on every alternate Friday, of a session

are usually allotted for the discussion of Private
t •

Me mb er s ' lie s olut ions.

Government resolutions are subject to the 

same rules as the Private Members' resolutions, •

The throe broad categories under which Government 

resolutions may be classified are:

i) resolutions approving international 
treaties, conventions or agreements 
to which the Government is a party;

ii) resolutions declaring or approving 
certain policies of the Government; 
and

iii) resolutions approving recommendations 
of certain commmittees.
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S'ta'tutory resolutions are those which are moved 

in pursuance of a provision in the Constitution or an 

Act of Parliament, Such resolutions can bo moved both 

by Government and Private Members. Certain enactments 

expressly require xhe Government to bring forward a 

resolution within a specified period of time.

In all, 39 resolutions were discussed during 

the Sixth Lok Sabha as against 140 in the Fifth Lok 

Sabha, 79 in the Fourth; 84 in the Third; R3 in the 

Second; and 67 in the First Lok Sabha. Of the 39 reso­

lutions discussed during the Sixth Lok Sabha, 6 were 

Government resolutions all of which were adopted; 9 

were statutory resolutions out of which 7 were adopted; 

and 18 were Private Members’ resolutions out of which 

4 were adopted and 3 were resolutions proposed by the 

Speaker, The resolutions moved by the Speaker related 

to loss of lives in cyclones and the'providential escape 

of the Prime Minister in an air crash. The Private 

Members' resolutions which were adopted related to 

subversion of democratic norms by the former Prime 

Minister; steps to improve the economy and reducing 

inequalities of income etc, and reclamation of barren 

and fallow land for distribution to landless persons 

and ban on cow slaughter.
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statement 44 shows the resolutions - Government 

Private iViembers’ , and statutory - novad during the term 

of t:. j bixth Lok Sabha and the resolutions proposed by 

the Speaker.
i

Statemont 45 Matters under Rule 377

raised during the Sixth Lok babha.

Point of Order

Any nomber can invite the opeaker's iuniediate 

attention to any instance of a breach of rule or law of 

the House. A point of ordei should, therefore, relate 

to the interpretation or enforcement of the rules of

procedure and conduct of business in the House or

conventions or such articles of the Constitution as 

regulate the business of‘ the House and must raise 

a question which is within the cognizance of the opoaker. 

It can be raised only in relation to the business

befor'? the House at a pa'^ticular moment. Appoint of

order is not a point of privilege and it is not
i

psr^:'!nrjiblw for a acKibor to raise a point of order to 

ask for information or to explain his position.

A point of order cannot be raised against the decision
* t 

of the Speaker in regard to the admiijsibility of

notices.

624 points of order were raised during the 

Sixth Lok Sabha, and 43 hours and 38 minutes were 

spent on them. Of these, only 118 points of order 

were upheld by the opeaker. Statement 46 shows the 

details about the Points of Order raised.
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’ 'STlMiillT - 35

d a ib s  of  the presidents  address and the

TIME INVOLVED IN DISCUSSION ON MOTION OF 
THANKS DtJRING THE SIXTH LOK SABHA.

--- —  v/.

Session Date of President's Date of discussion Total
Address on Motion of Thanks time

taken

Hra. Mts•
First 28.5,1977 31.3.1977 16 18

1.4.1977
4.4.1977
5.4.1977

Fourth 20.2.1978 24.2.1978 15 39
27.2.1978
28. 2.1978

1.3.1978
2.3.1978

\ 3.3.1978
6.3.1978

Seventh 19.2.1979 22.2.1979 13 51
23.2.1979
26.2.1979
27.2.1979
28.2.1979

Address by the Vice-President acting as President.
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•p -Î -P -pc:) o o o
j:: t i a a

^  •
• a a

o  »rJ O  T5 O nd O  rcJ
•H m •H 0 0 •H o *H O
CQ T i CQ nd !> CQ XS CQ nd
CO CO d •H (0 15 CQ ::i

H H -P d  H H
o  o o  o r,i O  O o  o
CQ ^ CQ a CQ >:{ CQ fj

•H O •H O O •H O •H O
P  O P  O P o P o

C--C-GOOOCO •
• • • • • 0000 c h  T -  c\ j •

C\J C\J VO

:s

d

o o
CO +D
CO c3 
0) >  
ch 03o <t:?
Ph oj 
@ P

T j
o> In 

H  O 
c h  ^

CQ g
0  CQ d

^xi o
O  O rCt CM 
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O ÂVO ^
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STATEMENT 45

MATTERS UNDER RUIE 377

Name of the 
Session

No. of matters 
raised.

Total time 
taken

Minister made
statement
thereto

Hrs. Mts.

1. First Session 3 0.29 1

2. Second Session 55 3 .40 6

3 . Third Session 72 5.06 2

4 . Fourth Session 225 13.06 e

5» Fifth Session 110 5.12 3

6. Sixth Session 92 3.46 3

7 . Seventh Session 263 12.22 12

8 . Eighth Session 9 0 . 1 5

829 43 .56 35
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STAOEMBNT 46

POINTS OF ORDER RAISED DURING 
SIXTH IDE SABHA

1. Total member of Points of Order raised 624

2. The Points of Order upheld by the Chair 118

5* Die Points of Order not upheld by the Chair 424

4 . !Die Points of Order on which no ruling was
given being no point of Order. 82

5. Total time spent on the Points of Order. 43 hrs. 3& mtf
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V III

QUESTIONS OF PRIVILEGE

In Parliamertary language, the term privilege 

applies -Ho certain rights-and immunities enjoyed by 

each House of Parliament and committees of each House 

collectively, and by members of each House individually, 

without which they cannot discharge their functions 

effectively. They are enjoyed by individual members, 

because the House cajinet perform its functions without 

unimpeded use of the services of its members, and by 

each House collectively for the protection of its 

members and the vindication of its own authority and 

dignity.

The powers, privileges and immunities of either 

House of Parliament and of its committees and membĉ rs 

have been laid down in article 105 of the Constitution. 

In ‘his article, the privilege of freodom of speech in 

Parliament and the immunity to members from "any procee- 

(liiigs in any court in respect of anything said or any 

vote given” by them in Parliament or any committee 

thereof are specifically provided for. The article 

also provides that no pereon shall be liable to any 

proceedings in any court "in respect of the publication 

by ox> under the authority of either House of Parliament 

of any report, paper, votes or proceedings", In other 

respecto^ hwever, clause (3)) of this article as 

originally enacted, provided that "the powers, privi­

leges and immunities >f each House of Parliament, and 

of the members and the committees of each House, shall



be such as may be from time to time be defined by 

Parli>^ent by law, and, until so defined, shall be 

those of the House of Commons of the Parli^rent of 

the United Kingdom and of its members and committees, 

at the lommencement of this constitmtion” , namely,

26 January,, 195*'’. This clause (3) was however amended 

by section 15 of the Constitution (44th Amendment) 

Act, 1978, which came into fcree with effect from 

tho 19th June, 1979. The amended clause (3) now 

provides that "in other respects,, the powers, privi­

leges and immunities of each House of Parliament, 

and of the members and the committees of each House, 

shall be such as may be from time to time be definedi 

by Parliament by law, and. until so defined, shall ‘ 

be those of that House and of its members and 

comi.ittees immediately "before the coming into force 

of section 15 of the Constitution (44th Amendment)

Aul, 1978". .

No law has so far been passed by Parliament 

to define the powers, privileges and immunities of 

each House, and of the members and the committees 

thereof, ''
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A

Lok Sabha Procedure in regard 
^  itterg of Privilege '

A question of privilege may be raised by a 

member in Lok 3abha only after obfaining the consent 

of the Speaker*. This has been made obligatory so 

that the time of the House is not taken up by raising 

a matter which, on the face of it, is not admissible.

On receipt of the notice, the matter-is consi-
%

dered By the Speaker who may either give or witlrihold’ 

his consent to the raising of the question of privi­

lege in the House. The member concerned is then 

informed of the Speaker's decision. Normally, if 

consent has been refused by the Speaker, the matter 

ends there and is not to be raised in the House. 

However, in a case where the Speaker has refused 

his consent or is of opinion that the matter proposed 

to oe discussed is not in order, he may, if he thinks 

jt necessary, read the notice of the question of 

privilege and state that he refuses consent or holds 

that th^ notice of privilege is not in order.

299 '

* Rule 222. .

** Rule 225(1), first proviso.



The Speaker, in giving his consent to the 

raising of a matter in tlie House as a question of 

priviljg;, considers only whether the matter is fit 

for further inquiry and whether it should be allowed 

to be brought before the House as a priority item.

The question whether a matter complained of, is 

actually a breach of privilege or contempt of the 

Ho«se is generally for the House to de*ide, as the 

House alone is the master of its privileges.

Questions of privilege are accorded priority 

over other item in the List of Business and eire raised 

immediately after the Question Hour* before other 

items in the List of Business are taken up. The House 

may either consider the question of privilege and 

come to a decision itself, or it may refer the matter 

to the Committee of Privileges for examination, inves­

tigation and report. The usual practice, however, is 

to refer the matter of complaint to the Committee of 

Privileges, and the House defers its judgment until 

the report of the Committee has been presented. However, 

in cases, where the House finds that the matter is t' O 

trivial or that the offender has already tendered an 

adequate apology, the House itself disposes of the 

matter by deciding to proceed no further in the matter.

* Directions by the Speaker, Lok Sabha,1977 Ed., 
Direction 2,

** Rule 226. The Committee of Privileges is nominated 
by the Speaker at the commencement of the House or 
from time to time as the case may be. It consists of 
not more than fifteen members (Rule 313)^Usually, the 
Committee is reconstituted each year along with 
other Stiinding Committees of Lok Babha.In constituting 
the Committee, the Speaker takes ijit;-' consideration 
the claims, interests and strength of the various 
parties and ^oupp in the House so that the Committee 
is fully representative.



The Speaker is also empowered to vnfor,

3U0 motu. any question of privilege to the Committee
•X-

of Privileges for exami^iation, invastigation and report.

After the Report of the Committee has been 

presented to the House, any liember may move th>̂ ,t the 

.'̂ .eport be taken ijto consideration^ Before putting tho 

question, the Speaker may permit a debate on the 

motion which should not exceed half an hour in 

duration. But this time laay be extended by the House 

by supending the relevant rule. After this motion 

is adopted, any member may move that the House agrees, 

or disagrees, or agrees with amendments to the
**»

recommendations contained in the report or any other 

substantive motion containing the docicion of the

House regarding the action to be taken in the matter.

Where the Committee reports that no breach

of ;';.’ivile('’e of the Hou e hac beencom Itteed, no

further proceedings are usually tqkei) ir tha House 

with reference to the report.

Statement 47 contains brief particul?irs 

of the questions of privilege raised by th« Members 

during the ^ixth Lok Sabha and the decisions taken 

by the House in those cases.

*• Rule 227.

** A motion that a report of the Committee of Privile­
ges be taken into consideration is normally î cccr- 
ded the priority assigned to a matter of privilege , 
unless there has been delay in bringing it forward.
The Speaker fixes the date on which the notion car. 
be taken up, after taking into concideration tb .2 
state of business before the House and the urgency 
of the matter (Rule3l6). He may also consult the 
i>eader of the House in this behalf.

Rule 515.

5̂1



Out of the fifty-one cases raised in the 

Houae diiring the Sixth Lok 3abhi, eight cases wej’e 

by the Housti/Speaker to the Committee of 

Privileges. The Committee of Privileges presented 

their reports to the House/Speaker in six cases 

and the remaining two cases lapsed on the dissolution 

of the House on the 22nd August, 1979.

In one case, after considering the report 

of the Committee of Privileges, the House expelled 

one of its members from the House and also imprisoned 

the member and two outsiders till the prorogation 

of the House,

There were seven cases of shouting of 

slogans and throwing of leaflets by the visitors 

from the Visitors’ Gallery on the floor of the House. 

In these cases, the House sentenced the offenders 

to imprisonment or let them off with a warning. In 

six cases against the newspapers and others, the 

House accepted the apology tendered by the offenders 

and dropped the matter.

In one case, where a sitting member of 

Rajya Sabha was involved, the* Speaker referred the 

matter to the Chairman, Kajya Sabha in accordance 

with the well established practice.

In twenty-nine cases, the Speaker gave 

Rulings disallowing notices of questions of 

privilege*
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STATEMENTS /PAPERS LAID ON THE
• TABLE

- : .3 2 5
IX

Statements made bv Ministers:

In order to keep the House informed about 

matters of public importance or to state the Severn- 

ment's policy in regard to a matter of topical 

interest, Ministers make statements in the House, 

from time to time, under rule 372 of the Aules of 

Procedure, with the consent of the Speaker.

As a rule, no questions are permitted 

after a statement is made by a Minister because there 

is no formal motion before the House on which debate 

may take place.

In order that Parliament may come to
-N

know at the earliest opportunity about all serious 

occurrences in the country, a convention is being 

followed that Ministers make statements in the House 

regarding such occurrences suo motu. As a general 

convention, policy statements are first made on the 

floor of the House, when it is in session, before . 

releasing them to the Press or the public.

Statement 48 gives the important state­

ments made by Ministers during the term of the £»ixth 

Lok Sabha.



Papers laid on the Table:

In parliamentary parlance, 'Papers laid 

on the Table' signify any document, statement, report, 

rules and regulations, (rovemment notifications etc., 

which are laid on tho Table of the ilouse in order to 

bring them on record. The purpose is to make avail­

able to Parliament authoritative facts and information 

with a view to preparing ground for discussion on 

various matters in the House.

Lok Sabha is vested with the power of 

ordering all papers to be laid before it which are 

necessary for its information. Papers are, however, 

generally laid in compliance with specific provisions 

contained in the Constitution, various Central Statutes, 

iiules of Procedure of the House, Directions is.sued by 

the Speaker from time to time and the settled practic-^s 
’ ✓

and conventions in regard thereto and the recommenda­

tions of Parliamentary committees.

Papers laid under the Constitution:

The following papers are laid on the Table 

of the House in pursuance of the constitutional pro­

visions :-

1) Budget and other documents connected 
therewith (article 112);

ii) Demands for Supplementary and Excess 
Grants (article 115);

iii) Ordinances promiilgated by the President 
(article 123);

32l
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V ^  V

, iv) Reports of the Comptroller and 
Auditor-General (Article 151);

v) Reports of the Finance Commission 
(article 281);

Vi) Keports of the Union P’iblic
Service Commission (article 5S3);

vli) Repor-̂ s of the bpt,jit.i Officer for
Scheduled Castes and Scheduled Tribes 
(article 338);

viii) Reports of the Backward Classes 
Commission (article 340);

ix) Reports of the Special Officer for
Linguistic Minorities (article 350 B);

x) Proclamations of Emergency (Article 
352);

xi). Proclamations regarding President’ s 
rule in a state (article 356);

xii) Presidential Orders issued under 
article 359;

xiii) Proclamations regarding Financial 
Emergency (article 360)

Papers laid under Statute;.-;

The following papers are laid under various

Statutes;-

i) ilnnual reports Jid auditi^d accounts in
respect of public undertakings incorpo­
rated under, the Companies uct, 1956, or 
created under specific Acts of Parliament;

ii ) i^eports of statutory bodies, other than
public undertakings, created under 
specific ACts of Parliament.



iii) Rules, sub-rules, regulations, bye-laws
framed by the Government in exercise of the 
power of delegated legislation;

328

iv) Government resolutions, statutory or
executive orders or any other papers 
issued under various central statutes,

Papers laid under the Jiules of Procedure:

The following categories of papers are 

laid on the Table under the Rules of Procedure and 

Conduct of Business in Lok Sabha:-

i) Reports of Select and Joint Committee 
on Bills; '

ii) Reports .of standing Parliamentary
Committees;

iii) Petitions;

 ̂ iv) Statements regarding Ordinances;

v) Rules, regulations etc., as modified
in accoiviance with amenvlments 
adopted by both Houses;

vi) Billn a; pnssed by Rajya Sabha, .
~ including Bills returned by Rajya

Sabha with amendments;

vii) Bills returned by the President 
for reconsideration;

viii) Replies for Unstarred (liuestions or 
Quejitioaa . not reached for oral 
answer.

Papers laid under Directions by the Speaker:

In pursuance of the Directions issued by 

the Speaker, the following papers are required to be

laid on the Table:

i) Statcn\ents by Ministers in reply 
to half-an-hour discussions when 
a full reply could not be given 
at the allotted time for the 
purpose;



ii) Opinions on Bills circulated for
the purpose or eliciting public 
opinion thereon;

iii )  Bille lesented to by the President;

iy) Statements in response to calling
"ittention in case more than one 
notiCu it, admitted on the last day 
of a session;

v) Minutos ox ets^ding Par 1 lament<=iry
' committees;

vi) Documents connected with the report
of a select or joint committee.

Papers laid on the recommendation of a Parliamantarv 
Committee:-  ̂ - -

Parliamentary committees may sometimes medce 

recommendations in their reports presented to the House 

requiring certain documents, reports, explanatory 

memoranda etc., tc be plr-cod bvifore the House. In 

pursuance of such recommendations, the relevant 

papers are laid on the Table of the House.

A Private I'lemb .r can also lav a paper
I

on the Table of the uouse vath the permission of the 

Speaker, Thus, when n ite î iember quotes from a
m

document, he may lay it cri tht; Table of the House 

either of his own accord or in pursuance of a demand 

made in the House. .. Private I'̂ -.aber may also be 

required to lay on the Table documents to eubatantiate 

allegations made by him.

%

During the Sixth Lok Sabha, a total of 

5,872 papers were laid on the Table of the House, 

Statement 4 shows the nuipber of different categories of 

papers laid on the Table during the sessions of the 

Sixth Lok Sabha.
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Ĉ

a(o 
Sra

is
Pi 

(D H
OS ^ (0

a ih
T3 CdO 
0) q*H Pu 
^ cJt/ cd 
•H a Pi 
Ih  UJM  03 

(U > 
05 <U 0) 0> 

•p
« H  <H 
G) pfH O
B ro(DO Of 
0 -p 
^  a> M o 
S)X1<D ^ 
•̂ 4̂  C30

C\J

0)
0)

•r->

>
•H

cd

•H
PQ

a!

Si
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•H *H 3 E Jî +J E ^-H 
O o+» 
O St 01

a
a  o ) M  

A

^  + * ' ! 7  o eg
o «

•p
(S f l > H  
g  -H + >  
a  c]
4» 0) t>>

•H >riX i 
0 3 0 
ft o*fl
^•HP4

CM K

aj

o
iC •H
•H
U  03

s s



r
?  ?o o

C\J

9o
CM
?o

CVJ

?
O

Io
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Ŝ8
>>co a
•H « fi

!̂d > «o o

r O fk <Hd ®

S c  "**
fl W cl

S'* 5  
S a g

H
o
-p
CO

S

W

^/d 
f^» 
S  o  S o

■ P
CJ
fM

S

•H

rt ">
•H "S

C; Cu •
8 o •
s o  ffi

•H *rl

£

H
O
•P
cJ
P4

t
W

§
■si .

C3
•H 5

OJ

I
I

&
CCJ

d
cti



tn O cn
o oIo

iTso O
o

cn

«
ITk

o>C^
Lf\
o

cr\

fm

(Tnr-
l A

VO

o>c•̂m
VO

<TN

m
OD

t r \ \

a

O O O P

rod ^  
§ i §

y o i h  
i-rl O O -P

O jj  O r t  to

,,B o ti 
f-rt o d r} -
P C O M 'H
O VI o 
&y o • Cl M Nro o -HW43 43 > p

o 03 »d o 
dTl COH (i> ShPjH tn

ft &M  3  ro 
"irj -H d a Ota .p 0 o 

t' o .H
®\eJ C3 -H 4» 

F5 >d+» -pI +* S3
OH O TJ
Q o>>'0 3 r 
■»’ avo  T> 0. 
c o 3 T> o a

•r. 0+ 3 ^  »j B0 0 0 ^ S o  a, 5 o
«w o 

op p< o $4

CNi

CQ
O•a
§

P«W
o
tiO

o
c>
•n

(3
155

•H

g

W)c

&
6

€

Cl
6

§ I

•g
g
&
6

•H

§
€



I I
I I

c -
0 0 0

1 1 10 0 0

C\Jo
Io

VD

cJ ‘

oA

I

CM

(T\ (T\ (j\ CT\t- C*-• # • tt- l> C-- r-• • • •
o\ cn CV)

p:i

bS
s «

•H
^1

f .

-P

0}

a
o

•H
•P
CO
s

<s

-p
o CO 
0> H
H >>

P4

'O

§•5

^ o S
a> S

^  •. «  
, . B

■H '̂O
CJ P< §  
O O4 
1-1 2 *H 
•p

; ® 
Ul P 

-p
Crt «H

o

- p

- a
pq

§
;id

•H

(T>

l >

K>

8

•S.H

CD<3) P  

•H

• H r ^

P4 • 
p4-rl •H

-p CDS
Q>

3 P 
^•p > 

•H  05 
H >• «

+»

• a
m

'O

H
•H



iC\
tr\
I

EH

I
W
EH
<35
en
CO

O

c
hq
CQ

Ph 

^  <  
CQg
w S

s s

i g

§ w
s  w

e^

 ̂W M
o g
CO ̂  

M
EH EH 
<*;

I

CO
to

m
ao
(D
Q>
03

fO
+>

f 2

ON

CO

VO

!- !

CO

CM

-P 
O -

o CM V—ITN CViV— T**C\J

1 1 1

a^ X iCVJ •

rr\ mto CVito

o

to 00 m\ - OJ  ̂■ •

to VOCM

t- LO
CVJ

r> l> LT\to

CO 00 CVJo

<D CO
XI CO • • Cl)
-P d (D o

& -P a>> •H•p 1*
CO £O a <D w

-P o •H CD
_ ,-P <H CJ cOCJ •H -P
<]} s •P CO o-PTd O :5
S*6 ss; HCO oiH
ro fl? >> fH
5  ^ 3
<0(1, o >-POJH tH oH CO a-H- -P •H
* •* ♦, 1

• • •CVI to

CO CA
c ^

I I I

^  -r-
t -

3 ^
CO CD 
O 0)

a
O .H

-P -P 
O

S '2 ;CD 

§ g  09 4» 
£ |

Kf

.X
lf\

I o

VO

I cn

o

VO

VO
CW

if\

GO

C^
o

o
<\J
CsJ

a
f e43 1̂

SI
SI

-P

g
e

&
0)

00

m

CVi

00
m

VO

o ^

if\

CNi

l l
0 4 >
CJ

g - s - f l

li°  
a - p  »
0)4* 4i

H g 3 
^  o
P^ojg

•n
•H

CM
C\4
tr\

GO

8

<T\
CNJ

l>

o
KN

O
VO

VO
lA

€0
-P
P
O

o

fl-p

p « a
O 0
M o
cuoo

CVJ
m
K\

VO

e ^

VO

K>

<MCVJ

«?

OJ
tr\

(0

&

o



cd
- P
o
Eh

(J\

CO

CM

O
OCO

vi:.

CVJ

o0)
•n>

in

lA

C7̂

f -

ON

^  vCin

CVJ I

CO I

I VO I

I CVJ I

CJ OJ

»
Ow 

0} 0) 
w p: 01
(U CtJ -p h 
C5 C7'd
^  o

•H  ^ - P
+;> O O 
CQ <H 0)

Oi
-P *rJ o

Wcd_
■ o

,? «S

IT\

CQ
CQ0

O  ! > •  
CM

L T \

0)

H
n )

1
o5 0)
it; 
H Q) 
§ §  
1̂ O 

Pi O

N- K \  
CVJ r--

r v

I

CVJ

I  O J

i

CO

0> . - ^
*OCM

^00
•^ o

GQ CO
00 ro

-  a
Ti
•ri •«» (1) CQ p  cd (d ^

P O -P
<u CO •

(D 3  0) <I5 00 cn/- i -<. 4 > -  ^ <f • • . ■
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X

COMMITTEES A2J2 CONgBRENCRR

nnmmittppn

The work done by the Parliament In 

modern times is not only varied in nature, but 

considerable in volume. The time at its disposal 

is limited. It cannot, therefore, give close 

consideration to all the legislative and other 

matters that come up before it. A good deal of 

its business is, therefore, transacted thr:>agh 

Parliamentary Committees.

Parliamentary Committee3 are of cwo 
the standing committees, ^  hoc committees

kinds; ^  hoc committees^are appointed for a 

specific pupose and they cease to exist when 

they complete the task assigned to them and 

submit a report. The principal ^  hoc committees 

are the Select and Joint Committees on Bills,

Other .hoc comiaittecD are appointed i'or a specific 

purpose and they b<̂ cone o'**'̂ lclo as soon

as they submit their reports.

Apart from the ^  hoc committees, each 

House of Parliament has standing committees like 

the Business Advisory Committee, tho Committee on 

Petitions, the Committee on Privileges and the 

Committee on the mfelfare of Scheduled CaetoB and 

scheduled 'Tribcir, iho ;.v.icc Couaittece. etc. Of 

specif importEince is yet another class of 

Committees which act as Parliament's 'Watch dogs* 

over the executive, '"hese are the Committee on



Subordinate Legislation, the Comniittee on

G-overnment Assurances, the Committee on Estimates, 
the Committee on Public Accounts and

/the CoTrmittb'e’ on :*o iJr.dertakingf?. The 

Estimates Comiuittee, the Public Accounts Committee 

and Committee on Public Undertakings play an 

important role in exercising a check over governmental 

expenditures.

During the Sixth Lok Sabha, the standing 

parliamentary committees held 185 sittings - the 

three Financial Committee accounting for as ivany 

as 429 DittiHit's.

The Committee on Public Accounts held 122 

sittings of 250 hour ' duration. The Committee 

conatituted 14 sub-committees/study Groups ard 

visited 86 offices during their tours. The 

Committee presentet^ 149 reports.

The Committee on Eptimates b->ld 118 

sittings of 224 hours' auration. The Committee' 

constitutci 28 C-rcapG and

presented 45 reports. The Jomrcittoe visited 118 

establishments/organisationa during their tours.

The Committee on Public Undertakings 

held 189 sittings of 367 hours' duration. The 

Committee constituted 12 Sub-Committees/3tudy 

Groups and visited 80 establishments/organisations 

during their tourt .̂ iiie Coiomibtee presented 55 

reports in all.



The Committee on the Welfare of Scheduled 

Castes and Scheduled Tribes held 89 sittings of 

about 176 liour3' ihs Comiiiiutde constitu­

ted 8 Sub-CoTiOTittGes/ytiidv Groupa and visited 94 

places d’oring their tours. The Committee presented 

64 reports.

Of the hoc Committees, the Joint 

Committee on Lokpal Bill, 1977 held 25 sitting 

and presented 1 report. The Joint Committee on 

Mental Health Bill, 1978 and the Joint Committee on 

the Air (Prevention and Control of Pollution) Bill,

1978 presented one report each and hold 14 and 15 

sittings respectively. The Joint Committee on 

Mulsi iatate Cooperative Societies Bill, 1977 

and the Joint Committee on Khadi and Village Industries 

Commission (Amendment) Bill, 1978 held 15 sittings 

eaclx but did not any report. The Joint

Committee on Scheduled Castes and Scheduled Tribes 

Orders (Amendment) Bill, 1978 and the Joint Committee 

on Prasar Bharati (Broadcasting Corporation of India) 

Bill 1979 held 9 and 7 sittings respectively.

These two committees alao did not present any report. 

Statement 50 gives an account of the 

work done by the Parliamentary committees during the 

term of Sixth I» ok ^labha.
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Lok Sabfaa 

Conferences

A briai’ r : v.mo -^ogarding the n̂ .tvire and

purpose of important Parliamentary conferences held '

in India and abroad is given below;

(i) Conference of Presiding Officers of Legislative 
Bodies in India. _

The Conference of Presiding Officers of 

Legislative Bodies in India had its inception in 

1921  and in the wake of the Montague-Chelmsford 

Heforms,

The object of the Conference, as stated 

in the resolution adopted at the Third Conf»:>rence 

held in Delhi in December, 1923 is "to secure the 

appropriate coordination of parliamentary procedure 

throughout India." AO many ao forty-four Conferences 

have been held so far, the last one having been 

held at Jc.ipur in CctcLo. , 1372.

The Conference of Presiding Officers is 

now generally convened annually for 2-3 days at 

different State Capitals by rotation. The agenda for 

the Conference is decided upon by a Committee 

of 5 or 6 Presiding Officers appointed by tne 

Chairman of the Conference (i .e . Speaker, Lok 

Sabha) from out of the points suggested for discussion 

by the Presiding Officers of State Legislatures, '

Besides the points of parliamentary procedures, 

other matters of common interest to all 

iG^Tislatures are also discussed at th3 Conference,

3''4



( ii) Conference of Secretaries of Legislative Bodies 
in India.

The Conference of Secretaries of Legislative 

Bodies ir. Indi;:; i-:' ;,l:o zvi-i'j yc-'ir ' . ’Jilly along

with the Presiding Officers' Conference and either 

proceeds or follows. The agenda for the Conference 

is decided by the Chairman of the Conferonce from 

out of the points suggested by the Secretaries of State 

Legislatures. The first such Conference was held in 

Gwalior in 1953 and the last one was held in Jaipur 

in October, 1978.

(i i i )  Conference of Inter-Parliamentary Un.ion

The Intar-Parliamentary Union is an 

association of Parliar.entr?.ry Groups constituted 

within the various national Parliaments for the pur­

pose of promoting personal contacts between memDors 

of different l'.:rli-.:i.into(conrtitut-u irsto National 

Groups) and to unite them in coiiimon action to 

secure and maintain the full participation of their 

respective countries in the firm establishment and 

development of democratic institutions. The 

activities of the Inter-Parliament^.ry Union are 

'determined and guided by an Intor-Parliamentary 

Council. Each National Group is represented on the 

Council by two deleg'it^rs, Thi- Council holds two 

sessions in a year — one at the time of the Spring 

meetings and other at the time of the annual
' I

session of the IPO#

:>65



The Inter-Parliamentaxy Union holds 

Conferences once a year, its meetings being generally 

held in the csj ii: Ir. oi various counti i^? The 

National Group hosting the Conference is responsible 

for organising the Conference.

The delegations are generally composed of 

members from the various Parties or Groups in 

National Parliaments and thus both Government and 

Opposition members from various countries are 

represented at the Conference. The Indian Parlia­

mentary Group has been sending delegations to the 

annual.. Conferences of the Inter-Parliamentary Union 

since 1949. An eight-member Indian Parliauontary 

delegation was sent to the last annual Conference 

held at Caracas(Venezuela) in 1979.

( iv ) Conference of the Commonwealth Parliamentary 
Association

The CPA ir, ar, ?,saociation ĉ ' Commonwealth 

Parliamentarians who, irrespecti .’•e of race, religion 

cr -tfuXjbure, are united by community of interest, 

respect for the rule of law and the rights and 

freedoms of the individual citizen, and by pursuit 

of the positive ideals of parliamentary democracy,i 

These objectives are pursued by means of 

conferences, plenary and regional, the interchange 

of delegations, holding of seminars, issue of 

publications and periodicals notably the Parlia­

mentarian and through the work of the Parliamentary 

information and Reference Centre.



The Association, founded in 1911, has 

evolved with the Commonwealth.

The Presiding Officers of Legislative 

ChaiTibers are normally the Branch Presidents. The 

Clerk of the Legislature usually performs the duties 

•f  Honorary Secretary of the Branch.

Plenary Conferences of the Association 

are heldoannually and they take place in a , ^

different Commonwealth country each year.

These Conferences, normally lasting ' '

a week, debate matters of immediate concern ti» the 

Commonwealth. ’
f

Sj:atement 52 gives the list of the ‘ 

Parliamentary Conferences held in India and abroad 

during the term of the Sixth Lok Sabha.
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ACTIVITIES OP PARLIAIvIENTARY COMMITTEES DURING 
THE SIXTH LOK SABHA

A —  Standing Committees

(i) Financial Committees

568

STATEMENT 50

Items ______ Years_________

1977-78 1978-79

2§ 25

Committee on Estimates 

No. of Reports presented 

No. sittings held 3® 88

Durations of sittings (in hours) 48 176

No. of pages of material studied 8738 ' 11321

No. *f Sub-Committees/Study Groups •
constituted. 1’̂  12

No. ®f Establishments/Organisations 
visited by the Committee during
their terms. 52 66

riommittee on Public Accounts

No. of Reports presented 80 69

No, of sittings held 57 ^5

Duration of sittings (in hours) 112 138

No, »f pages #f materieJ. studied 3878 - 18410

No, »f Sub-Committees/Study Groups “
Constituted, 7 7

No. cf affices visited by the
Committee during their tours, 43 4-3
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items • Years 

1977-78 1978-79
.N

Cpmmittee on Public Undertakings

No. of Repf^rts presented. 11 44

No, of sittings held. 81 104

Duration of sittings (in hours) 188 186

No. of pages of material studied 33319 25365

No. of Sub-Committees/Study
Groups constituted. 6 6

No. of establishments/organisations/ 
places visited by the Conunittee/Study 
Groups during their tours. 29 34

(ii) Conmittee on the Welfare of Scheduled 
Castes & Scheduled Tribes.

No. of Reports presented. 23 50

No. of sittings held 40 18

Duration of sittings (in hours) 70 106

No. 6f pages of material studied. 3700 2B67

No. of Sub-Committees/Study 
Groups constituted. 3 3

No. of establishment/organisations/ 
places visited by the Committee/ 
Study Groups during their tours. 31 63



(iii) Other Standing Committees

570

Name of the Committee No. of sittings 
held.

No. of
Reports
presented

Committee on petitions* 70

Committee on Privileges 68

Rules Committee 3

General Purpose Committee 5

Committee on Subordinate Legislation 42

Committee on Government Assurance, 19

Committee on Private Members*
Bills and Resolutions. 35

Committee on Papers laid on the
Table of the House. 39

Committee on Absence of Members
fp,om the sittings of the House, 11

Business Advisory Committee 45

Library Committee 7

Library Sub-Committee 11

House Committee 26

Accommodation Sub-Committee 12

Joint Committee of Chairman 11

House Committee of both the 
Houses of Parliament.

Joint Committee on Salaries and
Allowances of Members of
Parliament. 19

Railway Convention Committee. 42

11

5

Nil

Nil

21

21.

35.

22

11

34

Nil

Nil

Nil

Uil

Nil

Nil

5

•tin all 31 petitions were presented to the Committee 
during the Sixth Lok Sabha.



B - Ad hoc Committees
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Name.of the Committee No, of sittings 
held.

No. of 
Reports 

■presented,

Join'. Committee oh Lokpal 
Bill, 1977 25 1

Joint Committee on Mental 
Health Bill, 1978 ' 14 1

Joint Committee on Multi-State 
Cooperative Societies Bill,
1977. . ^ 15 -

Joint Committee on the Air 
(Prevention and Control of 
Pollution) B U I ,  1978. ‘ ' ‘ •■13 1

Joint Committee on Khadi and 
Village Industries Commission 
(Amendment) Bill, 1978. 15 -

Joint Committee on Scheduled 
Castes and Scheduled Tribes 
Orders (Amendment) Bill, 1978.

f t
9 -

Joint Committee on Prasar 
Bharati (Broadcasting 
Corporation of India)
Bill, 1979. '■ 7 -



STATEMENT 51 

PETITIONS PRESENTED

372

S.No. Session Number of Petitions
T Presented

1 .
First

(25.3.1977 to 7.4.1977) 1

2. Second 
(11.6.1977 to 8.8.1977) 1

3 .
Third

(14.11.1977 to 23.12.1977) 6

4.
Fourth

(20.2.1978 to 16.5.1978) 10

5.
Fifth

(17.7.1978 to 31.8.1978) 3

6.
Sixth

(20.11.1978 t3 23.12.1978) 4

7.
Seventh 

(19.2.1979 tf» 18.5.1979) 6

8.
Eighth 

(9.7.1979 to 16.7.1979) -

9.
Ninth

(20.8.1979

rv

TOTAL 31
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STATEMENT 52

PARLIAMENTARY C0N?F.tJ2T0ES/MBETINGS DURING THE 
PERIOD OF SIXTH LOiC SABHA

No. of 
the
Confe­
rence/
Meeting

Venue Date Remarks

1 2 3 4

A. Indian

(i) Goxixerenues of Presiding Officers of 
Legislative Bodies in India.

43rd Bhubaneswar 19th & 20th January,
1978. .

44th Jaipur 21st, 22nd & 23rd
October, 1978,

(ii) Conferences of Secretaries of 
Legislative B lies in Indigi,

24th Bhubaneswar 17th & 18th
January, 1978.

25th Jaipur 20th October,1978

(iii) Symposia held under the auspices of 
Presiding Officers of Legislative 
Bodies in India.

Bhubaneswar 21st January, 1978

Jaipur 23rd October, 1978
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(iv) Conferences of Chairmen of 
Parliamentary Committees.

1• Conference of Chairmen of 
Public Accounts Committees.

16th & 17th 
December, 1978.

2. Conference of Chairmen of 
Committees on Petitions.

7th & 8th April, 
1979.

5. Conference of Chairmen of 
Committees on the Welfare 
of Scheduled Castes and 
Scheduled Tribes.

21st & 22nd April,
1979.

B. Commonwealth and Inter-Parliamentary 
Conferences which Indian Delegations 
attended,

(i) Conference of Inter-Parliamentary 
Union.

Sofia
(Bulgo.ria)

19th tc 30th 
September,1977

An eight-member 
Indian Par]ia- 
mentary 
Delegation 
attended.

Bonn 
(Federal 
Republic 
of Germany)

CarB.cas
(Venezuela)

4th to 1 3 th
September,1978

1 3 th to 21 S'u 
September,1979

—do—

-do-
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(ii) Spring Meetings of the Inter-Parliamentary 
Union.

Canberra
(Australia)

Lisban
(Portugal)

Prague 
(Czechoslo­
vakia) .

11th to 16th 
April, 1979.

28th March to 
2nd April, 1978 

15th to 22nd 
April, 1975.

A three-member 
IndiFua Parlia­
mentary 
Delegation 
attended*

—d(v—

-do-

23rd

24th

(iii) Qonferences of Commonwealth Parliamentary 
Association.

Ottawa
(Canada)

Kingston
(Jamaica)

September
1977

September
1978

A Six-member 
Indian Parlia­
mentary 
Delegation 
attended.

A soven-member 
Indian Parlia­
mentary 
delegation 
attended.

(iv) Meetings of the GenereO. Council of
Commonwealth Parliamentary Associationi

Ottawa
(Canada)

September,
1977

A two-member 
Indian Parlia­
mentary 
Delegation 
attended.
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(v) Conference of Commonwealth Speakers 
and Presiding Officers,

Canberra
(Australia)

28th August to 1st 
September, 1978.

Shri K.S.Hegde, 
Speaker, Lok 
Sabha and 
Shri Ram Niwas 
Mirdha, Deputy 
Chairman,
Rc /a Sabha 
attended.

(vi) Meetings of the Association of
Secretaries-G-eneral of Parliament.

Canberra
(Australia)

Sofia
(Bulgaria)

Lisbon
(Portugal)

Bonn 
(Federal 
Republic of 
Germany).

April, 1977.

September,1977. 

April, 1978

September,1978

Prague April, 1979
(Czechoslovakia)

Caracas September, 1979
(Venezuela)

Joint Secretary, 
Rajya Sabha 
attended.

Secretary, Lok 
Sabha attended.

Secretary-^General, 
Rajya Sabha 
attended.

Secretary, Lok 
Sabha attended.

Secretary-G-eneral, 
Rajya Sabha 
Attended.

Secretary, Lok 
Sabha attended.
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VISITORS TO PARLlAMfiMT

During tne sittings of the Lok Sabha, admission 

of strangers to.those portions of the House which are 

not reserved for the exclusive use of the m^bers is 

regulated in accordance with the orders luade by the 

Speaker, ill persons other than members of the House 

are regarded as strangers, with the exception of the 

Officers of the House and staff on duty. When the 

House is sitting, the Chamber is reserved for the 

exclusive use of members and no strangers are permitted 

therein. The other portions of tho House where strangers 

may permitted to go under specified conditions are the 

Galleries and the Central Hall.

Admission of strangers to tho various Galleries 

of L S a b h a  is rogulatc ' in accordance with the rulos 

made in this behalf under the directions of the Speaker. 

*liaiii:Sion to tLo Gallcrioe is by cards.

The Speakers* Gallery and the

Visitors* Gallery are intended for uso by persons who 

are members of State Legislatures in the Country, former 

members of the Central Legislature and Parliament, wives/ 

husbands of sitting members of Lok Sabha, high officials, 

men of standing in public life, distinguished visitors 

from foreign countries and tho like.

The Diplomatic Gallery is meant for the use of 

foreign diplomats.



The Special Box is reserved for the family and 

gueei/a of the President, G-overnors of States, Heads of 

St::.toe, Prime Ministors and Crown Princes of foreign 

countries and other high personages, e.g. ex-Presidents 

and ex-Governor-Generals, (3hief Justice of India, Chief 

Ministers of States, etc.

The Public Gall^rv is meant for the use of the 

general public.

The Ra.1 va Sabha Gallerv is meant for the 

exclusive vise of the members of Rajya fcjabha who may 

like to watch the proceedings of Lok Sabha.

The Official Gallery is intended only for 

officials of the Government of India and, in certain 

cases, for officials of the Governments of States, 

whose presence is required in connection with the 

busin ss before the Hous_.

Statements 53 and 54 shô  ̂ tne foreign 

delegations and dignitaries who visited Parliament 

House and the number of visitors to the different 

Galleries during the term of the Sixth Lok Sabha.

During the periods when lok Sabha is not in 

session, arrangements are made to take the visitors 

round the Parliament House building. The visitors are 

taken in convenient batches of 40-50 persons at a time 

after every half-an-hour. They are taken round the 

building on the authority of a sight-^seers' permit 

issued by the Reception Office.
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Statement 55 shov's the year—wiso number of 

sightseers to Parliament House during the Sixth Lok 

Sabha,
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STAm-:alNT 5 5

PORSIGN DBLEGATIONS/jJiGNITAHIiSS ifHO VISITiSD PAxLhl^^lUT 
flOUbi) DURING OHE SIXTH LOK bABHA.

S.No . Delegation/Dignitary Remarlcs

Anril-December. 1977

1. 6-member Finland Parliamentary Delegation

2. H.E.Mr. Pistr Stefansky, Deputy Speaker 
Polish Parliament.

3. Rt, Hon. Frederick Willexy, lyi.P. , ChairtDan 
British House of Commons with five M.Ps.

4. 6-member Japanese Parliamentarians Delegation.

5. Mr. B.J.Evans. M.P. and his wife (Victoria 
Branch of OPA;.

6. Mr, Vukasin Micumovic, M.P, (Yugoslavia) 
and Party.

Watched the procee­
dings of Ijck Sabha

7. Mrs. Judith Hart, Ministtr for Overseas 
Development of !.K. . -do-

8. 9-member Iranian Parliamentary Delegation.

9. H.ji.Mr. licturo Hatoyama, Minister for 
Foreign Affairs of Japan.

10. Mr. Sven Aspling, Former Minister of Health 
and Social Welfare of Swedish Parliament.

11. Dr. F, Wittmann, M.P, and Chairman of ^iest 
German Parliament,

Watched the procee­
dings of Lok Saoha.

12. Shri Dashro N.B, Chetri and party 
Members of Bhutan National Assembly. -do-

13.

U .

Mr. Sture Korpas, Chairman of the 
S»^edish Inter-Parliamentary Group and 
Member of Swedish Parliament,

Hon. Bernard L. Lever from U.iC,

* Apart from the Delegations and Dignitaries mentioned above, 20 
distinguietied visitors also visited Parliament House during the 
year, 1977.
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S. No
;--  JDolegatior./Dignitary

1978* -

Remarks

15. 8-member a. d. iienators Delegation

16. 13-member, U.S. Congressional Delegation

17. Mr. Bugen Grlombig and party from the 
Federal Republic of Germany.

18. Mr. Jean Cauchou, French Questour

19. 9-rmembGr Turkish Parliamentary Delegation 
led by H.ji.Mr. Sirri Atalay, President of 
the Senate (Transit).

20. 5-member New Zealand Parliamentarians Delegation

21. 18-member German Democratic Republic Parlia­
mentary Delegation.

22. H.ii’. Mr. Mangalyn Dugersuren, Foreign 
Minister of the Mongolian People's Republic

Watchod tho 
proceedingB 
iiOk Sabha.

23. Mr. M.T. Williams, M.P. (Victoria) -do-

24. H.JS.Mr. Cyril Mathew, Minister of 
Induetries of Sri Lanka -do-

25. Dr. Amin Mohd., Adviser to the Govornaent 
of Pn.kistan. -do-

26. 14-member Republic of Korea Parliamentary 
Delegation.

27. 9-member USaR Supr«ne Soviet Delegation

28. Mr. Edmund Dell, Secretary of State for
Trade and Industry and loader of
the U.K. Trade Delegation.

/
H.B. Mr. N.Agachi, Romanian Minister of 
Metallurgy and party.

'./atchdd tho 
proceodin(i?o oi 
Lok 3abh<:.

29. -do-

30. 7-member Australian Parliamentary 
Delegation.

31. Mr. Majid Jawad Al-Jishi, Minister of Works, 
Power and Water, Govt, of Bahrain.

W a t c h t h e  
proco(.'iir f 
XI ok So.bha.

distinguished visitors also visited Parliament riouee duri-a.r: tae 
year 1978.



S. No. Dslegation/Dignitary Remarks

32. Mr. Lari0an flozic from Yi^osliiv Uatchod tho
proceedings of
Lok Sabha.

33. Dr. Prank Philbrook, lyirs. Loni Fisch-^r,
Miss Botty Boothroyd (Parliamentarians 
from Canada, Federal Republic of Germany 
and United Kingdom)

34. Mr. T.Wolfgrainm, M .P . , and Deputy Chairman
of the Indo-German Parliamentary Group ^

35. Mr. Hyo Soon oong and party of South Korean v/atched the
M.Ps. proceedings of

Lok Sabha.

36. Mr. P .L . Grill, Vice-President, Commonwealth 
Parliaaieiitary Association (Jersey Branch)

37. H.JS.Mr. Layachi Yaker, Vice-President of 
iTational Assembly of Algeria

38. Mr. R.M.Nabulyato, Speaker of the 
National of Zambia and Mrs. Nabulyato 
and Mr. N.M. Chibesakunda, Clerk of the 
National Assembly of 2.ambia and Krs.
Chibesakunda

39. Chair an and Members of le Indo-German
Parlicimantary Group in  the bundestag '
(Federal Republic of Germany)

40. rion. I'lre. Grace Vaughan, a member of the Watched the
Senate of the Western Australia proceedings of

Lok Sabha.

41. H.iii. Dr. Otto Graf Lambzdorff, Federal
Minister of Sconomics of Federal Republic -do-
of Germany

42. Mr. Leon Jozeau-Marigne, Chairman and the 
Member of the French Senate Commission on 
Law.

43. Dr. Paul Hoffacker and two others, Members 
of the Committee for Economic Cooperation of 
W est German

44. H.B.Mr. Shoichi Miyake, Vice Speaker of tho 
House of Representatives of Japan and Party
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S.JJo. Remarks

45. Mr, Jean Briane and party - French
Parliamentarians ’

46. Mr. (jO:>'an Karlsson, Chaimiin of Swedish 
Parliamentary Delegation and Party

47. Mrs. Elspeth Qaayle» Memburr of the House 
of Keys, Isle of Man Leg'iclature

48. Dr. Denzil Fernando, Minister of 
Industry of Sri Lanka

49. Mrs. Junita Kreps, U.S. Secretary of 
Commerce and party

50. 9-member Polish Parliamentary Delegation

51. 7-member B rit i^  Parliamentary Delegation

'iatohed the 
proceedings of 
XI ok Sabha.

-do-

52.

53.

54.

55.

56.

57.

58.

59.

1979

H.jS.Mr. Alecos P. Michaelides, President 
of the House of Eepresentativos of Cyprus

8-member Sri Lanka Parliamentary Delet,ati Dn

6-member Hungarian Parliamentary Delegation

Malaysian Prirno Minist^-r's wife .̂ id party

Mr. Bif;sondath Ojah Mahraj, Government 
Senator of the Republic of Trinidad tmd 
Tobago 2Uid Chief Whip and Mrs. Ojah-  ̂
Maharaj. *

Mr. Bstaphan Bassili Guirguess, a leading 
Lawyer and parliamentarian from Cairo

Watched the 
proceedings of 
iiok Sabha.

Hon. Mr. Amirthalingam, Leader of OppoBition 
in the Sri Lanka Parliament and Mrs. ^irthalingam

10-member Syrian Arab Republic Parliamentary 
Delegation

■p-nr.m d-^legations *and Dignitaries mentioned above,35
aSe. v i .u S l  p .ru u ..n t  llouso during th

year 1979*

e
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S.No. Delegatio;.i./Dignitary Remarks

60. lO-meaber i'lepalese Rashtriya Panchayat 
Delegation

61. Hon*bl© Mr. J.Ji.Harrision, Speaker of the 
House of Representatives of Nevr Zealand 
and Mrs. Harrision

62. Mr. Bogdan Osolnik, Vice-President of the 
Yugoslav Group of IPU

63« 5-niember Swedish Parliamentarians Dele­
gation

64. H.JS. Mr. Hwang Jang Yop, Chairman of the 
Stginding Committee of the People's 
Assembly of the DPRK (Uorth Korea)

65. H .B. Mr. S. Thondaman, Minister of 
Rural Industrial Development, Government 
of Sri Lanka

66. H.fi. Dr. Mana Saeed Al Otaiba,
' Minister of Petroleum & Mineral

Resources, United Arab Bnirates

67. Hon. Prem Dut Doongbor, Parliamentary 
Secretary for Po/or, Fuel ",nd ilnergy, 
Govt, of Maurituis

68. Mr. Joan Riport, Under Secretary-General 
Incharge of Department of Economic <Sb 
Social Affairs, United Nations

69* Members of the First Assembly of the
Asian Organisfition of Supreme Audit 
Institutions

70. H.Ji.Mr. Dato Mohamed Rahmet, Malaysian 
Information iVIinister

Watched the 
proceedings of 
Lok Sabha.

-do-

-do-

“ d0“

\tTatched the 
proceedings of 
liOk dabha.

71. Hon. Haji Mohd. Sunoh, Marso, Speaker, 
Hon.Mr. Frederick Jinu, Deputy Speaker 
and Mr. Francis Yap Tai Nyen, Secretary 
of Sabha Logislative Assembly of Malaysia

72. Mr. Pio-Carlo Tcrenzio, Secretary-General 
of IPU
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S.No, Deleg-tions/Dignitary RemarlcB

73. Mr. William Yatos, a Mcaabsr of Watched the
Australian Parliament proceedings of

Lok Sabha.

74.  ̂ 10-membGrs from Colonbia

75. 8-member Suriname Parliamentary 
Delegation

76.' H.B. Dr. Carlos Rafael Rodriguez and
Party of Cuba .

77. Mr. & Mrs. Jacquos Marette, a mejmber 
of French National Assembly

78. 9-member Austrian Parliamentary Delegation

79. 8-member Austrian Parliamentary Delegation

8 0 .' Mrs. Infigenia Martines, Member of Watched the
Mexican Parliament proceedings of

iiok babha.

81. 4-members of French l^ational Assembly

82. 5-member Parliamentary Delegation

83. 15-xjiembers of a Japaii> „ bouth Asia 
Team of the Youth Groodvd.ll Mission
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bTAlMENT 54

NaiyLBiiK OF VISlTOiib TO GAi.LExtlJja DJttING THE
SITTINGS OF THE SESSIONS OF THl5 iilvCTH uOK HAsi'riA

S.Uo. Name of Gallery No. of visitors Per*3ntage to
to the gallery total_______

1. Public Gallery 1 ,81 ,594 ' 8 3 .U ‘;i,

2. Official Gallery 19,265 9.04/»

3. Speaker's Gallery 1,258 0.58%

4. Distinguished Visitors* -
Gallery 5,742 2.66?^

5. Rajya Sabha Gallery 2,168 1.02^

6. Diplomatic Gallery 537 0.26:^

7. special Gallery 2,722 1 .28/i

8. Official Box 102 0.05%

TOTiUj 2,13,358 100%
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MJiiJjixt OF blGrfr-oEMa TO PiitiiilAMjiiMT 
ilO'JoE DQRIî C- ulXTH i.OK

Year Mi.

1977 24f910

1978 3»896

1979 7,990

total 36,796



FAGI-blTlJjlb P^QVIDiD TO PRiiiSb CQRiiEijPOJJDMTS

Press 'rallorv gacllities

The Gallery has seating accommodation for 98 

correspondents, each seat having a loud speaker 

nearby. Seats in the fir..t two rows, provided with 

small writing desks, are allotted to specific news­

papers and news-agencios in consultation vrith the 

Press Grallery Committee. Sixty-four headphones 

connected with the Simultaneous Interpretation 

System aro also provided in the Press Gallery.

Supply of Parliamentary Papers and Reference Facilities

In order to enable the Press Correspondents to 

follow the proceedings, neccssary Parliamentary papers 

and Bills as introduced in the House, aro provided to 

them.

iesides, a sot of D- o-itos of the v rious sessions, 

reports of Parliamentary committees, papers'Laid on the 

Table, etc. , is maintained for their use. In addition, 

a small Press Library containing books generally 

needed by Press Correspondents, has also been provided.

Facilities in the Press Rooms

Throe Press Rooms, provided with chairs and tables, 

have been set apart for correspondents of news-agcncies 

and leading nev-ispapers to work and prepare their reports.

XII
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Issu^ Qf Press ReleasoB .

2o help the Corrf^sr ndonts in prep ring thoir 

despatches on tha reports presented to the House by 

various Parliamentary conmittees, such as the Committeo 

on Estimates, the Coamitt.0 on Public Accounts and the 

Committeo on Public Undertakings, Press Releases are 

issued by the Lok Sabha Secretariat higjili^ting the 

salient points in the recoamendations/observationB 

contained in the reports.

Press Releases are also issued regarding 

summoning and prorogation of the sessions of Lok Sabha 

meetings of Parliamentary comnitteos and Oonferonoea 

and visits of Parliamentary delo^ations.

Statement 56 shovs the data (based on the nine 

Sessions of Sixth Lok Sabha) relating to the Prose 

Correspondents admitted, newspapers and n<9ws-agencies 

r e p r e s u i i t e d , Indian as we^x tts foreign, m  the Press 

Gallery of Lok Sabha. .
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xi^?^£.xJC^, d:so .̂jiGii, 
i)OCJiyij|JI,i.riOiV iuii) Iitb'Oiil'I.iriON ciJiRVIOii

Hie primary object of tuQ Library and 

Reference, Research, Documentation and Information 

bervice (ijARRDIS) is to keep the raembors of 

Parliament well-informed of the day-to-day develop­

ments in India and abroad, by maintaining an upto- 

date and well-equipped Library and efficiont

roseaxch and reference scrvice. !Ilie Sarvice
/

provides roferonco material on logislativo 

measures and other matters coming up before the 

two Houses - Loic Sabha and Rajya Sabha - eo as 

to enable the Members to effectively participato 

in the debates of their respoctivo Houses,

Tho Service has throe Divisions, namely the
•*

Library and Press and Public Relations Division, 

Reference and Documentation Division and Research 

and Information Division.

Parliament Library and Press & Public Rolatlonfl

Piy.4ajofl

The Library and Press & Public Relations 

Division consists of two Wings i.e . (i) Bio 

Librarj" Wing and (ii) Press & Public Relations 

Wing.

(i) Library Wing

Library service to Members is provided by

XIII
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the Parliament Library which is located in the 

Library H<all and in the rooms adjoining it on 

the Ground Floor of the Parliament House and in 

a number of rooms on the First Floor. Its 

principal functions are the acquisition, proce­

ssing, issue of books, periodicals, reports etc., 

and preservation of Library holdings.

The present Library holdings are 6,25POO 

The Books have been arranged according to the 

Dewey Decimal System of Classification.

The Library regularly receives 207 Indian 

and foreign newspapers and 998 periodicals in 

flnglish and Indian languages.

Mombers of Parliament only are entitled to 

take books on loan from the Library, The issue 

of books from the Library is regulated by the 

Library Rules, During the term of the Sixth 

Lok 3abha a total of 434B8 publications were 

issued from the Library counters.

A now section called "Gandhiana” was set up 

in August 1978. The entire collection of works 

on and by Mahatma Gandhi available in the 

Library was housed at one place for use by 

Members of Parliament,

In ord(^r to make the membors of Parliament 

aware of the collections available on various
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subjacts in the Library, tvro exhibitions on (i) 

'’Rara .and art bo cits ■' -r.d (ii) "India’s dtrugglj 

of Preodoiu'' w^re held in 1978.

(ii) FrQSg & Public Relations 'Ving

!Qio Press and Public .violations woric Qf the 

Lok Sabha Secretariat involving, in main, laainta- 

nanoo of liaison with the Pross and tho various 

Government publicity organisation and communica­

tions media, is looked after by the Press & Public 

Relations Ming, All matters concerning the Press 

Gallery of the Lok Sabha, including issue of 

Press Gallery passes and provision of facilities 

to the correspondents covering the proceedings of 

Lok Sabha, dissemination of information to the 

prflss and public on the business transacted by the 

Lok Sabha and allied natters are handled by this 

Wing.

In order to keep the monbers well-informed 

about the latest news, Indian as well as foreign, 

English and Hindi teleprinter machines have been 

installed in Parliament House. During the 

Session periods, important newŝ -items are displayed 

on the display boards outside tho Ground Floor 

Library, at regular intorvals, throu<5hc>ut thu u.u.y.

This Wing, inter aiia, brings out the 

Members» Who's Who. It also arranges from time

, - 393 -



to tine., in cooperation xrith the Grovornment agencies, 

exhibitions ;ond issues inforaation folders on the 

avtivities of Parliament«

Reference and Documentation Division

The Reference sind Documentation Division 

consists of three V/ings, v iz ; (i) Reference Wing,

(ii) The Documentation Wing and (iii) Press Clipping 

and Reprography Wing which function in close coordi­

nation with one another.

(i) Reference Wing

The Reference V/ing provides facilities to 

members which fall broadly under the following 

categories:

(a) supply of on-the-spot reforonces contained
in published documents; '

(b) collection of material, factual data,
statistics etc ., involving study and 
roforcncing work; '

(c) preparation of bibliographies on important
Bills coming up bc.foro Parliament; and

(d) preparation of Reference notes. Current 
Information Digests and Pact Shoots on 
important topics coming up before Parliament.

Generally, members who require information on 

any point send a written requisition to the Reference 

Wing. However, reference enquiries are recoived 

orally also - either personally or over the telephone. 

The required information is collected and compiled, 

in suitable factual form from authoritative books.
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reports and official publications and supplied to 

the memberc as far as possible within the stipulated 

time limit.

During the Sixth Lok Sabha, detailed information 

was supplied to members in connection with their 

P^-rliamentary work on 5192 references received from 

them. In addition, information was furnished to 

members orally on the spot in respect of 1530 

references.

The Reference Studies Section of the Wing 

tries to anticipate reference needs of membere from 

session to session and from day to day and aims at 

advance preparation of necessary material so that 

the same can be made available at short notice. In 

order to assist interested members in the study of 

literature relevant to Bills or other topics of dis­

cussion before the Houses, Study Boxes aro also 

maintained in the Library (Ground Hoor) during 

session times* All books, reports and other docu­

ments relating to a Bill or any other topic coming 

up before the House ar.e collected togethur and 

placed in these ’Boxes’ so as to bo avallablo to 

members at one place.

(ii) Documentation Wing

The Documentation Wing Is rosponeiblo for 

locating, collecting and subject-classifying/ 

cataloguing all documents and records, such aa
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books, reports, periodicals, pross-clippin^s fond 

other materiaj. received and ma,intained in the 

Parliament Library. The?ie are suitably annotated 

or abstracted, depending upon the import.ance of the 

material. Eie annotated/abstracted material, apart 

from being made available to inemberG, serves as an 

invaluable aid for further research and reference 

work. The documentation work done in the Service is 

published in the form of periodical publications and 

ad hoc documentation lists.

(iii) Press Clipping and Reprography Wing

The Press Clipping Section maintains press 

clippings on approximately 2,500 important subjects 

in the relevant subject-folders for reference by 

members of Parliament. -

Reprography Section assists in meeting the 

roquireaient of members of Parliament expeditiously by 

panaprinting/Xeroxing/duplicating the material 

required by them at short notice.

Research and Information Divisions

Conceived as an adjunct to the Reference Servic^i 

for members, the two Divisions aims at assessing in 

advance the needs of the legislators by identifying 

the topics of current interest on which there is 

likely to bo a more general demand for information.

-  396 -
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Thoso Divisions have five separate Wings 

dealing with specified subjects, viz., Sconomic 

Financial Ai'fairs Wing, Parliamentary Affairs Wing, 

Legal and Constitutional Affairs Wing, Social Affairs 

Wing and Political Affairs Wing.

Research and Information Studies

The Research and Information Divisions seek 

to keep the members informed of the current problems 

in various fields by timely issue of Brochures, 

Information Bulletins, Background Notes, Pact Sheets, 

Current Information Digests etc. based on authentic 

data and up-to-date information gleaned from various 

sources* These comprehensive studios and handy 

pamphlets of information are brought out and made 

available to interested members* •

Periodicals

The Research & Information Divisions also 

■bring out ccrtain ptwriodicals* 'I'hcso aro;

( i )  The Journal of Parliamentary Information (a  

quarterly publication containing articles and' other 

features on parliamentary and constitutional develop­

ments in India and abroad); ( i i )  the Digest of OontrcO. 

Acts (containing  digest of a ll  central laws enacted by 

Parliament) ; ( i i l )  Discst of Constitutional and 

Leg islative  Cases (containing abstracts of important 

judgements of the Supreme Court and High Courts 

on Constitutional legislative isoucs ) ;  ( iv) the

Diary of P o litical Events ( a ruonthly publication



containing abstracts of important news-items relating 

to political Gvonts in India and abroad); and (v) the 

Digest of Hews and Vievjs on Public Undertakings (a 

monthly publication containing abstracts of important 

news-items and comments about the various public 

undertakings appearing in some of the newspapers 

received in the Library).

Bri.efs.„^d Rgg.qaSgti Ijot^s

The Research and Information Divisions also 

prepare 'Briefs' and Background Notes for the Indian 

Parliamentary Delegations to various parliamentary 

conferences, such as the Inter-Parliamentary Conferen­

ces, the Commom'jealth Parliamentary Conference, etc. 

and Research/study notes for the use of Parliamentary 

Committees and for circulation among the participants 

of the courses/programmes arranged by Bureau of 

Parliamentary Studies and Training. The Divisions 

also attend to requests for information from Members 

which involve detailed in-depth studios,

Hindi Section

The Hindi Section attends to references 

received from members seeking information in Hindi. 

This Section brings out a Hindi quarterly, namely, 

Sansadiva Patrika containing articles and features 

on Parlisonentary and Constitutional matters.

* Seven Background notes were prOpared during 
the life of the Sixth Lok Sabha.
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Sale of puBLiCjiTiOx'js

With a view to providing facilities to 

the public to purchase Bills, Debates, Reports of 

Committees and other parliamentary publications, a 

Sales Counter functions at the Reception Office of 

Parliament House. All priced parliamentary publica­

tions and some important publications of the Govern­

ment of India can be bou^t at the Sales Counter.

Statements 57 to 60 show details about 

the growth of Parliament Library, the volume of 

publications brought out by the LaRRDI Service, 

year-wise references received and sale of Parlia- 

mentaay Publications during the Sizth Lok Sabha.

599 -
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i jm  RBPBRMC.J, xt£)SEiiiiCxi, DOC JmMTiiTION 
xd\lD HJFORiyiitTION SJ3RVICE

Growth of Parliament Library

Item
Years

1977 1978 1979
(till 5th September

1. Journals & .
Peripdicals 912 996 998

2. Books & Reports 305234 312435 319710

3. Publications
issued 15319 11503 15666
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ST.tTiir4EHT S8

Volume of Publications b r o u ^ t  out during 
Sixth Lok Sabha by the Service

Name of the Publica,tion No, of issues 
b r o u ^ t  out

No ,of pages

Brochure^ &  Monographs 7 334

Books 4 1926

Inform ation Bulletin 6 • 494

Background Notes 11 723

Pacts Sheets 3 76

Bibliographies/Documentation

Lists

•

6 556

H in d i  Publications 4 754

Periodicals 9 718

Diary of p o litical Events 29 1858

Digest of Central Acts 9 194

Digest of Legislative and 
Constitutional•Cases 9 342

Documentation F o r t n i^ t ly 58 3188

Journal of Parliamentary 

Information 10 1690

Parliamentary Library Bulletin  1 27 3882

Public  Undertakings - Digest 

of News and Views 22 1805

Sansadiya Patrika (Hindi) 10 1055



STA'I.aHJ!;NT 59

The Statement below shows the number of 

references received from Members from year to year 

diiring the periods of the Third, Fourth, Fift-h and Sixth 

Lok Sabhag, In addition to these references t# 

which written answers were supplied, as many as 

1950 spot references were answered during the Third 

Lok Sabha, 3000 during the Fourth Lok Sabha, 4889 

during the Fifth Lok Sabha and 1530 during the Sixth 

Lok Sabha.
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if ear No. of References 
. received ___

1962 340
1963 3 17
1964 326
1965 434
1966 489
1967 668
1968 725
1969 832
1970 700
1971 500
1972 600
1973 890
1974 950
1975 580
1976 574
1977 1120
1978 2490
1979* 1592

* Upto 22.8.79

V

♦ The life of Sixth Lok Sabha was only 
2 years, 4 months and 28 days.
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STAT£iyLBNT 6D

SALiS OF PAtLbIiu4i!i'JTiUiY PUBLICATIOi^b DURIilG 
BUS SIXTH LOi£ SaM a

Year No, of copies

Rs.

Jbnount

P.

1977 8502 77,232 86

1978 6673 2,89,725 06

1979(Upto August,1979) 8622 1 ,61 ,126 38
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(C) BUAEAU OP PARiil̂ UyiEJOTiiRY STUDIES Ai® TRAliaNG

With a view to ensuring smooth, efficient and 

prompt services to the legislative bodies, both at the 

Centre as well as in the States, a Bureau of Parlia­

mentary Studies and Training was set up on January 1, 

1976, as an integral Division of the Lok Sabha 

Secretariat. The Bureau is designed to provide insti­

tutionalised opportunities for systematic training, 

orientation and problem and practice-oriented studies 

in the various disciplines of parliamentary institu­

tions, processes and procedures, to all those responsi­

ble for the running of the democratic system - the 

legislators, the policy-makers, the administrators and 

various iBther functionaries at different levels.

Apart from organising training and refresher 

courses for officers of Parliament and State Legisla­

ture Secretariats and conducting Appreciation Courses 

for senior and middle level officers of the Government 

©f India and Probationers of All India and Central 

Services, the Bureau held seminars on various topics 

of parliamentary interest, a happy feature of these 

Seminars was that these were attended by not only 

Members of Parliament but also Ministers, Presiding 

Officers and legislators from a number of States.

Thus, with Presiding Officers, Ministers, Chairmen



of Parliamentary Committe-s, leading M.Pa and Stato 

Legislators and experts liSe Cbmptrolior and Auditor 

General participating i.n those Seminars, besides

their obvious educative value for the legislators, have 

thrown up many new and valuable ideas. Some of the 

important themes of such Seminars \tqtq "The Financial 

Committees of Parliament", "Privilegee of the Legisla­

tures", "Amendments to the tionstitution", "Budgetary 

Process", etc.

In addixion xo tne beminars, the Bureau conductad 

an Orientation Programiae for Waw i'lembers of Parliament, 

to provide them opportunities to (i) discuss various 

aspec s of parliamentary v rocesses and p 'ocedures, and

(ii) familiarise themselves, more closely with the 

operational mechanics of Parliamentary institutions. 

Under this Programn:o Dis.ussion 3esalon>. wer<» held, 

inter alia, on "T-ie (^estion Hour", ’Private Members’ 

Business", "\iiork in Committees", etc.

The Bureau also looks after the foreign training, 

study visits and deputation of legislative officials 

from India and training in India of foreign legislative 

personnel.

During the life of the Sixth Lok iSabha, the 

Bureau arranged 7 Seminars, and 6 Discussion Sessions 

under the Orientation Prograjnm*̂  for iew i-lombers of 

P a r l i a m e n t ,  c o n d u c te d  36  training courses and programmes 

covering 1058 officers and unde arrangomaits for 20
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study visits of members >f State Legislatures, 

officers/Probationers of All-India/Central Services, 

State Governments and Stato* Legislature Secretariats, 

foreign administrators, and students of various 

universities/institutions.

Apart from bringing out a number of scripts/ 

papers on various topics of lectures included in 

the syllabi of various Courses, the Bureau published 

a monograph titled ’Parliamentary Privileges’ , based 

on a talk delivered in 1977 by Shri Shanti Bhushan, 

the then Minister of Law, Justice and Company Affairs.

Statement 61 shoi«rs details of the Seminars, 

Courses and Training Progif'ammes etc. conducted by

B .P .S .T .
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